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not create new problems. If it creates
new problems, then it is not a solu-
tion. So that aspect too has to be
considered.

Then agamn, it 1s not only the ser-
vices who are engaged under the
Governments, The salary rates also
affect other employees. I venture to
think sometimes that even those who
are engaged mn subordmate ranks or
even 1n inferior services here, when
they go to their willages, occupy there
a very pramrunent position. They are
vespected there They are better than
the people m whose mudst they lve,
and their children are perhaps better
educated.

We have to remember onc thing, and
I would venture to refer to that as-
pect of this matter too. While we
were under the regime of the foreign-
er and the country was under alien
rule, the servants appointed by the
Government were not regarded as
servants whether by them or by their
employees. They were the masters
and the people of the country were
to be regarded as the people who had
to admunister to their needs, in  an
ample measure.

Now we are a free country Still
those dublous traits hinger in some
cases All public servants do not still
feel that the public 1s the master and
the servants are really servants., It
is really my feeling—and I have ex-
pressed it more than once—that if
the relationship of master and servant
were really fully realised by those
who are today admunistering the aff-
airs of the country, then many of our
troubles would be aver...

EXTENSION OF TIME FOR ELEC-
TION TO COMMITTEES

Mr. Speaker: I have to make an
announcement, It has been announc-
ed that the election to the two Com-
mittees, the Indian Central Arecanut
Committee and the Indian Lac Cess
Committee should be concluded by
13-30 hours today As the hon Home
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Minister will take some more time,
hon Members would like to hear him
and as there are barely 15 minutes
left, I extend the time for election to
thcse two Committees to 16°00 hours
today

The hon Minister may continue.

ESSENTIAL SERVICES MAINTE-
NANCE BILL—contd.

Pandit G. B. Pant: Ordmanly, 1
think a servant does not aspire for a
post better than that of the master. If
1 appoint a servant, then the servant
thinks that my circumstances, my
comforts and my amenities have to be
better than his, otherwise, he would
be my master and I would be his ser-
vant. But often we forget that the
master, the community whom we
have to scrve, has many handicaps.
Its standard of living 1s very low.
Go to the villages and you will find
that the average earning in a year
does not come to more than Rs. 200.

The paying capacity of the master
musi be taken into account by the
servant The servant may not get
all that he deswres—I wish everyone
could have everything that he wishes.
So the condition of the master has to
be taken into account It i1s much
morc <0 when the servant i1s appointed
to serve the public, not a private indi-
vidual The public 1s entitled to the
service of every employee who 1s
appointed by Government and 1t can
well claim that m determining the
emoluments, 1ts own condition should
also be taken mnto account So we
have to look at these questions from
all these aspects and then to see what
we can do.

There 18 another aspect which has to
be borne in mind. The way that will
lead to the solution of our problems
will be found in increasing producti-
vity, not only productivity in a cumu-
lative way but the per capita capacity
to produce of every individul. 1do not
quite know if really the public ser-
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vanis who are in charge of the af-
fairs of the country today are in every
case more efficient than their prede-
«cessors, whether their per capita capa-
city and output are better than they
were previously. If not, one has to
spend more on the functions which
would have been rendeged at lesser
cost if they could devote themselves
to their task leore fully.

This question is also related ‘to the
officiency and to the willingness and
to the devotion of public servants to
the public good. All these things have
to be borne in mind. So my request
would be that we should not be car-
ried away by feelings of sentiment in
matter of this type.

So far as genuine sympathy goes, I
claim that no one can have greater
and more sympathy for public ser-
vants than the Government, whose
success depends on the efficiency and
devolion and loyalty of public ser-
vants. It would go to the farthest
length possib:c, but the magnitude qf
the generosity that it can show is
necessarily determined by the condi-
tions and circumstances which affect
the vast mass of the people living in
the country. Their interests cannot
be ignored.

I may also say that there is no desire
on the part of Government to cause
any wrong to anybody. Even the Bill
that I placed before the House has
been framed with extreme caution.
It does not make any strike by itself
unlawful. Unless even in respect to
essential services, a strike is declared
unlawful, a strike by itself will not be
unlawful. In enumerating the essen-
tial services, nobody can possibly say
that the services that have been spe-
cified there are not essential. Further,
care has been taken not to declare
strikes by these services as per se
unlawful. Unless declared as such,
a strike would not be unlawful It
might be argued that we are interfer-
ing with the right to strike. Well,
every right is subject to limitations.
T know of a right to work, to raise the
status and the standard of every citi-

zen and of the entire country, But I
do not know if there is a fundamental
right {0 upset the normal life of the
people of the country. (Interruption.)

After all, those who are appointed
to render essential service are the
trustees of the people. They are not
there simply as mercenaries; they are
not appointed simply because they
have to be paid. They are there be-
cause they are citizens of the country
and they have the privilege to serve
their people by rendering these essen-
tial serlices. Are we to treat them
as hirelings? Are we to treat them
as mercenaries who do their work
merely because they get some money
and if they do not get it will drive
this country to rack and ruin? 1 am
not prepared to accept that. I think
that is not the true reflection of their
inner souls. . '

We must also know that there is
tremendous unemployment in this
country. For every post, you get
hundreds and thousands of applica-
tions. Government servants neea
everyone’s sympathy and support.
I would like to extend to them every
help that I reasonably can. But they
must have some sympathy and those
who claim that they have a special
regard for the underdog and for the
unemployed, they must realise that
these millions who are today starving
and going about because they cannot
get even the minimum pittance de-
serve better sympathies than anybody
else. If that is so.. (Interruptions.) -
I do not know what is wrong about
what I said. If there are gentlemen
on the other side who have any sym-
pathy with them.. (Interruptions.)

I have already taken much time,
longer than I had intended. But I
would say that you should also bear
in mind that you have to give relief
to the millions of unemployed in this
country and if you give high salqries
or if you raise the salaries of any of
the large number of employees in the
country—the number would come to
some millions—then the chances -of
providing additional employment for
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the unemployed is to that extent
reduced, because the resources are
linited. (Interruptions.)

Mr. Speaker: Order, order.

Pandit G. B. Pant: I think I have
tried to dea. with this matter in a
very dispassionate way and I have
done so.

It is said—and I think there is
ample ground for holding that view—
that the motive of those who are or
who have been engineering these
strikes is not altogether economic.
(Interruption). .

Mr. Spesker: Order, order.

Pandit G. B. Pant: I did not mren-
tion anybody.

Mr. Speaker: Let hon. Members not
take everything to themselves.

Pandit G. B. Pant: In 1958, the
World Federation of Trade Unions
decided to have wing of public ser-
vants. After that, the Fractional
Committee of the Communist Party,
on the 17th February, 19568, decided
to set up this confederation and a
committee was appointed to make pre-
parations for that purpose. This con-
federation, thereafter. took various
steps. In fact, 1t really did every-
thing it could to prepare the country
for a general strike, not for a strike
in any particular service but, if possi-
ble, in all services and then....

Shri Sadban Gupta: On a pont of
order, Sir.

Mr. Speaker: Order, order; he may
reserve it to the end. So far as the
point of order is concerned, I will
allow it later on. Let the Miister eon-
clude his speech.

Shri Sadhan Gupta: There 1s a very
thriling point, S8ir. How a Fractional
Committee of the Communist Party,
which does not exist, had set up this
confederation? 1 expect that the
Minister is not making an irresponsi-
ble statement. If he is not meking
an irresponsible statement, he owes a
duty to this House to lay on the Table
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the document or the papers to show
how this is so. 'Of course, if he wants’
to go away with an irresponsible state-
ment, we cannot allow it

Mr. Speaker: Order, order. There is
no pont of order about it. The hon.
Member must have read the rules. If
the hon. Minister refers to any parti-
cular paper as giving him that infor-
mation, I would ask him to lay it on
the Table. That is not the only source
so far as the Home Minister is con-
cerned. Otherwise, he cannot be the
Home Minister. There are various
sources. There 1s no point of order
in thus It 1s open to hon. Members
to deny 1t. 1 will give them an

oppartumty

Shri H, N. Mukerjee: If 1t is a state-
ment of fact, it 13 presumably based
also on certain material. That material
1s presumably consistent with what
the hon. Member says and in accord-
ance with the practice of this House,
the Minister, howsoever :mportant he
might 1magine himself to be, must
lay on the Table of the House—the
documents on which he relies.

Mr. Speaker: It is not as if he is
reading out a document, in which case
I would ask him to place it on the
Table. But the hon. Home Minister
will certainly get information through
persons who are in his confidence. If
he reads any papers I can ask him to
place it on the Table It i1s open to
him to read or not. (Interruption.)

Pandit G. B. Pant: I have made a
statement about the correctness of
which I have no doubt. I would not
have—howsoever important I or any-
one else be—made any statement here
without being certain about its cor-
rectness. But the test of the pudding
lies 1n its eating If the Communist
Party 1s not inferested in the con-
federation and if they are not interest-
ed in these ;strikes, I shall welcome
any assurance from that side. Let
them say they have nothing to do
with these or they had never any
associatian with these. (Interruption).
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Mr. Speakor: Order, order.

Pandit G. B. Pant: I will take their
word for it and I will accept, what-
ever mught have been the past, that
now they have outlived it

Now, so far as this goes, 1 have
only to submit that this 15 a very
unportant matter We have taken
due precaution to say that this 1s an
emergency measure and it is to last
for only one year and no action 1s to
be taken under it unless a further
order has been passed In the ar-
cumstances, I hope the hon Members
will unanimously support the motion
that I have made

Mr. Speaker: Motion moved-

“That the Bill to provide for
the maintenance of certain essen-
tial services and the normal life
of the Community be taken into
consideration ™

A number of amendments to this
have been tabled Some of the
amendments are for circulating it for
the purpose of eliciting public opmnion
thereon by various dates One of them
mentions 4th August Unfortunately
4th August has passed.

An. Hon, Member: 4th August, 1958

Mr. Speaker: All right Another set
of amendments is for reference to
Select Committee Under the rules,
it 15 competent for me to select any
of the amendments and place 1t before
the House So far as circulation
motion is concerned, I select Shn
Nayar’s motion—No 12 which wants
1t to be circulated by the 30th August,
1957 So far as the Select Committee
motion 1s concerned, there are two
amendments, One 13 by Shm1 Nara-
yanankutty Menon who wants a
report by 30th August 1957 and the
other 1s by Shr1 Assar who has put
the date as 15th August, 1857, I select
No 454, the amendment of Shri Assar
Shri Assar wants the Bill to be refer-
red to a Select Committee consisting
of Pandit Thakur Das Bhargava, Shri
Naushir Bharucha and six others....
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Pandit Thakut Das Rbargava: Sir,
you have been pleased to read out my
name The rule 1s that hon. Members
can give names only after consulting
those Members As far as I am cons
cerned, I am aganst sending this Bill
to the Select Committee Ordinanly,
1 lLike every Bill to be sent to the
Select Commuttee but on this Select
Committee I am not willing to serve
as 1 do not think there 1s any need
for sending this Bill to the Select Com-
mittee

Shrimati Renu Chakravartty (Basir-
hat): Shnn Narayanankutty Menon is
not m the House and his name should
not be mentioned with this

Mr, Speaker: At that stage let us
see I will strike out all the names of
Members who do not like to be on the
Select Committee

Shri Frank Anthony (Nomunated-—
Anglo-Indian)* I would request you
to consider my amendment I have
asked for a Select Committee to re-
port by the 7th instant Government
may be disposed to accept that after
hearing me because the stnke notice
ends on the 8th This may be accept-
able from the Government point of
view.

Mr. Speaker: The hon Member has
not given the names.

Shri Frank Anthony: I would give
them at the time of making the
motion

Mr. Speaker: Al night I have
allowed the 15th 7th also may be
ondé

Shri Tangamant (Madura1): On &
point *+ of information. The strike
notice does not end on the 7th. It is
vahid tll the end of August They
have fixed a particular day as 8th.
The notice is valid till the end of
Avgust.

Mpr, Speaker: It is true but they can
strike on the 8th.
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Shri V. P. Nayar:
muve:
That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th August, 1957.

Shri Assar (Ratnagiri): I beg to
move:

That the Bill be referred to a
Select Committee consisting of
Pandit Thakur Das Bhargava, Shr1
Naushir Bharucha, Shri Narayan
Ganesh Goray, Shri Atal Bihan
Vajpayee, Shri B. C. Kamble,
Shri Asoke K. Sen, Shri Govind
Ballabh Pant, the Mover, with
instructions to report by the 15th
August, 1957.

Shri Frank Anthony: Sir, I beg to
move:

That the Bill be referred to a
Select Committee consisting of
Pandit Thakur Das Bhargava, Shri
N. G Ranga, Shn Shripad Amirt
Dange, Shr1 Hem Barua, Shn
M. R Masanm, Shr1 Jaipal Singh,
Shri  Naushir Bharucha, Shn
Bhaurao Krishnarao Gaikwad,
Shr1 Lal Bahadur Shastri, Shri
Govind Ballabh Pant, and the
Mover with instructions to report
by the 7th August, 1957.

Mr. Speaker: These amendments are
before the House.

Shrit 8. A, Dange (Bombay City—
Central): Sir, I have to oppose the
Bill 1n spite of the regret expressed by
the Home Mister in introducing the
Bill. If a fhatter 1s regrettable, 1t
should, I think, be dropped. But it
1¢ a strange procedure that the Gov-
crnment regrets a thing and yet goes
on doing it. Therefore, 1 have to
oppose the Bill and shall giv my
reasons. .

Sir, I beg to

I do not wish to be sidetracked, into
an economic argument raised by the
Home Minister. He has ralsed every
important points. In fact he has pro-
vided us with a long commentary on
the terms of reference of the Pay
Commission and also on the economic
doctrines, philosophy of trade unions,
motives of politieal parties, inciters,
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promoters, etc. All that he is in &
position to do but I am not in a posi-
tion to reply to all that.

The main cause of the Bill and also
the main cause of the points made by
the Home Minister is the question of
P. & T. strikee The Statement of
Objects and Reasons says that the'
Government 1s compelled to move this
Bill because the Government services
are threatened by a general strike that
will hold up the community and
infict great hardship, threatening the
security of the country and therefore,
they must protect the country from
this threat and hence they are oblig-
ed to move this Bill. He has also made
a statement that the Federation per-
sists in its resolution to strike in spite
of the fact that all minor demands
have been met and the major demand
has been met. The case is made out
that the employees are interested 1n
nothing but the strike When a major
demand is met and all the minor
demands have also been met, who
would strike unless he 1s either a fool
or a saboteur. Naturally, the conclu-
sion that he tries to arrive at i1s that
they are either political saboteurs
encouraging the strike or they are
fools falling into their traps. This 1s
the conclusion which he wishes to
draw and wishes to put before the
country Is that conclusion correct?

He wishes to paint the picture as 1f
the Government was very reasonable
and sympathetic and looks after the
interests and position of its employees
but these employees do not understand
what the Government is doing and
that they are rather unreasonable,
impatient, and so on. I, however, thank
the hon Home Minister for his
sympathy for the public servants.

I would have liked had he omitted
the phraseology of the 18th century.
I cannot blame him because after all
he 1s inheriting his 1deology from the
19th century. In modern discussions
of trade union struggles, nobody
speaks of a master and a servant.
Those days are gone, Even in the
common law of England, the phraseo-
logy of man and a servant is being
discarded and in the philosophy of
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socialism, the 1dea of 2 master and a
gervint does not exist. This one
single description by the Minister is
enough to tell us how 1deologically
they are still in the backwardness of
the 19th century but are trymg to
resolve the problems of the 20th cen-
tury Imn terms of sociahism  That
ijs only an llustration. Really,
there are no master and ser-
vant relationship now, that type
of relationship has gone Now, they
are descritbed as employees and
employers and workers Even among
the working classes, ;m trade unions,
1f a man 1s called mazdoor a labourer
m our marathy side of the country,
he resents it, he wants the word
Kamgar—a Maratht1 word Even in
describing these things the Minstry
should overhaul 1ts 1deology, and
phraseology and approach the problem
correctly

However, because of these words, 1
do not disbelieve his sympathy and I
do not disbelleve when he says that
he wants to solve the problem But
the tiouble 1s that a solution is not
being found Partly, a solution has
been found I accept it The appoint-
ment of the Pay Commussion 1s cer-
tainly good But, I do not want to
cengratulate the Government for ity I
will give my reasons But, I accept
1t and the appointment of the Pay
Commission 1s 1tself an achievement
for the people, for the workmg classes
of this country and especially those
who are employed m the Government
service The terms of reference may
or may not solve certain problems, I
do not know After hearing the com-
mentary on the terms of reference, I
am getting more and more sceptical
about how things will develop in the
future It does not rule out a healthy
development I do not want to rule
out that something good will come
out of it

Then why should not the appoint-
ment of the Pay Commssion m-
mediately bring forth a gushing sup-
port from the Government servants
and make them cancel their resolution
to strike? I am not connected with
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the Confederation nor am .
personally connected with  the
P & T Federation but this House has
had enough of literature to inform us.
Certainly as one of the leaders of the
Communist Party, I am interested m
the solution of this problem—in a
solution which will grant at least
much of the demands of these em-
ployees In that way the Communist
Party 1s interested in every movement
ot the working class, whether m the
public sector or in the private sector
We do not dissociate ourselves from
this movement We do not dissociate
ourselves from the demands of the
trade union movement that 1s beng
conducted But the Communist
Party as such does not call for
strikes If the Home Mmister has
got a wrong report about the strue-
ture of the Communmist Party 1 can
provide him with a copy of the con
stitution, 1t 1s no secret, it i1s a pub-
hshed document The functioning ot
trade unions in which the Commu-~
nists work 1s an open thing He does
not know that the Communist Party
long ago took a decision to dissolve
trade union fractions and allow their
members m the trade union move-
ment to conduct their activities ac-
cording to the decisions of the manag-
ing committees of the umons When
the Communist Party considers the
question of strke struggle, the
demands put forward by a trade
union as a political party of the work-
g class, i1t considers them from the
point of wview of its philosophy,
politics, economy and so on, and lays
down a certain view before the trade
unions who are entitled to take their
decisions as they like

Therefore, if the hon Minister says
that we are engendermng a sort of a
general strike in the country and that
we have to establish secret factions
and all that, such a picture need not
be created and creation of such a
picture 1s not going to lead us to any
solution of tne pioblem, it will lead
us to hurling abuses across each
other and will not lead to any solu-
tion of the problems If you start
doubting motives and attributing
things which do not exist then it
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creates a very bad atmosphere, and
I should be the last man to create a

bad atmosphere for the settlement of
a strike of such serious nature

Every strike 1s serious, no doubt,
but a strike affecting governmental
service, P & T employees and so on,
18 certainly more serious than a nor-
mal strike, say, in a textile industry
Therefore, I should not like to deal
with this problem in a sort of a
cavalier manner and go on insinuat-
mng things

Let me put the case m short It
18 made out as if the P & T emplo-
yees have decided to strike in spite
of their demands having been met
Well, this House, of course, 1s quite
placed with facts The P & T em-
ployees gave their demands to the
Miunstry in July, 1956—not 1937, in
1956 They met the Minister I think
at that time Shn Jagjivan Ram, who
18 now the Minister of Railways, was
the Minister for P & T Then they
met the Prime Miuster, I think m
1956—not i their recent wisit—and
they were told to go back to the Min-
istry agamn No settlement came on
any 1issue at that time Then they
formed a charter, pubhshed it and
waited for negotiations Months and
months passed 1 have to tell this
thing because a case 18 being made as
if a certain secret conspiracy has
been sprung upon the Government
and the community 1s being held up

The community 18 not being held
up, nor has a secret conspiracy been
sprung up on the Government. In
July, 1956 there was a submission‘of
the grievances These grievances
were not manufactured, they existed
for years and years For example,
the Government Secretariat staff gets
22 days holhidays, the staff in postal
services get 16 days, the staff in the
telegraphs department get 12 days,
whereas the staf n RMS and
Telephones do not get any Why?
Do they requre profound thinking
of the structure and the cond:tions of
service of two million Government
employees to discover & simple fact
that 22 days are given as holidays to
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a certain section, 18 to another, 12 for
a third section and the fourth gets
no holidays and also no pay in lieu
of holidays?

1f these people—the RMS. and
Telephone people—bang down the
telephone and say that others get
hohdays whereas they do not get
holidays or compensation, the Minis-
ter says “We are considering” Omne
year, two years, three years pass
until they come down to 1956 and
serve a charter Still they want to
think very profoundly and deeply,
because i1t may have a tremendous
impact on the general economy of
the country! Giving holidays to some
staff 1n the telephone department and
RMS staff, about 30,000 workers, will
have a profound impact on economy,
profound inflation, the whole finan-
cial structure will be blown up 1if
these holidays are given!

Why did this thing happen? Could
you not have settled thas problem
before? Even now 1t 18 not settled,
even after the P & T people have
met the Minister [ am just pomnting
out one instance There 18 a proverd
that one little gram of rice m &8
pot shows whether the whole thing is
cooked or not This one little instance
shows how things are still bewng
dealt with The Home Minuster says
that all major demands are being met
1 am surprised to hear that I am
surprised at the brief he has been
given I am surprised at the pro-
found intelligence he has been given
by the “Intelligence Department”,
which has no intelligence left in it
except concoctions

Therefore, why should not people
lose temper? They are, after all,
human beings If they are not able
to get even smaller things done, they
are bound to lose some patience
What should the Government do? The
Government should not lose patience
because the Government is the ruling
party After all, Government has
power Government has got many
leaders of eminence Therefore, they
should not lose patience, even if the
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workers lose their patience. Let the
workers lose pat'ence. They have
more right to lose patience, because
they are, as he calls them, servants.
On many small ¢hings they have got
grievances. Therefore, they are bound
to lose patience. If their loss o!
patience leads to beating by the big
stick then more patience is lost.
Therefore, I would request him to see
whether all the demands have been
conceded, as he says

Now, he will say, after all, you
people, on this side, were shouting
for a Pay Commission for two years.
Yes, for two years we were shouting
and, I think, 15 days back we moved
a resolution. What was the condition
at that time, 15 days back? We said,
for God’s sake give us a Pay Com-
mission. They said, no Pay Com-
mission—we will call it something
else. We agreed and said, give us the
thing and call it anything that you
like What happened in these 15
days, that suddenly the Pay Com-
mission has been appointed? What
has happened? The workers lost
patience and said, if it is not being
done then the only thing we can do
1s to say namaste to you and go home,
which you say is strike holding up of
the community. They had been ask-
g for a Pay Commission for the
last two or three years. Even 15 days
back we asked for it again. At that
time we were served with the philo-
sophy of inflation, and we were told
that 1t would disrupt the financial
structure of the country.

And, now, after 1t 1s bemng con-
ceded, would I not be entitled to
conclude that this Government does
not concede even small things like a
Pay Commission enquiry unless the
workers suffer and ultimately say, if
that is the thing then we non-co-
operate and we strike? Strike is a
form of non-co-operation. When
they do that, the Government says:
“No, no, we have sympathy for you,
we give yop the Pay Commission.”
All right, I thank you for that. I
accept it. You are not obliging us,
but we accept that; we winl work
wiﬂtthltnndwﬂltrytoextnctls
much gain as is possible from it. We
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will see if a settlement is possible.
It is my philosophy—maybe, it is not
the philosophy of the P. & T. Confe-
deration, maybe, it is not the philo-
sophy of some other organisations,
because I am not their President, nor
Secretary, nor a member—to nego-
tiate t1ll the last minute. I will nego-
tiate even till the midmght of 8th
August, as once for a gredter cause
Mahatma Gandhi did, and if no
Proper concession 1s given then only
strike, and when 1 strike I strike
hard. That is my philosophy. But
I never give up negottation because I
do believe 1n 1t

Therefore, 1t 1s not my desire to see
that things lead to strike. No. The
desire 1s common on both sides, to
avert strike The common deswre is
that avertion of strike must be done
by some solution of the immediate
problems of the workers, leaving a
large part for the Pay Commussion to
find solutions. If that is the desire,
I thmk a common ground can still
be found in order to negotiate fur-
ther and not close the doors on either
side If any section has done it, let
us not, we who are in this House and
who have got the function of advis-
ing people, lose sight of this fact and
lose our patience

On the pomnt of major demands,
when this major demand has been
conceded, will you please consider for
8 moment why this 1s not being con-
sidered by the people as a real con-
cession from the Government” Why
this concession 1s decried? Certainly,
you have given the Pay Commission
I must certamnly accept that the Gov-
érnment has revised 1ts standpoint.
15 days back the Government was
not ready and now they are ready {o
appoint a Pay Commussion I do not
want to have a fling at 1t as a defeat
on their own part, but they have
revised their standpoint. I accept
that But why is it that the workers
do not accept 1t as a big thing? There
must be some reason for it. It is
because of the way in which yon
have done it and the hedging that
you put round that concession which
has now been noticed even in the
speech of the Home Minister. That

.
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1s why, the workers feel suspicious.
Is it really a concession? Is it really
a transparent sympathy or is it ang-
ther trap just to get over the situa-
tion and beat us back? This is the
suspicion. It is born of several years
of relations This is not due to the
incitementsof the Communist Party.
No If we had got that power to
mcite two milhon government ser-
vants and employees with our philc-
sophy, this Government would not
have remamned in power. We have
not got that power, and I regret that
I have not got that If that power
was there, then this thing would not
have been there What is the sort of
power that you are attributing to us,
a power which does not exist? That
power, I do not possess Of course,
if the Home Minister intends to give
1t, I do not mind, But I do not want
it 1in a vacuum I want 1t in a reality.
But the reality 1s not there. There-
fore, 1t 15 not a correct statement of
fact that we can instigate these two
million employees.

Why do the workers mistrust? It 1s
said that this 1s done because there
18 the Communist Party: that the
trade unions are advised by some in-
stigators who are out to put the State
m trouble. I should think that the
Government knows that there is such
a thing as the United Nations. In the
United Nations Economic Division,
there are the Government of India
nominees. That Economic Division
produced a report. Their report re-
jects the theory of wage-price spiral.
I do not know whether Government
18 aware of the United Nation's report
which says that the statements that
are made that increase in wages
always leads to rise mn prices and in-
flation are not very correct state-
ments This is the United Nation’s
report, not mine.

Secondly, may I come to another
pomnt? If the Mnister thinks that
this is a vital government service and
this inflationary spiral caused in the
existing system by way of asking for
more wages will endanger this coun-
try and this is done specially by the
Communists or the Socialists or by
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the Praja-Socialist, et me inform.
him that there is a general strike
wage throughout the capitalistic coun-
tries. There is a general strike wave
demanding higher wages in England,
mn France, in America, 1n Italy in
West Germany, in Japan and so forth.
If he has not got the facts, I am pre-
pared to give him the facts.

Shri C. K. Nalr (Outer Delhi):
They—the capitalist countries have
got the freedom to do it.

Shri S. A. Dange: They want to
have the pleasure of telling us that
the Communist countries also have

, strikes. (Interruptions). What 1s the

argument? They are also workers
and they have demands. Supposing
they are not allowed to strike why
should you follow them? You should
allow us

Shri C. K. Nair: They—the Com-
munist countries—have no freedom to
do 1t That 1s what I said

Shri 8. A. Dange: 1 say that this
1s an excellent system in which we
have got right to strike in this coun-
try. That 1s now being taken away
by this Bill. Please withdraw 1it. That
1s exactly my reply: that this coun-
try and this our Government gives
us that freedom to strike while those
wicked countries do not give that
freedom' Then why are you copying
that wickedness by this Bill?

Coming to tects, I may bring to the
attention of the Mmister of Home
Affairs a report from America, saying
that the AFL-CIO backs pay cam-
paign of Government employees. The
American organisation of AFL-CIO is
backing the pay campaign of Gov-
ernment employees and the Mirnster
should know that there are no com-
munists m that organisation; he should
have known it from his secret re-
ports; In fact, they are anti-com-
munists Mr Meany, who I think
is known to the Finance Minister and
the Home Mmister said, or rather,
“assailed the recent remarks of Bud-
get Director Brundage” —(not
T T. K.)— “who had voiced fear of
‘inflation” if Government employees
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received salary increases this year.”
He goes on to say: “In effect, Uncle
Sam’s employees are helping to sub-
sidize their government through fai-
lure to receive merited pay increases”.
Here is the inflationary theory
blown up by the AFL-CIO, asking
pay increases for government em-
ployees. Do you think that the AFL-
CIO is against the general commu-
nity! The AFL-CIO backs its own
govarnment and that itself shows that
this theory of inflation is wrong. -

The Chairman of the AFL-CIO
opposed the proposal <that increases
may be given by special adjustments.
Thut idea also has been rejected here.

Lt us take the report from Eng-
lani’s Labour Review, a quarterly re-
port of progress in the United King-
doin, published by the British Infor-
mation Services, at Eastern House,
Mansingh Road, New Delhi. What
does it say? I think this report should
be available with the Government.
The report says that “most of Britain's
strikes have been in services that
dircctly affect the public’s conveni-
ence or threaten to affect it very
soon”. You know in England the
Communist Party is not in a position
to direet the strikes or bring about
the strikes It is the British TUC
which is doing it. Do you mean to
say that the British TUC wants to
hold up the Government and put the
community in hardship, and incite
them to this thing, because it wants
to do something bad? No, Sir. The
TUC also rejects your stand.

Here then are the other countries.
Japan: 6000 employees of the
Japanese Government and public
workers’ union are waging a struggle
for a higher basic wage as part of
their Spring offensive. That is one
more. .

Then you have got West Germany.
Every day we hear glowing accounts
how workers there had put up pro-
ductivity anfl rebuilt the country.
Certainly the workers—the West Ger-
man workers—are excellent. That is
very nice. And we should.copy them
as we are told. But the West German
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public service and transport trade-
union, the postal workers’ trade union .
and the railway workers' trade union
announced in November their inten-
tion of acting jointly in the future on
all questions of wages, salaries and
hours of work. And they are giving .
the notice of strike.

But you might ask: “What about'
some very real essential public ser- -
vice?” For this I have got choice
news for the Government. “On Febru-
ary 12, employees of the Oslo police
decided to_give notice. By this action
they hope to force wage and salary
increases.” Were our Home Minis-
ter in Norway, he would not con-
ceive of such a thing! It is the police.
They are a very vital part of the Gov-
ernment  machinery and they are
allowed to form associations and this
happens in France, in Norway and
in other countries. Norway, I am
sure, was recently visited by our
Prime Minister and there, there is a
threat, a notice of strike by the police.

Take Italy. “On February 28 and
March 1, Italian postal workers be-
gan a new 48-hour strike in which
105,000 workers took part. The entire-
postal service as well as telegraph
and telephone connections were inter-
rupted”.

Thus, we see that strikes occur in
the countries which I have quoted. -
Why should they exist here also? You
say that you are following a new
path? Is it the outcome. of the new
path? It is because of the new path
we talk of every day? The Home
Minister says that our legislation is
far in advance of Great Britain's? Is
this the way of the advance over
Great Britain? In Great Britain,
strikes are not declared illegal. May
I ask him to produce a type of this
legislation there in normal times? I
could ask him to produce a type of -
this legislation only during a war.
Except during a war, such legislation
is not brought up. But are we hav-’
ing a war in this country. When a
war exists and when we fight an
enemy, we will postpone every strike -
and join hands with the Government:
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vin fighting the foreign enemy. What
1s the use of saying that there is ex-
ternal danger now?” When laws are
beng hurled at us, without knowmng
what the dangers are, what can I
sa2/? I can only say this, that taking
advantage of the ignorance of the
people 1n this country and taking
advantage of the 1ignorance of the
tizde union movement here, facts are
hirled at us, which are no facts The
real facts are hidden and we are told
that we are having a trade union
legislation which 15 1n advance of that
of every other country The Home
Mmister might do well in asking for
the report of the Trade Union Con-
gress mn Blackpool in England That
deals with the report of wages and
prices 1n England They are saying
that they do not accept the theory of
inflation—this theory that wages
either in Government services or In
private employment will lead to infla-~
tion And they refused to stop fil-
ing theirr wage claims because of this
theory that was being thrown agamnst
them Will the Home Minister pro-
duce that report of the British TUC,
because the British TUC is just like
the INTUC? May I ask whether the
Home Minister and the INTUC
whom he praised wall tell us whether
1t 1s these blasted Communists n
this country who are pressing higher
wuge claims and causing strikes, and
that m all other ~ountries, where
democracy functions in a very grand
wuy, something else exists? No, Sir
Something else does not exist What
they are domng 1s, 1s what we are
doing here, and the Governments are
behaving 1in those capitalistic coun-~
tries exactly as the Government in
this country, which 1s still capita-
listic, but hopes to be socialistie, are

behaving Arguments are the same
and yet, the dhanda that 1s shown
here 1s not the same there There

they still argue, here we have drop-
ped argument and suddenly come
forward with a Bill saymmg that we
are going to declare strikes 1illegal
So, I would request the House to
study the facts in the whole world
It 1s monopoly price and monopoly
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profit aided by Government, which
15 creating nflation and the workers
are asked to suffer taxation There-
fore, there 18 this confradiction of
making the working class and the
community suffer by higher taxation,
to pay for things which are being
built even there and even here. There
also they are building heavy mndus-
tries They have got more consumer
goods and we have less here With
more consumer goods, there should
be less inflation, according to the
Home Mimister In America there
18 more mnflation than here In
England and Italy, where heavy in-
dustries exist, where consumer goods
exist, there 1s also inflation We are
told, “We have less consumer goods
now and we are paymg for heavy
industries It leads to inflation” It
that 1s so, why 1s there nflation in
countries ike Britain and West Ger-
many” That 1s not the real reason
The reason given 1s not true The
real reason 1s monopoly price and
monopoly profit and refusal to con-
trol that Check the prices and then
give the wages according to the cost
of hiving

14 hrs

Therefore, his economics 13 wrong;
his phraseology in wrong, his ideo-
logy 1s wrong, his facts are wrong
What more can I say on that ques-
tion? I have given you the whole
picture From this I want you to
make out the true case It 1s not
we who really want strikes now, it
1s not our i1deology that produces
strikes We want settlement of dis-
putes But 1f he approaches this in
the way he does, 1f he interprets the
terms of reference in the way he
does, then solutions will become
difficult What 1 want to plead 1s,
let us make solutions easy What 1s
the way to make the solutions easy?
What should be the way, must also
be stated by me because I cannot
simply close by cntxcxsi.ng' him and
his principles and not pomnt out a
solution I always undertake that
responsibility, whether some of my
friends like 1t or not The other day,
for example, when I was going away
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for a certain trade union meeting,
just made the suggestion thst nego-
tiations on either side should con-
tinue. Some of my trade union
friends resented it. Everybody
knows it, and if it is not known,
everybody will know it that I want
to keep up negotiating till the lasi
and if it wiil fail, then [ shalf not
hestitate to strike just because a
Bill like this exists.

Therefore, I do want negotiations
for arriving at a solution. I am sure
the workers also want a
Nobody likes a strike. Strike causes
more hardship to the strikers than
to the community. Therefore, my
proposal is, please withdraw this Bill;
let us drop it. No harm will come.
If no solution is found, what will
happen? What has happened in
England? 1 have got a reference
here. In England, the provincial
buses were closed and the municipal
buses were threatening to close down.
The Home Minister thinks, the
communists here are violent and
therefore violence breaks out. But
England is not a country of violence;
it is a demoeratic country which we
copy in everything. Here is a report
of the bus strike in the London
Times: “The tyres were deflated and
fuel pumps bruken,” by the strikers.
There is no report of firing having
taken place because the petrol pump
was broken. Imagine what would
have happened here if in a strike
fuel pumps were broken.

The Home Minister says he very
much liked the constabulary and the
behaviour of the people in London, I
have had the pleasure of living in
London for a few months and I have
seen the constabulary. I have seen
the workers. Strike. I have spoken
to them. It is a mutual give and
take there. You want only the work-
ers here to behave like the English
workers do, but what about the con-
stabulary here? How do they be-
have? . You want the workérs to
be have in the way American and

English civilised workers do. But

solution.,
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what about the governmental systems
there and the system here? There
the bus strike took place. They
appointed a tribunal and the strike.
still continued. Here you would not.
appoint & tribunal until the strike is
first withdrawn. There the strike.
took place and a tribunal was.
appointed. The employers offered 3
shillings. The workers asked for 24
shillings and the tribunal gave 11
shillings. The workers accepted it-
and the tribunal went away. There:
was no firing even when petrol pumps.
were broken. There is difference in.
appftoach. If this approach there is.
taken up here and properly injected
among employers, whether Stazg or-
private, then I think we can resolve-
many things more quickly.

Sometimes Government here do-
desire to resolve the differences and
that is also acknowledged, but there
is the bureaucratic machinery whicn
hampers it everywhere. Even in
socialist countries, bureaucracy ham-
pers it. Let us try to overcome it,.
when hampering takes place. When
a strike notice is given, it is no good.

. suddenly attributing bad motives.

Then solutions become difficuit. It
is no good rushing with Bills like-
this. It is no good saying, “We havs
appointed a pay commission, but we-
think interim relief should not be-
given”, After all, the pay commis-
sion has to go through- its meander-
ing terms of reference, and if some-
relief is not promised, what can be
done? I think the Government ought.
to haye been generous and said, “Till
the pay commission reports, you,
gentlemen, get Rs. 10, Rs. 15 or
Rs. 5. That would not have caused
a serious inflation. How many know
that there is a sort of a fixed prin--
ciple with Government that in order-
to peg the rupee at its present value,.
a certain amount, Rs. 500 crores must.
be preserved in London? I have.
never heard of such a principle being °
imposed on any financial system. it
is unnecessary and against any funa-
mental principlee Why not deplete:
that reservg and give the wage in-
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crvease or interim relief to us? Why
should you not do that? ¥ou plead
you have no money. Rs. 500 crores
need not be lying up in London only
to peg the rupee at its present value,
a rupec which is quite sound in the
internationalymarket today.

Therefore, even on financial
grounds, if you were to discuss it
with me or other Members, and go
into that question, you will find that,
his basis, his financial theory is not
correct even according to many
bourgeois economists, let alone Marx-
ist economists. Today somebody
told me that the Finance Minister s
miready thinking why this reserve
should te pegged at Rs. 400 crores
and why it should not be brought
down Exactly that bears my point
that there principles, which are sup-
posed to be sacrosanct, are really
not correct. If you revise that atti-
tude, I can tell you that you can
«easily settle this problem. Then, this
fring, the workers getting into an
agitated mood, etc. would not happen.
Revise that approach Rule out
Bills bke this Sit down and argue
what 15 immediately necessary to b.
done If you cannotsettleit,leaveit
to the workers to be persuaded by
othe.s, Give them something tangi-
ble. The pay commission 1s a tangi-
b.« thirg, but if you add interun
relief to the pay commission, then
people who did not desire a strike
at any cost can plead with the
P. & T. Federation and say, “In view
of this, can you not go on negotiat-
ing with the Government and raise
your standards of living if 1t 1s possi-
ble?” Because the workers down
below are suffering, there is pressure
on the leadership and they say.
“You negotiate with the Government.
‘We have been negotiating for the past
©one year and even in these last 15
days and they would not appoint a
pay commission. Then how could we
get it? Because we said, let us for
-once express our anger and non-
cooperate for six or seven days with
4he Government. Now they have
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come down and said they would
appomnt & pay commission.”

et us not lose our patience. My
submission 1, revise the approach.
Of course, I am repeating my older
proposals, because I cannot help re-
peating. To talk about this Bill it-
self,—the Bill as it 1s framed, the
Home Minister said 1s only for essen-
tial services. No, Sir. In clause
(vii), you go on taking power to dec-
lare any service as essential, and not
only services holding the commu-
mty up. You say, any service by
the stoppage of which grave hard-
ship 1s inflicted on the community; it
netd nat be necessaxily haldmng up
the community The Government
may say, cven if there 1s strike 1n a
textile mill, cloth 1s not produced and
it inflicts grave hardship on the
community. You are not putting
bcfore the country correctly the im-
port of this Bill One might go and
ask, are you so anxious about stop-
ping grave hardship? It 1s that
because the P & T workers or work-
ers 1n some public utility service may
inflict grave hardship and you want
to protect the community from that
grave hardship, that you are, bring-
ng forward this Bill? If they were
to say that 1t 1s for the sake of thc
community that those who support
such a strike are threatened with
mprisonment and fine and so on,
excuse me for challepging their bona
fides If your bona fides were correct,
why did not you use these powers
and mmprison the food hoarders?
When hoarders held up food and
starved whole provinces, why did
yeu not introduce a Bill for arrest-
ipg them without warrant instead of
teling them, please reduce the price,
we will give you market price, bring

~out your stores. Why? (Interrup-
twn). Is not hoarding of food a
grave hardship on the community?

Can you not have powers to act and
act swiftly? No. When it is a ques-
tion of food hoarders, you give them
market pricee. When it comes to
these working people demanding
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wage mncrease, you do not argue
about their price, you argue about
banning thelr struggle telling them
that if they persist, it will be follow-
ed by impnisonment or fine and so
on? Why this differential approach
between hoarders and these men? 1
admut both inflict hardships Why
that man, the hoarder, 13 let off with
his market price and this man’'s
hardship 15 followed by jail” There
15 the pomt It 18 this differential
approach, differential class outlook,
the outlook of the bourgeois and the
landlord If you persist in this out-
look, this Bill will come If you
give up this outlook, you will amend
the Bills, even 1if you retan them
{ rmally, so that, you can retam the
Wl & aser of your e Mar Jhae
already got the power which need
not necessarily be this Bill You have
got a nice perfect piece of legisla-
tion which can arrest anybody, any
time for any reason Or no reason in
the Preventive Detention Act Then
why have this Bill?

That 1s due to « habit so to say,
and the habit 15 developing, Govern-
ment 15 being enamoured of getting
more and more powers in order to
beat the people 1n the name of pro-
tccting the community Therefore,
do not add to such laws, do not add
to such threats Please sit m a round
table conference You may say, we
have tried to do 1t, but you fellows

sometimes go out and make state-
ments closing all doors So, we are
not going to negotiate Sometimes

you can excuse the people if they
are wrong I do not say they are
wrong Sometimes, 1f they are
wrong, you can excuse them  You
are the Government They are
workers, exploited, oppressed The
Government has no right to do wrong
things, because 1t has got omniscience
and omnipotent power Even if the
Government has the right to do
wrongs, and wrongs go agamst
wrongs, if they are matched, who
has to retreat? Workers necessar-
ly> Why should you have that
ideology? If the workers will not
retreat, should Government also not
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Tetreat making 1t a question of pres-
Y18» No, Sir No Government ever
LVeq by mere quotations of prestige.
Government which tries to hive
‘t’:lv on prestige cannot do good to
@ commumty Because prestige
Yomes bureaucracy, bureaucracy
Bets hardened and isolated from the
Peple and cannot understand thewr
l’:‘lblems It obstructs their settle-
et and a smooth social Lfe

m\’ou may not be satisfled You
8y .ay that I have not been able to
BVe g]l the answers that you may
Ned for your argument I am surely
not ;n a position to give any assur-
M¢ on behalf of the Government
€Mployees or on behalf of the P & T
I can ‘only plead on either side, be-
C8Use though I am connected with
€ trade union movement, this par-
t1eUlar thing 15 not n my jumsdic-
tiol Byt as a trade uniontst and
a5 § communist, I would say that the
8PProach you are having 1s leading
t0 9]] these deadlocks I hope there
are indications that the approach 1s
Mg revised I do not want to be
& €3¢ who will attack anything good
that ., do, and always say, I am
883inet any Government and what-
€Veh they do, I am agamnst That
famyys Irish proverb may be true or
maY not be true or i1t may be the
mallgnment of the Irish nation by
€ bourgeois leaders there I am
not of that opimnion I do accept,
first gppomnting the Pay Commussion
13 Bood We shall utilise 1t and the
WOTkers should use it 1n order to per-
Sua§e the Pay Commuission to reject
€ argument of the Home Minister
or the Finance Minister and to accept
first of ail, a new approach to the
Prohiem and revise the pay scales
and emoluments and to reject the
1dea yhat all rehef would be given in
terMy of kuind If you give some
part of the increase in kind, I do not
obct to that

T was surprised to find the Home
IMister arguing that consumer goods
8reé ghort Fifteen days ago, I heard
the groument, a determined argu-
ment that food was not short, that
€ Government had completed the
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First Plan and had quite a tremend-
ous lot of food. But, when the ques-
tion of wage increase comes, it is
said, everything is short. This change
of facts, changing conclusions with-
in a short period like fhat confuses
the people and leads them to ask,
which is true. Are we really short
of things or are we really having
many things? Then, we may be
able to base our tactics on it. There-
fore, 1 say, Pay Commission, yes.
And refer the question of interim
relief to the Pay Commission if neces-
sary—if the workers would like it,
I do not know,—so that the Pay
Commission can judge whether the
Government has got enough finances
to give some interim relief. Let
the Pay Commission judge how much
of it should be in money and how
much of it in kind. I do not mind
that.

In the war days, when there was
scarcity, certainly there was pay-
ment in kind. The Railways had a
nice system of providing matches,
food, sugar, etc. in kind at pegged
prices. If the prices are running
away, that is one of the solutions
adopted even in socialist countries. I
do not say that this is the evil of this
country only or the evil of this Gov-
ernment that there is scissrs,—prices
going one way like that and wages
like that. A sort of scissors exists in
prices also. Prices of, manufactures
rising in one way and agricultural
products falling or rising in another
way. In socialist countries also,
when it is not fully established, infla-
tion takes place. I do not say it is
only our phenomenon. But, how is
iv to be dealt with? The first thing
they do is to peg the prices and
supply the minimum . goods at that
price at a certain quantum. Then,
there is a second price shop in which
if you want more, from the balance
of your wages, you can buy any
Jamount you like, so that all people,
all working people, people with fixed
salaries get fixed minimum quantities
of the goods which are available at
fixed prices. Therefore, inflation in
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prices does not affect at a minimum
level the minimum wage-sarner. U

- he wants more or other people want

more, therein_ a second range of prices,

rice, I pay a fixed price. If I want
two pounds and that of Delhi rice, I
go to another shop. Here I pay
fixed price of eight annas or a rupee.
There, for my luxury, I pay Rs. 2.

avoid the dangers of inflation. I am
not discussing the Plan here. Since
you have raised it, I am mentioning
it. We should really discuss this
question and not raise it this way h
order to rebuff the demands of 2 mil-
lion employees of the Government,
whom nobody wishes to go on strike,
nor I, nor anybody else.

You say there are some hot heads
who want a strike? What would you
do with them? This question has
been put to me. If there are some
hot heads who would have it, let the
cool heads deal with the hot heads.
Why should you have this Bill, to
deal with the hot heads? Release
the force of arguments, the force of
people. If a certain quantity of relief
is guaranteed, and minimum demands
are conceded, if the hot heads still
persist because a brass button was
not yielded or a uniform was not
given, let the people argue. There
are hundreds of M.Ps. who can argue
with them. You have the LN.T.U.C.
such a powerful organisation as the
Home Minister said. All these
forces are there. Even we can go
and argue how far we should go and
how far we should not go.

I thank you very much for allow-
ing me to put the whole point of
view in such detail, a detail, perhaps,
which may be tiring to some of the
Members. I am sorry if I have tired
them out. But, the preblems are
really too serious. Therefore, if I
have put in certain aspects which are
not strictly relevant to the Bill, they
follow from the Bill, and follow from
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the Home Minister’s speech 8o, I
have put in those aspects.

My last appeal would be on either
side, do not gave up negotiaon On
either side, try to avert it. But, do
not avert it by basing yourself om
matters of prestige Avert it by
granting the munimum, crucial core
of the demands The other demands,
send them to the Pay Commission or
the Mnistry for further argument
Let us put an end to that method of
dealing with the question in the way
we have been dealing so far Let us
make a new beginming from ths
pomt at least _

Shrmn M. R. Masani (Ranch:-East).
Mr Speaker, the two speeches that
the House has 80 far heard wath
mterest and keen attention have
given a feelng that what we are
discussing 18 the threatened strike of
the P & T workers and the merts
and demerits of that strike I think,
it may be useful to recall when we
consider this piece of legislation spe-
cific attention to the merits and de-
merits of this measure rather than to
the economic and polhtical controver-
sies of a wider nature with which this
House 1s not at present concerned I
propose, in the few minutes that
I have, to devote my attention to the
philosophy and basis of this Bill

Before doing so, may I say, on be-
half of the Independent Parliamentary
Group for which I speak, that we
share the concern and the feeling to
which the Home Minster has given
expression

An Hon. Member-
pendents

Shri M. R. Masani: I said I am
speaking for the Group We are
opposed to the strike We believe
that those who are sponsoring this
move have a very heavy responsibi-
Ity before the country for creating
a situation where the normal Life of
the community 15 disrupted, where
essential communications are smash-
ed and where wuntold hardship
and misery will be caused to a large
number of people If g resolution
was intioduced by the Home Minis-

Not all Inde-
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ter to condemn the strike or to appeal
to those who are m 1t to withdraw
the strike, we would wholeheartedly
vote for such a resolution But, as
I said, we are not faced with such a
situation We are faced with a legis-
lative measure which 1s only partly
concerned with this strike, which goes
very much beyond it

The Home Minister pomnted out
that this was a temporary measure
He mentioned a year Actually the
Bill 1s valid for a year and a half
But I recall several years ago a suau~
lar situation with which this House

was faced, when Sardar Patel,
that great statesman for whom
we all had such great re-

gard and respect, faced us with the
demand that m one day we pass the
Preventive Detention Bill He gave us
very good reasons why 1t should be
passed—Dbecause, he told us, if it was
not passed, a particularly dangerous
set of people would be let loose by
the Calcutta High Court the next
morning I recall that, with all my
sympathy for the motion that the
Home Minister then made, I got up
and said 1t was with a very heavy
heart that some of us would vote for
that measure I pomted out thaet that
measure was not the real answer to
the challenge with which the Home
Minister and the country was faced

I find myselt very much in the same
position today, of saying to our Home
Minister, who 1s 1n huis own way as
eminent a statesman as Sardar Patel,
that this 1s not ¢he nght answer to
the challenge with which the country
15 faced by these developments

That Bill, which Sardar Patel in
reply assured me would only last for
a year and be replaced by a more
considered and principled piece of
legislation, still adorns our statute-
book, and I am rather afraid that
this Bill too may last on our statute-
book long after the postal strike 1s
forgotten  Therefore, we must con-
sider this as 1f 1t were a permanent
measure which we are putting oa our
statute-book. and consider whether it
would grace out statute-book or whe-
ther would be a blot on it
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Is thus Bill really necessary? This
s & question which I would like to
address to the Home Minister I may
be wrong, I am speaking subject to
correct.on because the Home Minister
has not given us very much time to
consult people or to find out the im-
phications of the existing Act and of
the proposed Bill I find that the In-
austrial Disputes Act—I read in the
last two days over the week-end,
trying to find out what was wrong
with 1t—-says 1n section 10(1) that m
public utility services, where the Gov~
ernment so desired, they could make
a reference to adjudication or to a
board of conciliation And sub-
section (3) of that section goes on to
say that where an industrial dispute
has been referred to a board or tribu-
nal under that section, the appropniate
Government may by order prohubit
the continuance of any strike or lock-
out 1n connection with such dispute
which may be in existence at the
time of reference Section 17(A)
gives the Government the power,
when 1t 1s 1itself a party to a dispute,
to vary an award which mught be
made by the tribunal, which might be
found to be in expedient in the coun-
try's Interests Section 24 says any
stke that 1s prohibited by Govern-
ment under section 10(3) shall become
an 1llegal strike and sections 26 to 31
lay down the penalties which shall
follow 1n regard to those who take
part 1n or instigate such a strike or
even finance 1t I believe thot these
powers are adequaje for the Govern-
ment to deal with the threatened
postal strike later this month

1 do not understand at this stage,
thdugh I shall learn and we shall
wait to learn from the Home Minis-
ter, why these powers are not being
applied when they are already there
on the statute-book, when they flow
out of the considered opinion and
consideration by this House The,
only reason I can suspect, and I would
like confirmation on this pomnt, is that
that Act makes 1t necessary for Gov-
ernment to refer a dispute of this
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nature to a tribunal for adjudication,
or even to a board of conciliation for
oonciliation

If my understanding is right, then
it draws attention to what 11 the
main blemish in this Bill, and that is
that it by-passes the valuable right
of a worker m this country to see that
if he 15 denied the right to strike, he
will at least have the benefit of a
judicial or a quasi-judicial judgment
in a matter on whith he feels very
strongly The principle, In  other
words, on which this Bill 1s based and
which 91 cannotsupport 1s that you
may deprive a citizen both of his nght
to strike and of his right to seek re-
dress 1n a legal, constitutional
manner

Mahatma Gandhi often argued that
collective bargamning in 1ndustral
matter when 1t led to a strike created
a primutive situation He suggested a
civilized method, and that was that
when collecive bargamning ended in
failure when there was a refusal
to come to terms across the table
when the rule of law should prevail
And the rule of law was that both
parties should submit to the arbitra-
tion of a third party in whose judg-
ment they had confidence An adjudi-
cation or arbitration, therefore, 13 the
expression of the rule of law i1n indus-
tnal disputes

If this Bill 1s to deny the worker
who 1s frustrated in the pursamt of
his demands on the one hand the
right to strike on the ground that
1t disrupts essential services which
1s a fair ground and at the
same time refuses him the
right to go to a trmbunal to
plead his case and ask for justice,
which 1s 1n fact what it amounts to
mn thas case, this Bill will make a
breach in the democratic hiberties of
which we are so proud

That 1s why I have given notice of
an amendment which seeks to make
only one major change in this Bill,
and that 13 that it should be prescribed
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that before Government can declare
a strike to be illegal, they shall be
under the obligation to refer that par-
ticular dispute to adjudication by a
tnibunal

1 know it 1s argued that adjudication
and arbifration which Mahatma
Gandh: preached are very sound
principles m the case of private em-
ployers, but cannot apply to the
State, because the State 1s sovereignm,
the State is the people That 1s a fal-
lacy The State 1s not sovereign, 1s
not the people, when 1t becomes an em-
ployer If the State decides to go
mnto business, then 1t must behave
as a good employer The State as the
policeman, the State as the keeper of
our destinies, 1s one thing, we bow to
it and pay it homage but when the
State starts trading corporations, in-
surance corporations, air services and
all kinds of trades and businesses and
industries, then for the State to put
iself above the law 1s to make a
claim that 1s only valhd mn a total-
tarian society In a democratic
cociety, the State must be prepared
to bow to the judgment of a tribunal
appointed by itself as much as any
ctizen on which 1t inflicts this obl-
gation If 1t 1s right and proper that
a private capitalist should go to a
tribunal and bow to 1ts decisions, 1t
15 just as proper that the Govern-
ment when 1t trades or goes into 1n-
dustry, should also submut to the rule
of law And I believe that for the
State to claam that because 1t 15 a
Government 1t 1s above the law 15 a
claim that no democratic Government
should make 1n 1its capacity as an
employer of labour Otherwise, we
shall have this unfortunate pheno-
menon that at a time when our Gov-
ernment has become the largest em-
ployer of labour in this country, in-
stead of becormng a model employer.
instead of showing the way to other
employers, which it has every obh-
gation to do. 1t will lag behmnd It
will create a fecling among our
workers that 1f private capitalism was
an evil, State capitahsm is a bigger
evil still
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1 do sympathise with the Home
Minister 1n the situation mn which he
finds humself As Home Minister, it
15 his duty to see that law and order
are mamtained, to see that the life
of the community, to which he refer-
red,1s not disrupted There we are all
with hm We would hke to help him
the best we can But can we say the
same m regard to the responsibility
of Government as whole?

This situaton which the House 1s
today faced with, and which creates
this Bill, 1s the result of two factors,
mn regard to both of which
the Government have failed This
Bill 1s a confession of the failure of
statesmanship on the part of our Gov-
ernment both m regard to their eco-
nomic vohcies and thel® labour poh-
cles

If inflation 1s let loose on this coun-
try 1t 1s the direct product of the
Plan frame and the Second Plan
which has emerged from 1t Voices
were not lacking in this country, and
I remember the brave voice that Prof
Shenoy raised in the Panel of Econo-
mists, when he pointed out that the
sure result of sanctioning the Second
Five Year Plan 1n that form would be
inflation Today, with only a year of
that accomplshed, this mflation 1sin
motion If Government policies are
so lop-sided, 1f our planning pattern
1s <o defective that through the very
process that the Home Minister des-
cribed, more money must be let
loose without a corresponding mea-
sure of goods and services, if we are
so obsessed with heavy industry that
we forget the needs of the consumers;
then we must expect this inflation
And having created this nflation.
having reduced the purchasing power
of the rupee i the pockets of our
people and our workers, are we then
entitled to ask for generosity on their
part when their claims to fustice
demand that at least the real wages
that they take home should not be
lessened

I think that this situation which
Government are now facing is the
creation of an unfortunately unbal-
anced pattern of planning, and until
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this pattern is rectified, year after
year we shall find ourselves facing
inflation which is even worse than at
present

Secondly, there 1s the faillure of
labour policy There is no perfect
solution at this stage. But there was
a solution at an earlier stage. If
Government polides in regard to
labour were as enlightened as the
policies that they preach te private
industry, then this situation would
not have happened This 1s a failure
of sound industrial relations, of sound
personnel management We talk
a great deal these days of human re-
lations But it cannhot be denied that
there 1s nothung that 1s less human,
more impersonal, and more mechanis-
ed than the handliing of large num-
bers of our employees by the State
itself It 1s a failure of industnal
relations that 1s faced by us today n
the form of this unfortunately threa-
tened strike Even joint consultation—
leave aside workers’ participation
about which we are so keen today—
does not function effectively among
the employees of the large industnal
and commercial concerns owned by
Government

It 1s this inability to get across the
barrier, to understand the workers,
to get close to them, this mnability to
take leadership 11 the industrial cor-
porations and concerns that we run
and the services that we carry on,
which 1s at the root cause of this un-
fortunately led strike

It has been said that every emplo-
yer gets the kind of trade union he
deserves, just as every country ulti-
mately gets the kind of Government
1t deserves Well, who created these
trade unmions? Who made 1t possible
for disruptive elements to snatch the
leadership of large numbers, of lakhs
and lakhs of our patriotic country-
men? It 1s the failure of our labour
policy as a Government that has re-
sulted in disruptive elements seizing
control of strategic services There-
fore, there are more principled ways
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and more long-term amd sound ways
m which this problem can be dealt
with

I have suggested that this Bill is
defective because 1t claims that the
Government has the right to tell a
catizen; ‘You shall not trike; you shall
not go elsewhere for justice; you will
work on the conditions that I dictate.’
I do ask, in all humility, the Home
Minister whether he contemplates
that, 1n times of peace and normal
times such as we live in today, this
15 a claim that any democratic Gov-
ernment has the right to make oa the
meanest of its citizens I do not be-
lieve it 1 believe 1n a free society
We must give every citizen the right
to legal redress, particularly when we
take away from him the night to deny
his labour, for a strike, after all, is the
converse of the right to work. I
deny my labour when I feel I cannot
work in such conditions

[Mr Depury-SPEAKER 1n the Chair]
14 33 hrs

You may limit that right ;1 an
essential service But if you hmt
that right, then an obligation rests
on you to offer an alternative means
of redress, to say ‘I shall bow to the
decision of a tribunal as much as you
will’ Unless you take that position,
a Bill of this nature 1s not one which
those who hold individual lberty
dear would be 1n a position to sup-
port

Shn Kasliwal (Kotah) I rnise to
support the Bill and to oppose all
motions for reference of the Rill to
a Select Commuttee or for circulation

The Home Minister, while moving
the motion for consideration, has
given cogent reasons for the necessity
of this Bill And he has argued at
length about the position in the coun-
try wheic notices have been poring in
for strikes and so on I need not go
nto all those details, for 1t 1s not
necessary for me to repeat all of
them
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But I want to remind the House that
only today we have read in the press
that there is a strike notice given by
the station masters and assistant
station masters of the raillways also

Shri Surendranath Dwivedy (Ken-
drapara): Of whose association a
Congressman 1s the presmdent.

Shri Kasliwal: Only two days
back, some hon Members on the
other side, after they had known that
there was a possibility of the appont-
meat of a pay commission went and
addressed the federation of Central
employees and told them that they
should keep firm and stick to their
demands

I need not remind the House of
what 18 being said 1n several papers
1 regard to this matter I happened
to read a copy of The New Age,
which 1s the official organ of the
Communist Party And what does
it say? It says that on the Sth of
August, ‘the postmen will not come to
your door’, and further, it says that
the Posts and Telegraphs employees
will continue to remamn firm so
far as their demands are con-
cerned, even though they had
known that the Pirme Muster had
announced that there was a possibi-
Ity of the appointment of a pay com-
mission I am referring to all this
only by way of adding to what the
Home Minister had said about the
spate of notices which are pouring in
for strikes

My hoa friend Shr1 S A Dange,
while referning to the speech of the
Home Minister, dealt at length with
the case of the Posts and Telegraph
employees He said that from 1956,
the Posts and Telegraphs employees
had been making certain demands I
know that they had made a large
number of demands, but Shri
S A Dange never mentioned
how many of those demands had been
accepted by the Department. Apart
from other things, the demand for
the appowntment of a pay commission
has been accepted

May I tell this House that ther
demand for a telegraph enguiry com-

Easential Services
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mittee had been readily accepted by
the Department?” They had made
a demand in respect of the other ser-
vices also, but the Department told
them that while they were prepared
to go 1nto the matter, the employees
might put mn separate memoranda,
that they would have no objection to
scrutimse those memoranda, and if
they found that there was a possibility
of having an enqury 1nto those
matters also, they would do so

Then, agawn, as the Home Mnister
has pointed out, their demand relat-
ing to the class III and class IV em-
ployees 1n regard to leave, pension
rules, medical assistance etc has also
been granted I could give you a
number of other demands which have
been acceded to Take, for example,
the case of ‘offs’ If any employee
works on a holhday, then he 13 en-
titled to an off day The Department
said, ‘Well, we shall give you off
days 1n lieu of any work which you
did on holidays’ Again the employ-
ees wanted that there should not be
any -plt duty m the might

Shri Tangamani: May I Know
whether any of the demands of the
extra-departmental staff has been
conceded?

Shri Kasliwal: That demand also
was readily accepted I am not going
mmto the details, since this 13 not
really a debate on the Demands for
Grants relating to the Posts and Tele-
graphs Department, which would
come up tomorrow, but I am only
making a reference to this, hecause
Shr1 S A Dange dealt at length with
the demands of the Posts and Tele-
graphs employees, but he did not refer
to the fact that although there were
certain demand which had not been
accepted, yet there was a large num-
ber of demands which had already
been accepted

There 1s another matter to which
1 should like to refer The Home Min-
jster smad mm a very small sentence
that one does not know whether some
of these strikes which are about to
take place in the country have any
relation to ecomomic conditions or
they are meant to serve political

Mawntenance Y Bill
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ends. Some of my hon. friends here
felt annoyed. I do not know why
they should have felt annoyed.

But I would like to take this House
back’to what happened during the
last session. A number of Members
from the Communist Party had tabled
the same resolution, namely the reso-
lution relating to the appointment of
a pay commission, so that it may go
into the ballot, Preparations were
being made in this House and also
outside for a show-down. The reso-
lution was brought here, and pre-
parations were being made outside so
that the country could be prepared
for a-show-down, and if I may say
so, for a general strike. But Govern-
ment knew, and were watching what
things were going on. It is they, who
have compelled Government now to
bring forward a Bill of this character.

My hon. friend Shri S. A. Dange
referred to certain strikes in England.
May I remind Shri S. A. Dange, who
is not present here, that he made a
confusion between a fuel pump and
a petrol pump? A fuel pump is not
the same thing as a petrol pump. I
would have very much liked to know
what the condition would have been
if those bus workers had attacked and
destroyed a petrol pump. A fuel
pump is a small thing in a car, but
a petrol pump is s\omething which is
outside and fixed on the road. He
mentioned about certain things in
England and said that this Govern-
ment follows things which take place
in England. May I remind him that
there is an Act in England which is
permanently on the Statute-book, the
Emergency Powers Act 19207 Shri

Dange said: ‘We are prepared to go '

with you if there is a war'. Where
is the question of war in respect of
the Act which was put on the Statute-
book in England; at that time, there
was no war in England. What does
thig Act say? The first section of the
Act says:

“If at any time it appears to
His Majesty that any action has
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been taken or is immediately
threatened by any person or body
of persons of such a nature aad
of so extensive a scale as to be
calculated by interfering with the
supply and distribution of food,
water, fuel or light and with the
means of locomotion, to. deprive
the community or any substantial
portion of the community of the
essentials of life, His Majesty
may by proclamation declare that
a state of emergency exists”.

Shri Tangamani: It is by procla-
mation (Interruptions).

Shri Kasliwal: If you prefer to
have proclamation under Article 352
then are you prepared to attract
the provisions of article 356 which
says that when a proclamation of
emergency is there, fundamental
rights will be suspended? Are you
prepared for such an emergency?
Then come and tell this House that
that is what you want and you do not
want this Bill.

This Bill, as the hon. Minister has
said, has been drafted with very
great care and caution.

Shri Tangamani: Let it be an act
of proclamation.

Shri Kasliwal: I have referred
this hon. House to the Emergency
Powers Act which is there in peaceful
times and in a democratic country
like Eagland. So let them not come
and tell us that this Government is
behaving in a dictatorial manner, as
Shri Dange did.

Now, what is the scheme of the
Bill? It is a briet Bill that this
House is called upon to consider.
This House may declare certain
services as essential to the life of the
community and nothing more. This
RBill remains inoperative if mo action
is taken under clause 3. What is clause
37 After this Act comes into force
and if Government is satisfied and is
of the view that in the public interest,
it is necessary or expedient to do so,
it may by general or special order
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operative, in a state of suspended
animation, if no action is taken under
clause 3.
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I do not knuw what 13 the attitude
of the hon. Minister to a small amend-
ment of mine. The life of this Biil
is supposed to be up to 81st Decem.
ber 1958. I have said that it may be
extended till 31st March 1861. The
reason is obvious. On the 31ist March
1961, our Second Five Year Plan
finishes. If this Bill remains inopera-
tive, what is the reason why this
should not be extended up to 3ist
March 1861?

Shri S. A. Dange said so many
things about the Plan and many other
Members will also say about the Plan.
They may say that it is necessary that
we have got to finish this Plan in a
proper way, that the Plan must be
more or less a success. But if strikes
continue, if so many notices of strike
are being engineered, one does not
know what will be the fate of the
Plan. With these remarks, I conclude.

Mr. Deputy-Speaker: There are a
large number of hon. Members who
would like to speak ana they ought to
be given an opportunity. So I would
request all hon. Members to condense
their remarks to 15 minutes.

Shri Pattabhi Raman (Kumbako-
nam): I wish only to make a few
oblervntions, with your leave, on the
content of the Bill before the House.

I wish to submit in the first instance
that civil servants, government ser-
vants, are a class by themselves, sui
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generis. They have the protection
of article 311 of the, Constitution
which not only deals with the power
of dismissal, removal or reduction of
rank of persons employed in a civil
capacity, but it goes on o deal with
renewal, service conditions in general
and other provisions, these are also
applicable to them. They are persons
who are entitled to gratuity and or
pension, as the case may be, and in
addition, they are assured of security
of service.

In courts of law civil servants have
had many decisions in their favour,
and even suspension has been held
to be a punishment in so far as arti-
cle 311 is concerned. Therefore,
when we talk of government servants,
we must remember that they have a
special status. They are the outfiow
of the second wing ¢f the three wings
of Government—the Legislature ex-
ecutive and the judiciary. They form
part of the executive wing of any
Government. And while there is a
difference in France where we have
droit administration here they get all
the rights under the general law of
the land.

Therefore, I repeat that whenever
any consideration comes before the
House so far as Government servants
are concerned, it should be bome in
mind that they are a class by them-
selves. In England, the position was
as follows. You will remember that
there was a general strike in 1927,
thereafter we had the Trade Disputes
and Trade Unions Act, 1927, in conse-
quence of the general strike. That
contained important limitations on
trade union rights and immunities.

Shri Tangamani: That has been
amended and a new law is there on
the Statute-book.

Shri Pattabhi Raman: I am coming
to the repeal and to the Order-in.
Council. I assure my learned friend
that I am not going to slur over or
run away from gituation so far as
statute laws are concerned. To the
best of my ability, I have done a
little research on these. I am refer-
ring to what obtained between 1027
and 19486.
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In 1948 we &ad Sir Hartley Shaw-
cross’s evidence before the Committee.
Now, we are concerned with the 1927
Act. That contained important limi-
tations on trade union rights and im-
munities which, particularly in rela-
tion to strikes and lock-outs and the
political application of trade union
funds. That made any strike illegal
which has any object other than or in
addition to the furtherance of a trade
dispute, and which is a strike design-
ed or calculated to coerce the Gov-
ernment either directly or indirectly
or by inflicting hardship upon the
community.

What they had in mind was the so-
called public utility services should be
placed on a separate pedestal and
anything which strangled the life of
the community had to be dealt with
in a separate way.

I am much indebted to my learned
friend’s interruption. I was going to
refer to the repeal later, but I must
do it straightway. This was one of
the planks in the platform of the La-
bour Party which sought to repeal
this, and did repeal it in the Trade
Disputes and Trade Unions Act of
1946. But even after that repeal, if I
may say so with great respect, doubts
have been always expressed in Eng-
land as to whether sirikes may not
be rendered illegal by regulaton
under the Emergency Powers Act.

Even there, after the repeal in 1946,
a general strike which falls within
the definite category of a crime,
namely, treason, conspiracy etc. be-
comes illegal. That was the general
law of the land.

1 will now refer to the Emergency
Powers Acts. It is quite true thail
many strikes have taken place be-
tween 1946 and 1951. Perhaps, they
were illegal under the Conditions of
Employment and National Arbitra-
tiom Act, Order No. 1305 in England.
But, it is no doubt true that no pro-
secutions took place under that Order.
But the fact remains that in England
you had that general strike in 1927
and it is also true that that provision
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m the Trade Disputes Act got repeal-
ed. But that did not take away the
general right of the State to interfere
where an emergency came into being.

Then, with regard to the definition
of ‘Essential Services’, I find that it is
not very far from the definition in
the Industrial Disputes Act. You
will please note that in the Industrial
Disputes Act, we have a deflnition of
‘public utility service’. It says that
any railway service, any section of
an industrial establishment on the
working of which the safety of the
establishment or the workmen emp~
loyed therein depends, any postal
and that is important—any postal,
telegraph or telephone service, any
industry which supplies power, light
or water to the public, any system of
public conservancy or samtation, any
industry specified in Schedule which
the appropriate Government may—
there again, it is left to the Govern-
ment—if satisfied that public emer-
gency or public interests so require,
by notification in the Official Gazette
declare to be a public utility service
for the purposes of this Act for such
period as may be specified in the noti-
fication.

You have already got the power of
notification given to a State Govern-
ment under the Industrial Disputes
Act in so far as a declaration of pub-
lic utility service is concerned. There-
fore, in this Act, there is nothing
special and my hon. friend Shri
Masani referred to that. They are
sections 22, 28 and 26. Special notices
have to be given vis-a-vis the utility
services. Therefore, as I understand
this Bill, it only gives power to the
Government to declare any service
essential.

The definition of ‘Essential Services’
in clause 2, is more or less, word to
word, the same as the definition con-
tained in the section to which I refer-
red just now, namely, section 2(n) of
the Industrial Disputes Act. Here
the Bill goes to define ‘Essential
Services’ as meaning—

(i) any postal, telegraph or tele.
phone service;
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(i) any railway service or any
other transport service for
the carriage of passengers or
goods by land, water or air,

(iif) any service connected with
the operation or maintenance
of aerodromes, or with the
operation, repair A or main-
tenance of aircraft;

of course, this is new:

(iv) any service connected with
the loading, unloading, move-
ment or stoage of goods in
any, port;

(v) any service in any mint or
security press;

(vi) any service in any defence
establishment of the Govern-
ment of India connected with
the manufacture, storage or
distribution of arms, ammu-
nition, or other military
sfores or equipment;

(vii) any service which the Central
Government, being of opinion
that strikes therein would
prejudically affect the main-
tenance of any public utility
service or would result in. the
*infliction of grave hardship
on the community may, by
notification in the Official
Gazette, declare to be an
essential service for the pur-
poses of this'Act:”

1 the words ‘utility service’ or
‘essential service’ had remained as
they did and it was left to the inter-
pretation of courts, then, it was very
likely that the definition in section
2(n) of the Industrial Disputes Act
may become applicable. But it is
quite possible for any one to argue
that an essential service is not a
utility service and surely it must be
left to the Government of the day to
decide which is an essential service
because there may be an essential
service not envisaged in the Industrial
Disputes Act or anywhere else for
that matter which may really atrangle
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the life of the country or cause
serious hardship. Therefore, the
power given to the Gevernment for
notification under 2(2) with reference
to 2(i) (vii), is in order.

Some reference was made to dele-
gated legislation. Surely, any notifi-
cation made by Government has to
be placed before each of Parliament
as soon as may be after it is made and
shall ceasc to operate at the expira-
tion of forty days from the re-assemb-
ly of Parliament unless before the
expiration of that period a resolution
approving the issue of the notification
is passed by both Houses of ParMa-
ment. That will prevent the Govern-
ment from acting hastily, if any
attenmpt is made to act outside the
scope envisaged under the Essential
Services Maintenance Bill. This is on
a par ‘with the other Act which
we passed the other day, the Essential
Commodities Act. These are all
necessary legislation which will help
the Government to keep pace with
the Plan which is before the nation
and which has been accepted on all
hands. And, "to work out that Plan,

Government have to arm themselves
with this power.

It is rather amusing that when the
Defence Estimates came up before
this House, many hon. members got up
and said that we must have Jet
planes, submarines, cruisers etc, which
will cost many lakhs of rupees and
at the same time to hear that we
must reject the Essential Services
Maintenance Bill and that we should
concede the demands whatever they
may be. What is the meaning and
the full implication of the bill is an
aspect on which 1 do not want to take
much of the time of the House.

Some reference was made to the
fundamental rights. After all the
right under article 19(c) is governed
by cases. One of the cases with
vegard to association is V. G. Rauscase.
What is really guaranteed in article
19(c) with regard to the formation of
associations or unions is governed by
reasonable restrictions; it saves legis-
lation, which in the interest of the
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public order or morahty imposes
reasonable restrictions on the exercise
of the right conferred by that sub.
clause If the restriction 18 not
reasonable, 1t 1s open to the Court to
declare 1t unreasonable and strike it
down Nothing 1s shut out from the
Courts, no jurisdiction of the Courts
18 taken away If for any reason any
classification 1s wrong, when a restric-
tion 1s placed upon some persons
then also it can be struck down by

the Courts It must satsfy the
requirements of article 14 of the
Constitution

Therefore, I submit that nothing is
involved so far as fundamental caghts
are concerned The Bill, as it claim.
to be, 1s only a temporary measure
till 1958 and it does not seek to give
itself any more hfe, though therz are
amendments to the effect that it may
be given a longer life Government
12 not askmg for much, and, 1n any
event, I do not see any legal :mpedi-
ment for the passage of the Buill

Shri Nath Pai- This Bill which we
are called upon to discuss, the Essen-
tial Services Maintenance Bill, I
should hke to submut, at the verv’
outset, 18 a result of the failure to
discharge the essential duties on the
part of Government If the Govern-
ment had been heeding and paymg
attention to the justice of these
demands, if matters were not allowed
to drift till the last minute comes,
there 1s reason to believe tnat there
would not have been any need or
necessity for mntroducing this Bill into
this House

The Bill reflects a panicky mentality
and I am afraid that like the remedy
proving worse than the disease, the
Bill may bring about condstions by
force which the Government 1s con-
templating to cure It may release a
feeling of anger against those who
try to deprive us of the rights that
have been given to us by the Consti-
tution and which we have won by
fighting for a very long time And,
here, I must say in farmess, in our
history, that in building some of the
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rights which now they are atiempting
to take away, very many Members of
the opposite benches, the Treasury
Benches have played an honourable
role But, if they choose to forget
those rights, I do not think we can
accommodate them in that We shall
do everything to persuade them, to
prevail upon them that this Bill must
not be allowed to be passed. I did
not expect after what we had to sub-
mit to this House only two days back
about the justice or otherwise, about
the reasonableness or unreasonable-

ness of the demands, that we
will be called upon to take
that 1ssue However, we shall be

confining ourselves specifically to the
1ssue of the justification of the Bill
itself Since the issue of reasonable-
ness of the demands has been raised
here, I should like to make a brief
reference I do not want to take the
time of the House I know the Limit-
ed time that you have alloted. But I
shall plead with you for a little indul-
gence because I am the first speaker
from my party and secondly I happen
to be the Chairman of the body which
has been condemned here and so it
will perhaps be in the fitness of things
that I be given an opportunuty to
defend 1t before this sovereign forum
of our nation

15 hrs

I had at one time thought to deal
with this Bill and mend it 1mn the
form of amendments Later on I
came to request you to give me a
chance to participate in the general
debate because I came to the conclu-
sion that it 1s impossible to improve
1t, a porcupme, however much you
may convert it, will remain a porcu-
pine, even if you remove its quills
All the amendments that we can move
to this Bill will not take away the
poison that i1s there The most skil-
ful surgeon who can perform opera-
tions with graftings using the
latest surgical skill can perform an
operation but it will not make a
monkey a man All the amendments
moved will not remove the monstro-
sity of the Bill (Interruptions )
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1 now come to the question of the
reasonableness of the demands.. The
hon. Home Minister referred to cer-
tain sentiments, So far as the senti-
ments are concerned, there is not any
difference in any section of the House.
It is when he advances certain argu-
ments that the difference arises and
we have to say ‘No, we cannot agrec’.
These facts are not based on truth.

Here is one paper which cannot be
accused of being socialist. It is a very
reasonable paper which has not been
normally opposing the Government in
power—the Times of India. This
paper in its editorial note has to say
something on these demands. Some
of these people also know some econo-
mics. It says:

“Nobody likes to get his head
broken and go on strike. Starving
people demand relief because the
Government has failed to control
and to hold the prices any longer.
It has no idea of the extreme
hardship of low-paid staff. It also
lacks an emotional awareness of
the common man's difficulties.
Strong feelings inspire strong
action.”

This verdict is from people who are
known in this country normally to
err on the side of qonservatism——not
on the side of what is euphemistically
called as irresponsible or impatient.
This is their verdict.

Figurts have been quoted to show
what will be the consequences. In
my appeal to the Ministry of Commu-
nications the other day only, I have
said that we are conscious that we
must always bear in mind the likely
repurcussions and consequences of
our demands and how they will affect
the Plan. We admit all these factors
and the organisation took care to
see that the demands, while removing
some of 'their minimum grievances,
did not conflict with. the long-term
national interest. Every care was
taken to see that there is harmony
between the demands of the striking
workers and the long-term national
interest.

But what happens? We get this Bill
in reply to that. Only the other day,
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I have pleaded here that it should not
be and it is not beyond the realm
of constructive thinking and courage-
ous leadership to reach a solution
which would be acceptable to ail
concerned. What do we 6fnd? We
find the Bill and then certain argu-
ments. which are not likely to clarify
the issue but, if allowed to go un-
challenged, are likely only to add to
the confusion and cloud the main
issue.

May 1 just read a few figures here
to show what is happening. There is
suffering. 1f there is suffering what
are we going to do? What are the
steps that we take to remove them?
Here are some pertinent statistics—
the index number of real earnings and
the index number of prices, They
conclusively prove to the House that
the real income of the working classes
has gane down and so there is a lot of
misery which has been the fate of
the majority of the working classes or
rather the majority of the people of
this country.

With 1944 as the base year, this is
the picture we have. In 1945 the
real income is 99°7; in 1046, it is
97-47; in 1948 it is 104-4 and in 1949
it is 112, Now, it will not be making
much gense it I go on reading like
this. I now come to 1953—181-2.
What was the picture of the price
index. Beginning with 1945, it is 100.
It is 106, 102 and 134 for the respec-
tive years to which I referred in con-
nection with real income. When we
come to 1953, it stands at 145. The

‘cost of living stands at 145 but the

real income stands at 181-2. That is
the position if we take 1944 as the
base year but which was not really
a good base year for this type of cal-
culations but I do not want to make
much of that. Do these facts lie? Do
we manufacture them? Somebody said
that it is the Federation that is driv-
ing and inciting them to strike. No,
Sir. It is adding insult to injury; it is
the hunger and shame of going into
the street without clothes and the
necessities of their children. I saw
in my constituency during the elee-
tions how people were dying in that
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area—not literally—but children who
were starving; there was no nutrition.
It is this that drives a man to strike.
It 1s not somebody’s instigation. Our
people are not so easily mcitable. I
do rot accept this slanderous accusa-
tion that anybody can go and incite
them to take a step which runs
counter to the national interest or
which 1s likely in the long run to
do damage to the people of this
country People go on to stnike
because they are forced to

It has been saxd by the Home
Ministerr ‘Let us bear in our munds
the vital jnterests of the country’ It
1s a plea to which all can warmly
respond If on this basis we try to
tackle certamn issues, where shall we
come?” Do we enhance the prestige
of this House and strengthen demo-
cracy in the country, if times without
number, we are confronted with such
a spectacle and when we come to
this House and beg for justice,
peremptorily we are dismissed
because they have a majonty with
which they can do it? With the same
rule of that majority they can turn
down out anything Then when some-
thing comes and the nation gets into
difficulties, they will grant it be 1t
the question of Andhra or other, cer~
tamn tragic thimgs must happen and
then only Government will come to
its sense.

It 13 the same policy with regard to
the Pay Commission. How many
times has it come before the House?,
We have justified the demand You
gave the first Pay Commussion years
ago The economic conditions have
changed in the country out of recogni-~
tion. Grant this request and det us
see what comes out and let us see
what can be implemented out of
1t What was wrong about it? It was
on the strength of the majority again
that they turned down. What 1s
praise-worthy about 1t* I am un-
happy about it Then, you grant it
when confronted with the threat to
strike Don’t you add to the demo-
cratic values, to the prestige of this
House and strengthen democracy in
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this country if you concede the just-
ness of the demands in this House
and grant them with grace? That is
my plea for the future.

I must say here something about
these demands bemng granted. Part
of them, 1t must be conceded to the
Government, have received sympathe-
tic consideration There are some
others which we thought, could be
granted without domng any injustice
to anybody and without domg any
harm to our vital national interests.

Then, I come to the question of
strike I do not want to repeat 1t but
some of the hon Members were not
present and some new Members have
come It was not done, 1t was never
considered to be a matter of trial of
strength with the Government Every-
thing was first attempted, and only as
a last resort this strike method was
resoried to, or an attempt was made
by the workers concerned to resort
to strike According to me, I am
fully satisfied that they had been
making as decent an effort, as conci~
hatory effort as 1s possible under the
circumstances to reach an amicable
settlement with the Government, and
1t was the failure of this eftort that
necessitated the taking of the strike

decision on the part of the wumons
concerned .
There was this point, this could

have been referred, they say, the
question of intennm relief We always
thought that our economic structure
was not gomng to collapse if such a
gesture was made of goodwill, so
that the right mood is mamntained in
the nation. After all, a Plan 18 not
a mechanical thing That is the
greatest drawback of the Plan, that
we are never getting the people to
be enthused about it. If the Plan is
to succeed, we must make the people
feel that it is you and I who are going
to benefit by this Plan, you are going
to mhemt all the prosperities that
come off, these are the benefits that
will be coming, and right now we
can only give this much A small
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would not have destroyed the eco-
nomy of this country We know we
will not be bullied, we will not be
frightened, we will not be accepting
such an explanation that the economy
of this country was gomng to collapse
## an interim relief hke Rs 15 or
Rs 20 was granted to workers How
much more, Sir, will be lost if the
strike comes about? How many man-
hours will be lost, how many other
things may be happening?

Therefore, we still plead, we conti-
nue to plead that there 1s nobody
wanting to use the big club with the
Government  The struggle 1s not
agamnst the Government, the fight 1s
not against the rulmg party, the fight
13 against hunger, the fight 15 agamst
starvation, and on that grinding
poverty enters If they understand
that, even at this late hour, n this
spirit, we may reach a solution

I must turn now to something whuch
has been mentioned here, about the
question of Confederation I am very
sorry to submit that we heard in this
House a distant but definitely disturb-
ng echo of Macarthysm That muendos
should be dropped first It i1s wrong
It should not be done The other day
when such an msimuation was made
m this House, the only reply made
was that time will take care of such
charges and I shall not be wanting
m acramony, I shall not be wanting to
take the time of the House Even
now at this stage an effort 1s made to
mislead a very large section of pubhec
opinion m this country—I am not
holding brief for the Communists or
anybody—by attempting to make a
case that this Confederation, of whicn
I claim I am the President, 1s a com-
munistic body, or inspired by Com-
munists Here are the documents
They cannot produce documents, but
I can produce them So that good
traditions are maintained in this coun-
try, I say, appoint a commission of
this House to investigate w!at hap-
pened, but do not go on hke this
This 1s a very dangerous method to
adopt Macarthysm 15 dying in the
country of 1ts birth, let it not be
given a re-birth in the Gandhuan
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country Try to destroy this kind of
methods

Here 15 the constitution of the body
of which I am the Premdent. Here is
the report of the Preparatory Com-
mittee of which a venerable patriot of
this country was the Chairman, who
was a Member of this House—Shri
Sarangadhar Das The first President
was Shri N M. Joshi and I am the
third I do not think anybody can
remotely say, or the Communists
would hke to classify us as their
friends or as members of their party.
But, here 15 this suggestion made that
this 13 a Communist made
There 13 this thing that I should like
to point out, that I am prepared to
place all the documents—] do not
know whether I am making any ms-
take m the procedure, I am open to
be corrected—for examination, and I
am prepared to submt to the verdict
of this House

But, after having said this, I will
plead with them, let us not resort to
this kind of methods, 1t does not do
any good anywhere A lie uttered
agamnst anybody not only hurts the
person concerned but vitiates the
whole atmosphere

Shri V. P. Nayar: It 1s the privilege
of the Home Minister

Shri Nath Pai: Now, about thig Bill,
1t tries to take away a right which
has been enshrined 1n our long history
and mn the Constitution In an in-
direct way that will be suppressed.
The Law Minster, who is a very in-
telligent Minuster so far as hus depart-
ment goes, will come tomorrow and
try to say that I was trying to mislead
the House on the question of 1ts bemng
sanctified m our Constitution. The
Constitution gives this right When
this right 1s violated or taken away
the worker has aiso a nght. What 1s
thus prehminary right? It 1s contained
1n article 39 which says

“That the atizens, men and
women equally, have the right to
an adequate means of livehihood;”
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When he*does not get that, he has a
right to refuse to work for those who
do not give that

The hon. Railway Minister once
made *a very fine pronouncement
which can go as a guide for a long
time to come. He said: “Any em-
ployer who cannot give an adequate
wage to his worker has no right to
exist, has no right to be an employer”
This 13 not taken from any leftist re-
volutionary; these are the words of
the hon. Minister for Railways

Now, Sir, m the few minutes that
1 hope are still left for me, I want to
talk-about the Bill itself. I have been
studying as much as I could because
they try to rush us through the Bill—
some of the precedents in other coun-
tries on this point There is this Bill,
which almost rent England into two,
the Industrial Disputes Act, 1927. This
Bill has not been enforced in England.
Even 1n that, what 1s called obnoxious
Bill in England, this provision that the
strike 18 a crime does not exist. I
want to appeal to them to look it up
carefully The right to strike is not
taken away by the Industrial Disputes
Act The right of the worker to strike
does exist even i1n this Act, which is
regarded as “black Act” m the history
of the growth of British trade
unionism

Our Act does even that I know
the reaction of a veteran Member of
this House When 1 appealed to the
old patriot m her she said: “Do you
know what 18 contaimned in the Bill?
Have you seen the Bill? Why do you
get so much upset”” What are we to
do when the rights which have been
there for generations are presently
snatched away under some pretext?
Are we not to fight every inch for the
preservation of those rights?

Look at this Bill What do you
find> If you give some money to the
strike you can be punished If you
mate the workers the police will
arrest you The policemen have been
given powers of arresting You know,
Sir, how our police normally behave
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the tender mercy of the police,
lathi, baton and bayonet.

Taking section by section will take

passed, I appeal to the pa

democrats who sit on the other side,
that some of you also have played &
part in bringing this workmg-class
movement to the stage where it stands.
Many of you have suffered for getung
the country’s freedom. Many of you
continue to suffer to strengthen demo-
cracy. Let us not be panicky about
the stnike that is coming. Let us still
hold our courage Let us remember
that everything 1s not lost. Let us not
get mto this Bill This Bill must not
be allowed to pass

My last appeal on bebalf of those
workers—I want to repeat this—is that
anything that 1s not noticed, anything
that 1s prunanly good, anything like
this intenm relief 1s open to discus-
sion, but let us give up using the big
club To quote only the Prime Minis-
ter, I have got the minutes of what
transpired when he received a delega-
tion of the P & T workers wherein
he says- “Let us cease glaring at one
another across the bench and try to
approach one another that there is
something common which we can ever
build” That stage 1s not passed even
at this last hour

On behalf of those who come under
the Confederation, and as a citizen of
this country, I want to appeal to them
that that stage has not passed where
the big club should be handled, but
still something can be saved if only
we adopt the right attitude and see
that in granting what is due to the
workers the Government is not being
defeated, but the Government’s policy
rests primarily on justice,
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Swaml Ramananda Tirtha (Auran-
gabad): Mr. Deputy-Speaker, Sir, the
tone and temper of the'discussion have
been even and I am glad that those
who have participated have tried to
tse sober and temperate. Everybody
had his own grounds and everybody
has adduced arguments. It is not a
happy situation or occasion that has
developed, which has forced the Gov-
ernment to come forward with a
measure of this kind.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly speak a little louder
or he may come near.

Swami Eamananda Tirtha: I shall
speak a little louder. The Govern-
ment is coming forward with such a
measure under certain emergent cir-
cumstances. Whether it is right or
wrong may be a point at dispute, but
to say that the, Government should
not have such right is something un-
thinkable. I have tried to hear the
arguments of many Members. I think,
as some of the friends have already
pointed out, that in those countries
where such situations do arise, certain
powers of emergency are invested
with the Government constituted
under the law. Well, we talk of
fundamental rights. Yes, there should
be every reverence, and respect for
these fundamental rights, but in the
post-independent India, we are losing

sight of the fundamental duties. There "~

is a duty to the nation; there is a duty
to the community; there is a duty to
the society. The fundamental right of
a citizen is fundamentally circum-
scribed by the fundamental interest
of the nation or the community. Let
us not forget that.

The Members. opposite may dispute
the stand taken"by the Government.
It is not for me to justify the Govern-
ment'’s stand. I do not hold any brief
for it. I am speaking for myself.
You cannot deny a democratic govern-
ment, a government which continues
to survive on the vote of the people
going forward and saving the funda-
mental rights or the intereats of the
community by being infringed upon
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by a section of the people, either the
working class or others.

I am )(ot imputing any political
motives even to the Communist Party.
1 do not know what their intentions
are, but it is not my desire to impute
any political motives. Let us consider
the issue om its own merit. Now,
howsoever we may desire to isolate
this measure from the present or the
impending strike of the posts and tele-
graphs employees or of those in the
government services, why should the
situation arise? I had no desire to
participate in the debate today, but
looking to the trend that was develop-
ing I thought that it was my duty to
say a word of appeal. Do they still
charge the Government that it stands
on prestige? A fortnight back, as my
esteemed friend Shri Dange said, the
Government had turned down the
demand for instituting a Pay Com-
mission. Now, that has been accepted.
Has the Government stood on pres-
tige? No. Do not accuse Government
of standing on prestige. The stitua-
tion is being developed, is developing,
where a particular political party
wills it or not the nation’s mentality
is being directed or is taking a certain
direction which shows that there is no
respect for the nation’s interests, and
that only sectional interests are domi-
nating. Let us msake all sections of
the nation feel that in this present
emergency, we should not do any-
thing that will hamper the onward
progress of our second Five Year Plan,
It is not sacrosanct. I quite agree that
the second Five Year Plan may not
be sacrosanct. But the present situa-
tion is such that we cannot allow it to
be marred, even in the slightest
degree.

What are the demands of the nosfs
and telegraphs employees? The Pay
Commission has been formed. So far
as the interim relief is concerned, the
Minister of Communications has given
ample explanation and indication that
the Pay Commission may also consider
this aspect of their demand. The
Labour Minister had said in so many
words. What more do the employees
want? Today, in the newspapers 1
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have read that there was & meeting
of the posts and telegraphs employees
union executive and they were wait-
ing for the tone and the tenour of the
discussions in this House on this Bill
to take a final decision. The final
decision is not going to come on the
basis of the merits of the case or the
manner in which the Government has
responded, but on the tone and tenour
of the discussion in this House upon
the Essentical Services Maintenance
Bill. That shows that there is no
desire to come to a settlement.

It may not be the Members of the
House. They are very sincere, but
there is something which stands in
the way of a settlement. What is
that exactly? What should the Gov-
ernment do exactly? The Government
has acceded to the request for a Pay
Commission. The Prime Minister has
said that the interim reliet may also
be considered. The Communications
Minister has so clearly stated it.

Some minor and some major de-
mands have been made. There may
be certain demands which still remain
to be met. For instance, Shri Dange
just now told us that certain categories
of employees had not been getting
the advantage of certain off days. That
may be considered. It is not a major
demand. If there are certain minor
demands that are still remaining to
be met, is it not time for the posts
and telegraphs employees’ union or
federation to withdraw its decision to
strike? Should they not accept the
formation of the Pay Commission?
Only condemning the Government and
not doing one’s duty is not going to
lead us anywhere. Let us not forget
our duty. I would not have been
happy to support this Bill, and funda-
mentally I am opposed to it, but under
the circumstances, when the Govern-
ment feels that it is necessary, I am
not going to deny it that right. The
country’s interests cannot be thrown
overboard and therefore I plead that
the employees who have decided to go
on strike should not go on strike.
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Everyone, every Member
House, whether he belongs
Treasury Benches or the Benches
opposite, is anxious to see
legitimate interests of the people
met. But if one pushes to the ex-
treme, then, everybody suffers,

Sir, Members of this House may not
know that I began my public life as
a labour worker, as a trade unionist,
under the late revered N. M. Joshi
whose name has been mentioned here.
I have had something to do with the
labour problem and I wish to point
out that what little experience I have,
there is a limit to which you can push
matters, and you must effect a timely
compromise, when it is not too late.
If you do not do that, neither the em-
ployees whose interests you wish to
serve nor the nation, nor even those
who are conducting the strike will
find themselves at an advantage.

I wish to plead with the Home
Minister about a doubt that has been
expressed by our friend Shri Masani
who said that this period, that is,
December, 1958, may perhaps be ex-
tended. I wish to make it clear that
it should not be so. It should be

‘- definitely stated that there will be no

extension of this measure, because,
after all, it is an emergency measure.

Therefore, we shall not be doing
right by opposing this Bill. We may
be accused that we are supporting a
Bill which is sinister and undemocra-
tic. I have got every regard for what-
ever my friend, Mr. Nath Pai, who
speaks verv fluently, has said. We
are thankful that he has appreciated
whatever little sacrifices we have
made for the cause of the freedom of
this country; but let me remind him
that there is a certain duty which I,
he and everyone, owes and that duty
is supreme. Do you call a man who
comes forward to carry on the ser-
vices a blackleg? Are all those who
are going to maintain the services
blacklegs and want to stab the strik-
ers at the back? No; there is some-
thing more noble which prompts these
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efforts and that the Members opposite
should realise.

Sir, I do support this Bill.

Shri Khadilkar (Ahmednagar): Sir,
I cannot deal with this measure in a
superficial manner, I mean, in the
manner of a lawyer, or a constitution-
alist because this is very fundamental
from the point of view of a social
policy, which we have laid down for
bringing about national development.
I this measure is passed, what it
would mean? We have got to decide
once and for all, are we going to
throw overboard the democratic
method of planning, the democratic
method of social development in this
country and plan with the help of the
polige and bayonets? Ultimately it
will result in a bigger social conflict
and planning will be sabotaged. This
is the fundamental objection to this
measure

This measure is the outcome of the
failure of the Government’s labour
policy. I saw the tragic figure of our
Labour Minister sitting in his place
for sometime. When I read this Bill—
I was out of station—] felt very sorry
fer Shri Nanda, for all his life’s idea-
lism for which he has struggled to
bring about settlements by persua-
sion, by give and take in a non-violent
manner, without leading to conflict.
That policy has certainly got a mea-
sure of success in this country. Pri-
marily when this measure is before
the House, it means the Planning
Minister and the Labour Minister, if
they are sincere and honest, will have
to walk out of the House defeated,
dejected and crest-fallen, because all
their idealism is thrown overboard by
this Bill.

Why has it failed? In this country,
with a comparatively backward eco-
nomy, when we are dreaming about
social reconstruction by democratic
methods, it was fundamental for its
success to lay down a price policy, a
wage and salaries policy and a
profit policy. But there is no
ooherent national wage policy, price
policy and profit policy. There-
fore, Government are naturally caught
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up in a sort of vicious circle and
therefore, they have come before
the House with this messure. There
is a sort of relief offered, which I do
not consider really a solution of the
problem. They have amounted, “We
are going to appoint a pay commis-
sion” Pay commission is a very
popular demand. Superficially, when
you look at it, you feel that the pay
commission will be able to recommend
some measure of relief but funda-
mentally the pay commission is not
the authority to lay down the wage
policy. If a wage policy is laid down
and then the pay commission is ap-
pointed, they can do something by
which the labour will find out in what
particular category they stand, what
amenities they will get and there will
not be any difference or any injustice
to one section of employees and an-
other section. That can be done by a
pay commission.

But the device of a pay commis-~
sion is the most deceptive device. I
do not see why some of the labour
leaders have made it a slogan. I do
not think it is worthwhile appointing
a pay commission and awaiting its
findings because we have seen, the
arbitration machinery that we have,
has not succeeded in producirig results.
What do we find? They have failed to
evolve a consistent labour policy. You
have been dealing with the problem
piecemeal. When the question of
railway employees arises, we consider
the Railway Minister responsible and
deal with them piecemeal. When the
dock workers go on strike, some other
Minister is responsible and they are
dealt with piecemeal. This piecemeal,
hand to mouth method of dealing with
the labour problem or the wage pro-
blem is fundamentally wrong and is
inconsistent with the social ideals that
we have set before us, of socialist
reconstruction.

Shri Dange suggested that we can
gear our wage policy to production.
Unfortunately 1 do not share his opti-
mism, because in an backward econo-
my like ours, it is very difficult %o
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gear wage policy to production. That
wage policy will have t have some
connection with the social ideal and
the economic resources at our dispo-
sal; 1t will have to be implemented in
that manner. Before bringing this
measure, you have promised to the
employees that you are going to
appoint a pay commission. What it
means at this hour? There is a popular
story among villagers. A hungry
guest goes to landlord’s place. The
landlord decides to play a cruel joke
on him. He promises the guest all
sort of thing, ‘You are welcome; I
am preparing some sweets and what
not? Wait, things are comung”. The
guest waits and waits for the whole
day and ultimately he is disillusioned
to find that it was a cruel joke. At
this hour there 1s a big gap between
the real wage and the money wage.
Unless some effort is made to bridge
this gap 1n some way, there will not
be any satisfaction That must be
perfectly reahsed and this cruel joke
should not be played on the workers.
That would be my first submussion.

The second thing I would lhke to
stress is this As I said at the begin-
ning, we will get an opportunity to
go through the Bill clause by clause,
but I do not think we will hardly
succeed m amendmng it to our liking
The provisions will remam on the
statute-book as they are What would
be the result?’ You will have to look
at it from that point of view 'I'o meet
an emergency, in order to cover the
failure of the Government to evolve
a coherent wage policy, they have
brought this measure By bringing
this measure and putting 1t on the sta-
tute-book, they arc telling the emplo-
yees, “Look here; your rights of orga-
nisation and other democratic rights
to get mmimum grievances redressed
are gone once and for all You have
got to rely on your higher officers and
humbly submit to them If they are a
little generous and accept your peti-
tion, you must be satisfled Other-
wiuse, you have no other right under
the present Constitution to organise
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collectively and put before the Gov-
ernment your own case and get things
done™

Therefore, if you want the social
ideal, the policy that we have placed
before the country, a socialistic pattern
of society constructed by democratic
methods to succeed to keep thus Bill
on the statute-book will be always a
source of unrest, a source of conflict.
As I said while speaking on the gene-
ral discussion of the Budget, in a
multi-class society Like ours, when we
are, on the one side, trying to meet
the demands of dire necessities of the
people and on the other side, to in-
crease production, earnest efforts must
be made to bring about a compromise
at all levels. I am very happy that
the Leader of the Communis$ Party
today has said that he will not be
lagging behind 1n bringing about such
a compromise. Therefore, even at this
late hour, without standing on pres-
tige, 1f all the representatives on this
side and the Treasury Benches make
a joint appeal to withdraw the strike
and bring about a settlement later on,
I think we can do much to save the
policy which we, 1n a panic, are pre-
pared to throw overboard

I would like to appeal to the Trea-
sury Benches Before making this
final appeal, I would hke to make an
appeal to the Prime Minister Shn
Jawaharlal Nehru He exercises a
certain amount of moral authonty
over and above the Constitution and
1ts provisions He should exercise his
weight on the side of those Govern-
ment employees or sem:-Government
employees or other employees who
are today demanding some justice.
If he could pull his weight in that
direction, I do not think that this
measure will be in any way necessary.
But if the bill 1s passed as it is, on
the contrary, what would be the
result? Bitterness, frustration They
will obey. After all, they have got
to fill their belly There is a family;
there are dependents. There is a lot
of unemployment in the middle clas-
ses. But, that obedience will not in
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(ii) any railway service or any
other transport service for
the carriage of passengers or
goods by land, water or air,

(iii) any service connected with
the operation or maintenance
of aerodromes, or with the
operation, repair or main-
tenance of aircraft;

of course, this is new:

(iv) any service connected with
the loading, unloading, move-
ment or storage of goods in
any port;

(v) any service in any mint or
security press;

(vi) any service in any defence
establishment of the Govern-
ment of India connected with
the manufacture, storage or
distribution of arms, ammu-
nition, or other military
stores or equipment;

(vii) any service which the Central
Government, being of opinion
that strikes therein would
prejudically affect the main-
tenance of any public utility
service or would result in- the
"infliction of grave hardship
on the community may, by
notification in the Official
Gazette, declare to be an
-essential service for the pur-
poses of this Act;”

If the words ‘utility service’ or
‘essential service’ had remained as
they did and it was left to the inter-
pretation of courts, then, it was very
likely that the definition in section
2(n) of the Industrial Disputes Act
may become applicable. But it is
quite possible for any one to argue
that an essential service is not a
utility service and surely it must be
left to the Government of the day to
decide which is an essential service
because there may be an essential
service not envisaged in the Industrial
Disputes Act or anywhere else for
~ that matter which may really strangle
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the life of the country or cause
serious  hardship. Therefore, the
power given to the Gevernment for
notification under 2(2) with reference
to 2(i) (vii), is in order.

Some reference was made to dele-
gated legislation. Surely, any notifi-
cation made by Government has to
be placed before each of Pariiament
as soon as may be after it is made and
shall cease to operate at the expira-
tion of forty days from the re-assemb-
ly of Parliament unless before the
expiration of that period a resolution
approving the issue of the notification
is passed by both Houses of Parlia-
ment. That will prevent the Govern-
ment from acting hastily, if any
attenmpt is made to act outside the
scope envisaged under the Essential
Services Maintenance Bill. This is on
a par ‘with the other Act which
we passed the other day, the Essential
Commodities Act. These are all
necessary legislation which will help
the Government to keep pace with
the Plan which is before the nation
and which has been accepted on all
hands. And, "to work out that Plan,

Government have to arm themselves
with this power.

It is rather amusing that when the
Defence Estimates came up before
this House, many hon. members got up
and said that we must have Jet
planes, submarines, cruisers etc. which
will cost many lakhs of rupees and
at the same time to hear that we
must reject the Essential Servicés
Maintenance Bill and that we should
concede the demands whatever they
may be. What is the meaning and
the full implication of the bill is an
aspect on which I do not want to take
much of the time of the House.

Some reference was made to the
fundamental rights. After all the
right under article 19(c) is governed
by cases. One of the cases with
vegard to association is V. G. Rauscase.
What is really guaranteed in article
19(c) with regard to the formation of
associations or unions is governed by
reasonable restrictions; it saves legis-
lation, which in the interest of the
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[dfea T are wnta]
(e) to form associations or unicns;
(d) to move freely throughout the
territory of India;

(e) to reside and settle in any part
of the territory of India;

(f) to acquire, hold and gQispose of
property; and

(g) to practice ‘any profession, or to

carry on any occupation, trade
or business.”

& wid v wgw ¥ fe oo
wtae e wewr e (o)
¥ 9T Surer AT fear § 0 & sy
warT wgw g fe o & wa, feag
% wdiew xew ¥ wife qaifedew
s gfire & ares <o 8, $fefrope
i (sferr ww) & § o findft
% ud B v feaa & gawe
w& § ) T wroRe we (anyfge
W) ¥ T (TT) TE T T )
o Wt TzE @ T H v g &
ot g 7 F quT g g s ¥
Yw (grarer) ® Qwe aren faer
widcy Ueew, At oF ffapww &
¢ ¥ fawrs o1 awer ) w@E o
s ag § e gres oF Wil 2 gy
gt aneft, oF wrelt WY e §
fe g A0 giw & W Wy, faw
fift e W Wi W, 6 of o
% T gw § ) 2w W apelt arhs
wy & fr ov & e wrefagt #f e
Wi, s deadfer (smfis
firwrx) wrm wwiaw (avqfes o)
waty fopue (srfes we) §eh
wifgd W ey s ot (Wi AveeT)
o wifed

Censation of work not by one
man, but by & number of people.

wgt o% ™ Gidew TEE W
areww §, ¥y qy fawr ow ot s
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§ ) o firer & wRe O e TRY
Y AWTAT TAT § W INHN W K@
g @t nwkie 1y W Qe &
AT forems T ¥ TYE ¥ JHTIE, (IwwT)
< gt @t Sfer g ol
N waw e § o o feet fiver o
v A & T 4y w¥Aew TREE &
oY &% | HEER UNEE F FTC aw
woY frdt fire ¥ farfdw (wfivrey)
o ot § O T O v
¢ fr @ @i v (Iewaw wraTRa )
d o Wik 39 v W qew WA
feaar &, verefrer wax femray &) gl
¢ ag wg andy § fr ot fafrdes
wvar AT § qE T ¥ Wnw § W
¥ g § ag AR &7 A fawr wow
§ W@ | gt weEea TRy fad
or g 7 & g o e § ok g
& awr 3¢ forg & v ag v T
fie qrasr (wma wer)  feweR
(sitfeer) &) oy« fards 3@ g & gATR
gdeR TXC o o el § aai i)
i fh o sfeww & oga wdew
qEEE Y HF ¥ i B eesre
wfr § 1 wiedegaT wer W e R
¢, wg ug Tk ar Wi s e
o ¥ o wwh o ¥ i ¥
Y et § | ST g AT erm §, ST
¥ e ag T § Fe o fem gdden
wEY & faars ovan §, & it v
o Ear§ o & agr o awd
& 1 e o ag v 7o § Fr g
firw gforr W wdden UEw & fewre
T & 1 ware qg fewr Ay AN ¥ UES
W< BT ATQW § a7 WET  qg AWr
witr W & oren e wgf aX O
Qw1 e Ju @y ag Twer
g¥r § fe oy fawr e e
% fawrs wff w0
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WA, W X Q9T SGH
mfewm Ry WY acE faeer wwar §
fas & mtiz & wngw o faw R,
qfeas & Tecw w1 s g ? A
fom § —

“Nothing in this article shall
prevent the State from imposing
compulsory service for public pur-
poses, and in imposing such ser-
vice the State shall not make any
discrimination on grounds only of

religion, race, caste or class or
any of them.”

forw & w1 ag € fr Q¥ wmpey &
& ogr TAEE W aEE ), A
wafrraT T awd §, Foed wfw
(ara ¥ar) ¥ aeh § faaroe fewfs
frm (fam faig) 1 g AT @]
Fgar fe og fa=r fedY g & o et
AR @ § Y, w¥Hew wsgw ¥
fere® SrraT &, Tk T AT

faex a7 o @ Tl aweg
THr 3¢ ® oo faend § forw w1 e
(rdw) 2 ey fifaesw arw
Bz oifqdt (Terdife & ke 7 )
Yoomd o g fe frra@d
ag faw widew ez & faars § 1
I R ¥ S 9g w g B,
R ¥R oF F G ARG —

“The State shall, in particular,
direct its policy towards secur-
ing—

(a) that the citizens, men and
women equally, have the
right to adeqguate means of
livelihood.”

g %y & fin ww s firfaoew
g fam s (Rdw) wr
R3 faeeh o efifew g€ & Ty
Tl 1 el X reer § farsdrord (wsior)

ey & fifiiefer g oY fs
oF qfsar wfaw feqede §, g
N €, Wy o fedt e T,
# WRE guird ¥ TR vAeng THT
¥ ®r q<e AT qwar g fow q
frar ¢ —

“The State shall endeavour to
secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agri-
cultural, industrial or otherwise,
work, a living wage, conditions of
work ensuring a decent standard
of life and full enjoyment of
leisure and social and cultural op-
portunities and, in particular, the
State shall endeavour to promote
cottage industries on an individual
or co-operative basis in rural
m.'.u

w1 & s T g § e
) g agr 77 Fefirdz v @ Pt
oot gw agr 7T forw wed @, forr @
TEW ¥ W g agr oy ww
ag W T qreT § W I A F
TR s@fferm (wivd) w=T Y
g 7w OF Qlineraw Sa (FY
5f7%) o5 TWUT FYATT T §,
R IEHT OTATAY Qon T0F &R § |
Ik geifad & gud an A v
T ? IART ATHEAY 0 3M W WR
ar@Te (wrfew) aw & ar =k ¥
TR FrAT e () & ) v
q&T wem § e W dte g #o
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™ aT gEt v gt @ § ek o
e 0 TR AT Y, |WT § WA T
qret & | sy afeers adeq & g gfedz
He ws anaedlt gx (hfewr &
Tty avew) o o w1 R wRr
q&T wgen § Fs O gEX o §
gfewtz e wre wrgreige ww -
Hz 3 qkay w< feg § 1 for forer ¥
wr wrfewrd ¥ F foaw & w7 I IT
ot wY e & qglar W far
e ¥ g Wt ¥ wq aq g o
o § fir T oo oo & qan-
fw 7g qewry w50 | e frlwwr
(wreTT) A W T & T AW
¥ v T et vl &, foreoer WY fswrn
afr &, wror @ A R o €
§, wrr orfin g W A Ay Sw
wrery g & wwat §, W syafis A
St ameh A  frd 2z WX
A, AT orr fir age ST ATQeETRTE
(¥Rrwdr) § ww wafe 0w
® w0x oF wzdl N gt ¢, 3w
g & vwat fow s fe @7 wdew
wr § qfewdz ffg w5 weaegE
fr¥, W gE0 ¥T R TG A7 9 T 7
& gaewr g, ofax T ¢, o T
¢ I XY W & AR W ATT AT
fors < fr @ fowr & ofi & wddfew
g ww {1 TQE,  wwe g, i
T & N ag wmw § e

g T wefguw feaqen o
1 Form fear 7T 1 CW TR ¥ WY
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Rg fam d ¢ of § 13w N oy
o forar mar § fis e e (ore fidy
Wror Y+t g o giefadr wfve
w3 ¥ awdt § 1 g afeew qRfedt
*r urlrs § foar gor § 1 O g F
W wR T e § )

ot ®o wo fursw T (wwmiq) ¢
rq wafeme ferqeq ov § wey
aferd o 1

o fer svg e wnlw : 33 e gor
& 1 vy g o § v wew W
W X TR § gorore oY, e ¥ ferar
Tt § 1 Sfew Sefigae feagey e &
w § 7 Iud agw A wadRT Ty WY
awelt ot wix wwT 39 farear afr aqr )
a ft Afew wrar av @ for wg
e (=t et w et
arei S §f ferag g awir o
fir wrew T8 € qneft cad wRT WY
2w ¥ 17 a1 1 mfeee siqe ok
THATE W T ¥ wafare gfew §
fiF amaqz e e v & W
oS far ag fewdue v awdT & T
the strike capanot continue,
it shall become illegal.
ST IWT f0(3) T THr ¥ (ii)
[Io (3) & 24 (‘u)] (Interruptions)

qfewr sreT @ wnlw 9T §W
¥ gfag wosr gw qIE & AT |

Mr. Deputy-Speaker: He might

address the Chair and the House as a
whole, and perhaps they would also
be listening to that part which comes
to their share.

qfen sge wE Aty @ W
®T @ 97 fF ga¥ e W wfveE

wh § o feae speee o

s e AW A e T e
ATy aret Rz Wy frely g€ @
wre vy public utility service s
s el feaqeq g (Wiafs
foarg wlafrawr) A @ @ s
AW §) e v ag ewdiaT awdiaT
T ¥, o ardrw fw g wiew sfafre
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welr 7df § 1 oo Y T to (2)
&7 78T Narkar | W W @
o enfeoT sTER Ot OF BT
LHTT FIA & e o Y a1 gew
o & Wl v ¥ X | MATTE ¥
qre wgE aniw # e ag argee
gt 72 O fawr w JwT o s g
g T Ay Y g wraay gieren 4 §fw
=% A wegfady ¥ ST W e
§ WY ®& wradt @ ai ag A
wer ot & fic I8% aWA WU R
feaa § arcar wore g srgdt Ot Sww
qre aga ared off Wi ag 9g g o
A qOET wh @ Ut w1
F QT 7 i st ar )

s & s wem e 5T Sl w
w1 feretrar § 1 X QW wrElY ek
w2 a7 Of 74 wwrar S ow ow ¥
TR WY forer W Iqr s Ay W@
Ot o arar § 1 Jwr 10 wrko dro
o ¥ AT WA wRY & wF ¥ R
ot wfefedt @t § xg F Qar & ¢
I TtRE ¥ @ @dvw Ay
® e § frfw sYafl @
widr § 1 sferc wer W &, W WO
Yo wz &ro feqrdz FT HTT 7T FX
AT §, % vt 1S gEaTT FH W
NMew 2 W § T wEwvE B
Retfon s a7 Afew 2 2 §, @
w1 A gferer ard gearer &7 Afew
2 2 2 ot fsg T WY T s
FRF M Afw PN g A maea
AR AW w7 W wW S E AT,
AN W ATW g7 W AT A AES
TEd & W wrT TAE 99 BEN
FT A AR Y Iy o g ) vl
¥ e wumge wo € W Fon
Tttt sy e K FH ¥
6T gt & A ¥ wf g
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IWT Y O @ vEa w@ FT W@

g

sefgaw fergzy ol Tavqe &
N gifraw  wfedwr fod o §
wefgrw feegze 7 v it W
TRz WA rreTrG g § wew agt
IT IARTTWENT § qre g aferne
afmor § N AT SR A § wEEq
A, 72T ¥ AT AT A WIS
7 A, I A AR @ qafaw wiw
& ¥fe gheT 7 et o gu § W
T T B AT T T e wew
#F e% & wRe g wafaw oy
Areed § | AT ATRT W) ARl ¥

frdrelt faadde wic gfew feavdde
* awg 7% o T¥ Yo wiT Twwr
wife am®r AT A A wRzE § L o
AT TR ¥ OF wuw 9 § A fax
¥ I W HE RET )

Shri T. B. Vittal Rao: In the Indus-
trial Disputes Act, there is no prohi-
bition of strike.

Mr. Deputy-Speaker: The hon.
Member 18 trying to convince only
one section and he may not succeed
there

fes srgv o@ wrtw - SFTTeATET
gatfeo woar fe i Y o
ards sefeae fregqee dw 3 &
gk & 97 T % R 6w
frrar g & Afew Sed e @ 4
wza ¥ wd won wEw ¥ fe e
TReT (Artice ) WY fFe & 2@
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[ifeT 1%z T WA

Tr€ g€ &, 9g vafas afc & I
TS 35 & ) W0 280 Hro Ao YT
W MaTAZ TGLE FT gt gz Ar g
2 rag F1E Y AT T AT 3H U IEF
fag 1€ gFeaT g = AT AW
FAFT FIE g G fame  awAr o«
A% LT AT T 2 |

g% ww afex 1 @ g
Tag faamr 7 3|7 2w o) maEr mfz
FY gRaar F fad gt war gfam wadr
FT AT AR FTH qAarfca® gHT 7= &
ot g3 gwd T w7 uw faer am T
21 g aT a4 oar fawew ar g
& fif st 9% g% o aafas Araraaast
FY Forre &Y weAfzar & Ffed w7 s
g 5 sl aw guR wew F wafas
FiZd FT qEAF § THAF FIZT AR
T AT F§ AT (area class by
themselves (m = ERil g)qg gt e
AT arz3e FAICE] #T qE FAA
HR TIA7 § TEOATAT HIX THAATE
FT ey 2, TAT § | I AGF AT gH
2md g gadr A A aS faafeet
AT g A W AR w0 e
Q& At ww TR SEE R
faar ST @ AR F WS I EFH FA
am g F dfew wadAde w9z
¥ AT gg 917 A4F & | I9FT AGH {
farafedt et & 7 Stef S9FT e
AT Fivg Fr gzfawa @ & 7
IaH 2z A afeww F fag g1 @
T & | EART a7zg ar fFogw
fafrezs aga 7 3% & $WET TF
TR qrrers Ag & A a8 AR,
¥ AT AT F AT T 3TET AT FT
Z | UF TAAAT TAC ¥ A qIHR! AGI
7T ST o g 3 g A e
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AT o fagg ax A} e ot wgfaw
da1 #3 % forad quT wew 71 F19 559
g1 ST | FAFT F AR B ABT
T g1 AR AT qIT Y STFT I T AT
qF, (w47 &7 fEye AT W g AN
SEF (9231 7 99 9%, 3@ AR &
FATT AT FT ATIH FT (S8 FI AT
HIT 3T T4 T TIAHE T GLTET FT
M, WR TH qE F FT g
THRIE TATFE §F5T FIQ § T aER
FTGF g7 91a7 & o ag o7 a7 W gw
FIZET FT qFEAT F AT IT5! 39
T FT FAA ZIFAT ¥ FF § ¥ |
T FA KT T a0 T4T JT T L AT
q 477z g @ g S & 6
3T T TH FHES FIT JHT A36
GeH g1 ST & | QY gT9T 7 § q7 TaTqE
F1 T& % THFAT § [ WX wIHIA
VT HT IART ETTIF FIA HT 1 a0 A
TITAZ WFT 343 F HTET S
q T i AT fFoaT F3F 9
BIWEF WZZH FT qH FT L |

16 hrs.

gL 3TET STT 9IEa g7 +ff a1
i€ 7 #&r & a8 awd wafey
F B2 AR FR FT AT & A faega
Hrefy &7 a7 &, F T AGT gHeFaT 7 a4
wraer gaAT qrar @ e f s
ZHHT GIATAT & | TGl aF TGIqE &
qIEAF & IAT G FHAT FHI F faan
2 o1 f Taqqe AfayT F X § 99
51 o qeAE § g am A7
IUF TAARE F WAL TE & AT 37 1T
1 wawT g1 % 7 mdwe 9w &
getema (fedt) & faas smm
d 5ed ¥ o FAT A2 § 7 Taqqe
F § wiaaa qFl 53 a8 F19 #T faar
St fF qaAAs A SED 9IEd 47
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wydRz & g7 0o 7 woedr wfew o
fore wt war€ @ WY e o e
& afr @ fiw AR & v ©&7 W
< wwew fear omr W wr & W
Ia¥ $a¥ w1 o< fway o )

v gt a6 ey e &y o
wr orew & ot @ fafrex ww
# WY 7g womar fe v 2y, R0 wu@
# At grerd genfort A gl
# wggrft ®r 7€ A T 9T oo
+QF ™A ®1 CHEN NEr g,
AT AT AR T IR W AT §
fis T e T FEIY (F AR
FTRTT 9T TEIT | TR WATAT T T
o g 9] it & 1 g madie adw
¥ AT W O F wHETd

fEXTHE Fuee grwndeg fed e
§ A1 AN wr w@r & 9w @
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Hz ¥ RO & o g @
w1 AR e D
1 AT 9% A gFw Afew F g W
forw & wst v fir o ag W%
7y o fr v iy w7 =T A AT )
AT FAHE T AW A A fer
A TERe W o AE-afefres @
weifger wenfgr wmr @ @
& wEi i waetie Wi IR wrrfinl
g @ fimgem e § , g @
A TR W W TF W T
Tz gz TawTE ey g
o AT AT oW & @ ([
=fer) o gew & am Wl T @
WY IPY TATAT WoEY T @ g , SurSr
ST A TETRIT §) WX T R HwTT
¥ TR ww o fr foad @
AT WA d, W A qEhiE
¥ AT AT WIS GAw AT wieR
g1 Ao g e oaw ol W
¥ ;g it § e w3 fad
wfera@c ¥ frd Gafrd . =
FEOMHIATY ] IT WTHT A6 T FAT
g F faar et qremT Wl
Qoc WYX 1 YT AW F WY FAH
& % =it gy ¥ gfoww s § O
W AWE ¥ g g fratdonie §
WUFIAwm AT waw
dw & waar wenw dar g & fe g
e wivfew ) o wifgd @
a8 e § fe & uwe v
NP g e g A F
g Q€ ST @ & | e
TEPAE AT AT SR 1 Wl g
ag W afedt Swafr g faw
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Shri Frank Anthony: Mr. Deputy-
Speaker, Sir, I have tabled an amend:
ment that this Bill be referred to
Select Committee which should
port back by the 7th instant. I
lieve my amendment seeks to
both the Government and the wor]
I know not much time is given to
port back, but I feel that this is
vital matter and it affects not only
section of workers, but it will affect
the body of workers throughout the

HILTR

T have also given notice of .a series
of amendments and the effect of thém
is to confine this Bill to the P, & T.
workers, and I hope that Government
will give consideration to my amend-
ments, because I believe the amend-
ments—they may be varied in Select
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Committee—will assist the Govern-
ment and will help to establish indus-
4rial peace in this country.

1 feel—I may be mistaken, but I
have had not a little to do with rail-
way workers for the best part of 20
years—I1 feel that if Government per-
gists in this Bill in its present form,
it will not only undermine but it will
destroy Government's position with
regard to industrial workers in this
country. Worse than that, it will give
unlimited grist to the Communist
mill,

I feel that Government has got
issues confused. It has not been able
to get the priorities in correct order.
Presumably, it is Government’s case
that the workers are pressing their
.demands in an unreasonable way, act-
ing in an intransigent manner, and the
Home Minister not only hinted but
indicated very difinitely that there is
a pattern of engineering by the Com-
munist Party in this country. If that
is the Government's case, I cannot
understand the attitude which Gov-
ernment has taken up. I know that
because these issues are overlaid by
the manipulation of a particular party
which is not interested in the workers
but is interested in power politics,
we are losing sight of the issues.

I feel that the remedy—if Govern-
ment wants to do justice to the work-
ers; and Government’s intention is to
do justice to the workers—is, first of
all, to get rid of this influence which
tends to cloud the issue. I say this
without any qualification that it Gov~
ernment’s policies were clear, if Gov-
ernment’s thinking in these matters
was clear, if you say that there is a
pattern of instigation, there is this
concatenation of definite engineering,
what is your first duty? To strike at
the people who instigate and who
engineer. Why is not Government
banning the Communist Unions, ban-
ning the Communist Party? That is
CGovernment's first duty.
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Shrimati Renu Chakravarity: Bring
an amendment.

Shri Frank Anthony: It will have to
be through a separate Bill.

If the Government was logical, I
the Government was clear, that would
be the irresistible conclusion to which
it would come. The people who are
instigating the workers, who get their
issues, their real grievances mixed up
with their power politics—get rid of
them. Then we will -be able to see
the issues clearly and we will be able
to win now the chaff from the grain.

What is happening? I have not the
slightest doubt that the P. & T. people
have very real grievances. But mfbny
of their grievances will not be redres-
sed, many of their grievances will go
by default. I blame the P, & T. work-
ers for allowing their Unions to get
into the influence of the Communists.
They are to blame.

Shri Dange mentioned about the
RMS people not getting leave. Why
should not they get leave? Why
should Government have not listened
to these grievances for a period of
two years? Today, because the
P. & T. workers have allowed them-
selves to be stampeded by the Com-
munists, their legitimate grievances
will not be dealt with. That is my
deep regret in this matter.

And today, the Government is to
blame. If you want to deal with your
workers, deal with their grievances.
Shove off extraneous complications
which are injected into the issues by
the Communists. The first thing to do
is to cut off the source of infection.
What is the good of lopping your
workers, lopping the limbs of your
P. & T. people, people who have no
ideological affiliations with the Com-
munists? What was the good of your
antagonising railway people, who by
and large have nothing to do with the
communists? So, ! say, your fivst
priority is to eliminate the communist



7118 Essential Services

influence from the labour flelds. But,
Government is not prepared to do it.
On the other hand, Government today
dalhies with the communists; 1t almost
ftirts with them every now and then
when anything is required, and when
any encomium is to be produced by
mporting from the highest echelons
of the Government., That is what is
happening There is confused think-
ing as a result of which you get these
confused policles because you are not
prepared to deal with first issues
first.

I am not suggesting that the P. & T
people have no gnievances My own
fear 1s that the P & T Department ia
not dealing with their grievances pro-
perly That i1s my fear 1 have a long
and bitter experience of the Railway
Admunistration Grievances which
will not take one anna to redress, they
will not redress I have very little
doubt that this sort of thing has hap-
pened in the P & T today because
these communists have come in, be-
cause they have perverted the issues,
because they are exploiting the
P & T people for thexr own poltical
purpose, seeking to paralyse the Gov-
ernment in the Administration, to hold
the country to ransom. That is why,
while I have asked this Bill should
be confined, in the first instance, to
the P & T people because we have
the facts before us, I have also in my
amendment said that Government
must refer their grievances to some
kind of Tribunal or arbitration It is
no good Government not dealing with
the grievances. The Government
must deal with the grievances of the
workers Once Government deals
with the grievances of the workers,
if it goes more than half way to meet
them, then Government has every
right to adopt the most draconian
measures aganst the workers That
18 why I feel, in this particular ins-
tance, we should take measures in

Minister has told us why they can-

not give interim relief. I mysel am

inclined t:l accept the Home Minister’s
ew.

£
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In speaking on the resclution wath
regard to the Pay Comnussion, I
expressed my doubts. I saxd: What
1s the good of the communists ranting,
we would all like everybody to get
Rs 150 a month, basic pay? Let us
come down to realittes Let us not
vitiate this by power politics - 4
Government 15 to give Rs 10 a month
to each Central Government servant,
it may come to Rs 100 crores, Where
can we find this Rs 100 crores? You
cannot give this What I felt was that
you should have a Pay Commission
first of all to deal with anomalies, to
deal with marginal adjustments be-
fore you attempt to undertake finan-
crl commitments which the country
cannot carry But, what are we doing
here?

My objection to the Bill is this
Because of the threatened strike of
the P & T, we are dragging in all
manner of essential services, not only
named, but unnamed, those that may-
be declared essential in future Now,
that is my objection to the Bill. What
18 Government asking us to do? As 1,
said we know the pomtion with
regard to the P & T You come to
us, we apply our minds to it and we
say, Yes, we will give you the neces-
sary powers to declare this strike-
1llegal and take all necessary strin-
gent measures agamnst the P, & T.
What are you asking us to do now?
My hon friend, Pandit Thakur Das
Bhargava said that this is perfectly
harmless What will Government
do? I say with the greatest respect,
when you give blanket totalitarian:
powers to any Government, the best
intentioned Government in the world,.
we know what will happen We
know the maxim, and it is quite
true today that power corrupts. You
are giving absolute blanket powers to
the Government in this Bill. I know
what wall happen

With regard to the railway work-
ers, what are you asking us to do?
I am making an appesl to the Mem-
bers of the Congress Party, to their
individual consciences. I am not
against giving the Government powers.
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with regard to the P & T sirike. I
say, if the men are intransigent, if
they have been stampeded into this
by communists, then they must carry
sense to the communists We know
the circumstances of this strike and
we must deal with that on an ad hoc
bams But, what are you asking us to
do? You are asking every Member
of this House to abdicate his duty to
the country, you are asking us to
abdicate every right recognised by the
rule of law and democracy What 1s
the meaning of this Bill? To give
blanket totalitarian powers to the
Government i respect of essential
services and unnamed services? That
1 am not prepared to give to Govern-
ment

To begin with, my friend says what
are we doing” How 1s this different
from the Industrial Disputes Act? It
is different and different 1n a cruciml
respect If Government 1s not pre-
pared to have this only for the
P & T, my friend, Shr1 Masani has
given an amendment If my friend
says that there 18 no difference bet-
ween this and the Industrial Disputes
Act, then, I say, Government should
accept Shr1 Masam’s amendment be-
cause what 18 .....

Pandit Thakur Das Bhargava: 1
never said that there 1s no difference.

Shri Frank Anthony: All the diffe-
rence 1S necessarily because Govern-
ment has under the Industrial Dis-
putes Act the power to prohibit a
strike and to impose all the conse-
quential penalties after a strike 1s
‘banned But there is an obligation on
Government first to concihate, first to
consider the grievances of the work-
ers, and that 18 what I want the Gov-
ernment to do I want to be assured
that wherever there are legitimate
gnevances, Government will refer
them to a Tribunal I do not want
this measure to be used as a measure
to scotch the legitimate demands of
workers m this country Once you
‘pass this Bill, it will be used to scotch
the demands of the workers in this
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country However legitimate their
demands may be, they may make 20
sort of financial demands on Govern~
ment, but Government will just in-
voke this to declare it illegal.

I was talking privately to my friend
Pandit Thakur Das Bhargava and he
smd why should not apply it to the
railwaymen, the Assistant Statiod
Masters and Station Masters who have
given notice of strike. I know they
have They have, probably because
there is this pattern, this communist
pattern of creating an agitational at-
mosphere in this country The rail-
way people are simple; they are
honest, they are credulous and they
get easily misled But, will you pro~
hibit the Station Masters going on
strike without considering the merits
of their case? I know their case; they
are not wanting extra money But
given these blanket powers the Rail-
way Board will say, ban this strike,
I was asking that the anomaly which
has crept in as a result of the mal-
implementation of the Pay Commus-
sion report be rectified They are not
wanting extra money But under the
powers that you are giving you will
never attend to these legitimate
grievances You will adopt the line
of least resistance and you will ban
the strike and you will want to send
to jail people who are only asking for
justice to be done

Then, my hon friend has said that
there 18 no denial of fundamental
rights, and that we can go to the
Supreme Court I do not know what
the Supreme Court would do I am
appealing to the conscience of the
Member You give the fundamental
right to form associations and to form
unions What kind of fundamental
right will that be? What is the impli-
cation of having a right so far as this
formation of unions is concerned? Is
it not the right to serve strike
notices? It will be a meaningless
fundamental right or a husky one it
you say like my friend, Pandit Thakur
Das Bhargava, that we are not pre-
venting the formation of unions but
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we are preventing the very discharge
of the elementary and primary fune-
tions associated with the formation of
unions. What is a Union meant for? .
To drink tea and coffee. That may
be a function of Members of Parlig-.
ment in the outside lobby. But that
is not the function of a trade union.
Its primary tunction is to bring pres--
sure on the Government and hargain,
What is the good of saying that we
do not trammel or interfere with this
fundamental right to form wunions.
Between the legislative enactment
and the executive encroachments and
the judicial erosion, what content
is left in our much proclaimed Funda-
mental Rights? He is a lawyer and
knows what content is there it arti-
cle 14, There has been & progressive
dimunition of the application of article
14. What content is there in article
19 when there has been this progres-
sive interpretation and restriction. I
was surprised at my friend who is a
lawyer saying that the Preventive
tll):'ai:emion Act—what is it—innocuous
ing......

Pandit Thakar Das Bhargava: In
operation. '

Shri Frank Anthony: ‘The pro-
nouncements of the Supreme Court
had rendered it something which
could not be attacked. The first pro-
nouncement of the Supreme Court—
I think it was Atma Ram's case—
Justice Mahajan found untenable and
struck down the detention. The latest
pronouncement is this. There may
be several untenable rounds but if
they do not enter into the subjective
s.atxsfaction of the executive, preven-
tl\'ve detention will not be interfered
thh_. There has been this gradual
erosion of the content and meaning of
the Fundamental Rights. That is why
I do not say I will go to the Supreme
Court to see whether this infringes
article 19(c), I prefer to appeal to
the conscience of the hon. Members,
Is }t not denial of the right to form
unions?

My regret is this. People like m

: . y
friend, Pandit Thakur Das Bhargava
for whom I have the greatest respect
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have come under the

inﬂqence of this deadening of demo-
cratic consciousness in the country. -

Shri Joachim Alva: We are a better,
democracy than UK and USA. A

Shri Frank Anthony: My friend
with his ipsi dizits should be given
a special pedestal not in this House
but in some museum....(Interrup-
tions.) )

Mr. Deputy-Speaker: Order, order
Perhaps the hon. Member has nothing
to say.

Shri Frank Anthony: I have a great
deal but these irrelevant interruptions
unfortunately break my thought. He
was asking where is the question of
infringement of Fundamental Rights.
He has also said that there is no quea-
tion of any blanket power. What is
going to be the effect of these powers
given to the Government? I know
what will be the effect and what will
happen with regard to the railways.

The railways have a long evil tradi-
tion of a beauracratic organisation,
unresponsive to the needs of the men,
Today the needs of the railwaymen
are treated with beauracratic indiffe«
rence and contempt. With this mea-
sure what will happen? I do see that
we have got a new Minister and I do
not know whether we will be able to
bring a breadth of fresh air into the
railway administration. But, from’
the Railway Board down to the Gene-
ral Managers, they will use this power
as a measure for victimisation of rail-
waymen and for terrorising them.
There will be _no attempt to address
themselves to the legitimate grievane
ces of our railwaymen. That is my
fear that fear will materialise. The
Bill will be abused and used as an
instruments of oppression and terro-
risation of railwaymen. That is why
I plead to the Government. If you
want to prevent strikes in the raile
ways come to us when the railway
misbehaves. You can deal with the
help of these people. I hope the rail~
waymen will not be misled by the
others. If they are misled, come to
this House and justify a measure lke
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this. But, why take this kind of
power in advance and keep them in
this state? What is going to happen?
The communists will say this and
that,

My friend, Shri Dange, is not here.
1 watched him speak, I have the
greatest personal regard for him and
for his powers as a debater. But §f
I ever saw a parliamentary pandemo-
nium, it was when Shri Dange was
rehearsing his piece. People who
support a system of repression and
murder of democracy are being placed
by the Government in a position
where they are posing as the cham-
pions of democracy and the guardians
of workers. It is an amazing thing
;ut ut‘h: Government has placed them
ironical position by bringing

the Bill.

Shri Dange's exercise in cynicism
was made even more singular 1n that,
he could not go to his fellow com-
munist countries for any kind of
democratic liberalisation; he has to
quote what is happening in Britain,
Japan and in USA to support the
bona fides of the communists in India.
That is quite amazing. Obviously he
will have no support from his own
communist countries, These poor
misguided P. & T. people do not realise
that the day that Shri Dange and his
fellow citizens come in, they would
not be able to give expression to their
needs and it they did, they would be
decapitated.....

Shrimati Renu Chakravarity: They
should make you President of the
Union.

Shri Frank Anthony: They should.
As a matter of fact, I was offered the
Presidentship of a P, & T. Union and
I know to what extent the communists
have corroded and to what extent
they would take shelter behind my
broad shoulders. That 15 why 1
refused it. ... (interruptions.)

Some friends have said that only
the workers are to blame. I do not
say so. Is not there some obligation
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on the part of the Government? The
Government says that it cannot give
them any more money. Then, is it
not the obligation on the part of the
‘Government to frame its policies in
such a way that at least the burden
will be kept down to the minimum?
“What has happened? I have said m
this House that the food policy is mis-
conceived. When I say s0, I get a blunt
reply. What is wrong with it, they
ask? Eighty per cent of the people
are agriculturists and they are beme-
fited by a small rise in prices. 8o,
the price of foodgrains has gone up
as there was no specific policy peg-
ging their prices. The result is the
urban worker, industrial worker,
represented by the P. & T. and the
railway departments are hit hard not
only by Shri A. P. Jain but by his
senior colleague, TTK. Fiscal policies
of the Government have added to this.
We were promised marginal increases
as a result of excise duties. These,
are not marginal increases. Govern-
ment has an obligation to see that
prices in this country are not going
up in spiral. When you do that, you
will be in a position to justify in say-
ing the wor. «rs: you must practise
some kind of a self-denying ordnance
in this matter. This sense of obligation
of pegging price, of keeping in check
the inflationary spiral that has been
released by many misconceived fiacal
policies. Then, I will join Pandit
Thakur Das Bhargava in making an
appeal to the industrial workers that
for the period of the Second Five
Year Plan they should not demand any
kind of increase in wages.

Mr. Deputy-Speaker: I have to sub-
mit one thing. This House has fixed
six hours for the general discussion.
We began at 12-00 and we must con-
clude at 18-00. At 17-00 hours I shall
call the hon. Minister for reply.

Dr. Krishnaswami (Chingleput):
We began at 12'45. The Minister
started speaking at 12-48.

Mr. Deputly-Speaker: The objections
and other things that were raised also
relate to this Bill.
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Pandit Thakur Das Bhargava: We
took up this Bill at 12-10.

Shrimat! Remu Chakravartty: The
first reading was to be given six hours.
The first reading started at 12-45 and,
therefore, six hours must be given
from that.

Mr. Deputy-Speaker: What about
the time we took in discussing points
of order and other things relating to
the Bill, That also has to be included
in this. I will bave no objection in
giving a little more time for the gene-
ral discussion, but the overall limit
cannot be increased, because it has
been fixed by the House itself. Those
six hours for the general discussion
also have been approved by this
House.

Pandit G. B. Pant: If the Members
are so anxious, you may give them
another half an hour and call me to
reply at 17-30.

Mr. Deputy-Speaker: We will see
what can be done.

Shrimati la Palchoudhuri (Naba-
dwip): Mr. Deputy-Speaker, Sir, I
will not waste any more time in other
discussions about the time for discus-
sion and all that, and I shall go
straight to the point about this Bill.

This Bill has been brought in an
atmosphere where there is a certain
tension in the country, and when my
friend opposite, Shri Nath Pai, said
that this shows the panickyness of the
Government, I would rather put it the
other way, it is to prevent panick in
the country that a Bill like this has
been necessitated.

I do not think that anybody is hap-
py about this Bill, because it leads 0
all sorts of reactions that nobody
wants. The bringing of this Bill will
not do away with the causes that
caused this strike. When this Bill is
passed it will give a weapon in the
hands of the Government to keep
order and the community in safety.
Perhaps, it will give in the hands of
the Government some means of put-
ting down strikes that may occur.
But, at the same time, the Government

will have to use this Bill very judl-
ciously.
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In this connection I want to point
out that there are digparities in the
Pay Commission that you have
brought about. It does not apply to
all classes of employees but only to
the Central Government employees,
to two million employees. What
about the 40 million people who are
suffering today? I think a Pay Com-
mission only to go into certain sec=
tions of the people is not enough.
There should be a National Pay Cofff-
mission to go into every kind of ser-
vice in the Government, in the Stafé®
and in every kind of semi-government
organisations. Even to this day in the
semi-government organisations, in
local bodies such as municipalities in
States and small district towns, there
are people in the conservancy ser-
vices getting Rs. 6 a month as their
pay. Can you beat it? Can anybody
exist on this pay.

Hence the atmosphere of strike is
ripe when things like this are a fact.
I do not say that the Bill should not
be brought. But the atmosphere must
be changed. By bringing a Bill
we can, perhaps, to & certain
extent bring legislation. But, we
cannot alter the atmosphere unless
the Government is there to alter
it for the good of all. I will cer-
tainly plead for Government to avoid
strikes in future. You may be aBle
to avold it by passing this Bill,
because people in essential ser-
vices will have a feeling that it
they strike they will be put in
prison. But, how can you put in pri-
son the mentality, the sense of frus-
tration of the workers when things
that are really necessary are not
given? You will have to see that this
mentality is corrected.

I am not opposed to the BilL I
wish that the Bill should be there
but, at the same time, this atmos-
phere that leads to this feeling of
strikes must be corrected by Govern-~
ment after this Bill is passed. Al-
though it will be passed, as Shrl Nath
Pai said, because you have a great
majority in this House, it must also
be remembered that this great majoni-
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ty has been won after free elections,
and we do represent the people. Un-
doubtedly, there is a great majority
but that great majority will have to
use this Bill with a great deal of
caution.

The P. & T. workers, at least to my
knowledge, brought their grievances
to the notice of the Central Govern-
ment in December, 1056 and until
June, 1857 there was not very much
done about it. When grievances are
brought to the notice of Government,
let them be redressed quickly, let
negotiations go on as far as possible,
as soon as possible with the people.
As our Prime Minister has said, let
there be no glaring across the table,
and let there be the spirit of co-
operation.

There were 30 demands of the
P. & T. workers. I was for some time
connected with the P. & T. Union, al-
though I do not represent them any
more to the extent I did, but I know
some of their grievances and some
are very legitimate grievances. There
may be some political colouring, I do
not want to commit myself on that,
but at the same time some of their
grievances have been legitimate
grievances. I have myself gone to
the Ministers and sometimes they
have been redressed. Out of the 30
demands of the P. & T. employees
many have been redressed and 1 fAfnk
it has come down to six or even five
about which they are much concerned.
Could not something be done to come
to some sort of a negotiation to
remove this feeling from their minds?

Although you may avert the strike
by this Bill, how can you change their
mind? Let negotiations go on till the
last minute, so that they can be satis-
fled. I have brought in one or two
amendments to the Bill. As the clauses
come up I shall put them up to the
Minister. I hope that the Minister
will certainly take into account my
amendment to the clause on page 8
of the Bill where you have given
powers to any police officer to arrest
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without a warrant anybody that he
suspects. If my amendment bs ac-
cepted, it will lead to better tunu,
Otherwise that clause smacks
storm-~troopers! It should urtdnly
be an officer not below the rank of
a police sub-inspector or assistant
police sub-inspector.

You have taken up this Bill in the
spirit of negotiate for peace but keep
your powder dry! By all means keep
your powder dry, but do not use it
uselessly, Negotiate for peace all the
time. When there are cases of strikes
imminent, or frustration imminent,
then set your machinery afoot so that
you can prevent things happening.
I a petrol pump is likely to be attack-
ed, cordon off that area. If stores are
likely to be attacked, cordon off that
area so that the stores are not attack-
ed; and you do not have to resort to
unnecessary firing.

Therefore, 1 appeal to you, when
you have got your powder dry and
you are negotiating for peace, use it
with the utmost sympathy and judi-
ciousness. This Bill will go a long
way in helping us to carry on with
our Five Year Plan, because unless
we have peace, unless we have the
actual co-operation of the workers,
we won’t be able to go through with
our Plan. At the same time, if this
Plan is going to over-ride us, if the
Plan is too heavy that there is no food,
no clothing for the people, that plan,
in whatever way you may like to put
it, phase it, review it, whatever you
do must be done. There must be a
certain amount of money to give the
absolute necessities of life, so that
even in spite of this Bill the people
may not feel frustrated, downtrodden
and have feelings against the Govern-
ment, and they will feel that they are
being carried with the Plan and they
get the things on which they have a
legitimate right. I hope that right
will not be taken away from them,
and that they will be free to come to
the Government and place their
demands and Government will find
ways and means to meet those justifi-
able demands.
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Shri Naraysaankutty Menon: Mr.
Deputy-Speaker, In the beginning I
am constrained to draw the attention
of the House to a very significant and
important_ phenomenon in that if we
had a look into the Treasury Benches
this morning, when the Bill was taken
up for consideration, there was a dis-
tinct absence of the Minister of
Labour who ought to have been there
when such a legislation which
takes away the rights of about
three million employees is being
discussed in this House. In effect,
this Bill is not one which is to main-
tain the essential supplies of this
country but this Bill is one which
takes away the right of three million
employees who have already been
covered under the Industrial Disputes
Act. The Industrial Disputes Act
which has been passed as a labour
legislation in this country under which
the working classes of this country
have been given certain rights under
the auspices of the Labour Minister
and piloted by the Labour Minister of
this Government, who should theore-
lically ought to be the custodian of
the rights of the working elasses now,
and the Labour Minister has abdicated
intentionally his functions to the
Ministry of Home Affairs, the latter
having taken charge of the Labour
problems of this country.
The absence of the Labour
Minister exposes to the people of this
country and this House the fate of the
working classes which now rests in
the hands of the Police Minister.

In the objects and reasons of this
Bill, it has been stated that the main
and important demand of the posts

ind telegraph’'s employees have been .

conceded and after the concession has
been made of the most important
demand of the posts and telegraphs
:mployees and other employees, their
going on strike is so unreasonable.
Are these people so impertinent?
Have these people become so unpat-
siotic? Have these 1§ million emplo-
rees become unreasonable and have
‘hey refused to abide by the recom-
nendations of the Government? Why
lo they still want to strike? When

such things come from the mouth of
the Home Minister, when this is put to
the people of this country that when
the main demands of the workers
have been conceded, still, the workers
persist in going on strike, certainly
the people are asked to believe, to
devour, that the workers are
unreasonable and are against the
country.

What are the main demands? To
put them in a nutshell, it was first the
appointment of a Pay Commission to
revise the wages that have been fixed
ten years back. Along with the strike
notice, seven most important demands
were also given, the first being the
demand that has been pending for 15
years of 80,000 extra-departmental staff
of the posts and telegraphs department
which my hon. friend who has just
spoken, putting things very well,
referred to, and another being the
question of the interim relief which
has been already decided upon first
by the Governm~-nt. Regarding inte-
rim relief, the Home Minister said
this morning that it is impossible for
us to give interim relief, and the hon.
Minister of Transport and Communi-
cations said the other day in the radio
interview that it may be left to the
Pay Commission to decide whether
an interim relief is necessary or not.
Whatever might be the merits
of this question, whether ¢the
question of interim relief could be
decided, discussed and debated is also
a question to be considered.

Ten years back, the Pay Commission
was appointed and it went into all
questions relating to the subject and
made certain recommendations, and it
was the Government on the other
side who refused to implement the
recommendations of that quasi-judicial
body. The workers of the posts and
telegraphs department and those who
were affected by the recommendations
of the ffiist Pay Commission wanted
for ten long years to get a decision of
that semB-judicial body to be imple~
mented and if they now ask to get it
implemented, namely, that part of the
interim relief regarding dearness
allowance, is it too much? Is it
unreasonable? Co
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The Home Minister comes and telis
us after that decision was placed be-
fore him ten years back, that it 15 an
unreasonable demand and that the
Government could not meet it Which
is unreasonable? It is for you to
decide. It is for this House to decade.
It is for the people to decide it. When
the Government have shown intrani-
gence, after announcing the Pay Com-
mission, not to negotiate the remain-
ing demands, the remamning demands
themselves being so important, how
can the Home Minister tell the House
that the main demands of these work-
men have been conceded?

After the announcement of the Pay
Commission, from both sides it has
been made distinctly clear that by
means of negotiations a  settlement
could be reached and whatever might
have happened in the past, could be
written off and a new and cordial
atmosphere could be had and develop-
ed in this country Everybody in this
country was looking eagerly to avert
the calamity 1 was looking for that
negotiation to continue, but as a
bomb-shell came on Saturday morning
this Bill that has been brought up
here, and 1 have to ask before this
House whether the provisions of the
Bill ;n anyway mark a helpful atmos-
phere for negotiations to cortinue

By means of this Bill the Home
Mimister has openly declared that we
are not standing for a negotiated
settlement, that we are not standing
for an amicable settlement, but we
are standing to meet the challenge
of the strike. The challenge is not
from the workmen; the challenge 1s
not from the posts and telegraphs
employees, because they demand, they
beg, only their share which they
ought to have got ten years back,
the challenge is from the other side,
who say that, determined as they are
to refuse this demand, “we are deter-~
mined to see that a Bill is passed so
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that all your demands are buried in
this Bily”,

Coming to the provisions of the Bill,
I should like to say a few words.
When the Industrial Disputes Act is
there, the Government could have very
well declared the strike of the posts
and telegraphs employees illegal by
1ssuing a notification including the
posts and telegraphs employees and
the rest and so forth, that those servi-
ces are essential Why should the
Home Minister comes before this
House 1f symilar provisions are incor-
porated 1 a different Bill? The
meaning 18 sumple It 18 clear
because, under the Industrial Disputes
Act, if the Government wishes to
declare the strike illegal, there 15 an
oblhigation on the part of Government
to refer the dispute to a trmbunal and
then only, the strike would be declar-
ed 1llegal So, it has been made clear
that the Government does not want to
have a settlement and does not want
to refer the dispute to the tribunal
and at the same time say, “most of
the demands are met and therefore we
are going to declare the strike 1illegal”
and so all those powers are taken

Under the pretext and cover of
meeting a national emergency which
today really does not exist, under the
cover of a major national emergency,
that has been fostered up and
fomented up because of the action
from the other side, this Bill has come
up Not only that By the emergency
that has been shown by this Bill be-
fore this House, the express rights of
the workers are going to be taken
away 1 pointed out this morning
clause (vi1)) and said what might be
the technical intplications of it. By
that Government seek to arm them-
selves with power to declare certain
industries as essential industries,
certain strikes as illegal strikes, etc
What really happens is that the Gov-
ernment wants to take away all power
to declare all industries in this country
as essential industries and to declare
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strikes as illegal. So, in a sense, the
attempt is not to settle the problem of
the posts and telegraphs employees.
It is not an effort to honestly settle
this problem that is before the Gov-
ernment, because it is left to the
Government without satisfying any
principle, without even conceding the
demands on the spot, to take powers
unto themselves.

The only question is, let a third
party, an independent party, decide
about this dispute. Whatever might
be said about the economics of
this demand, the economic implica-
tions on the country and its finances,
is it for the prosecutor to say that
this is the demand and this is the
result of what has been going on?
What has been demanded is justice,
justice by a third party and if the
Government says “no, we are the
prosecutors and we want to decide,”
certainly that is not justice to the
employees.

An hon. Member—unfortunately he
is not here now—spoke in the first
half of his speech about the contents
and the implications of this Bill on the
working classes of this country. Be-
cause of his affinity to those classes,
many things have been put forward
by the hon. Member.

But unfortunately, in the latter part
of his speech, he made certain insinua-
tions. We are not surprised at those
insinuations, because they came from
the real root of the hon. Member.
The hon. Member spoke of the leader
of the communist group referring to
England and America and guoting real
instances. He was really forgetting
himself the real problems of the
workers, with whom at present he has
no contacts. The past he has dis~
closed. While he was speaking quoting
instances of different countries to
refute the arguments placed in support
of the Bill, against the demand of the
P. & T. employees, certainly that is an
argument to meet the Government.

17 hrs.

Finally, I appeal that the difference
of opinion between these employees

" INTUC, Mr. Vasavada,

who are going on strike on the 8th
August and the Government, which is
the employer, is very very narrow.
On this historic occassion, when the
Government is taking this power,
when the Home Minister takes the
power to declare strikes illegal and
decide the destiny of the working
class in the country, I appeal that
every decision taken under this Bill
shall be remembered by the workers
in the country. I wish to remind him
of what he said a month back. He said
that the INTUC is a responsible orga-
nisation, which looks after the
interests of the working class. I
remind him that the President of the
about a
month back in the Ifdian labour con-
ference shouted that the P, & T. em-
ployees should get a wage board and
these things should be referred to the
tribunal. When today the Home
Minister’s own partymen in the
State of Kerala are picketing the
gates of the secretariat in order to
solve the unemployment problem
within a week’s time, is it right for
that party to say that this demand,
which has been decided by a tribunal
ten years back, is so unreasonable,
that the country’'s economy will suffer
because of that?

1 will conclude by appealing to the
Government once again that what-
ever might be the difference of opinion
between ourselves, or between the
different workers’ organisations, let
him listen to his own organisation and
let the demand of the working class
be conceded; let an amicable settle-
ment be reached and let not this black
Bill remain on the statute-book.

Shri Dasappa (Bangalore): Mr.
Deputy-Speaker, I rise to support the
Bill that has been placed before the
House. Last time when the debate on
the resolution with regard to the
appointment of a pay commission was
carried on, I said that the leaders of
one important group did not choose
to answer the points that were raised,
but went away at s tangent and dealt
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with the wage rise, higher prices and
so on.

The question is one of finance. We
have to get the finance. Shri Dange
said then that it is a matter which can
be easily settled by the hon. Finance
Minister; if only he makes up  his
mind, he can certainly gét the finance.
Today, he has made a brighter contri-
bution to that vexed problem. He
said, why not take the Rs. 400 crores
which are there as sterling balances
and distribute it among the employees?
That is a thing which the House
should consider; it should consider
whether in trying to make out a
case against the “Bill, there is an evi-
dent desire to be responsible and make
any constructive suggestions.

"Today the hon. Home Minister
referred to the need for sacrifices from
all sections of the people in the
country. ~ We have had occasion to
refer to the austerity level of expen-
diture and economy in Great Britain

at a time when things were very bad, 1%%?;*'?!

What is the! "
answer of Mr. Dange or those who -
think like him? They have conve- '
niently ignored that aspect altogether; ™

after the last war.

they have not chosen to deal with that
at all. The hon. Home Minister gave
some very striking figures as to the
financial implications of any increase
in the salaries; not that he would be
against revising the salaries suited to
the circumstances here, but that was
a matter which the people, responsible
Members of this House, should bear
in mind, when trying to urge for a
revision of salaries. In the terms of
reference to the pay commission itself,
it has been made clear that all these
aspects have to be considered before
one can think of giving relief,
either permanent or interim. If
immediately the Government is
unable to give any interim relief, it is
not because they are not anxious to
do it, not because they do not realise
the fact that the real wages have
today decreased from what they were
before.
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When we come to the question of
real wages, it is not of ‘merely the
Government employees—class III or
class IV—but it affects the entire
nation. Even the higher officers, class
I and class II officers, have beéen
affected; all the people have been
affected. Whether they are agricul-
tural people or industrial people, all
are affected seriously by these
decreasing real wages. What is the
solution which our friends have and
why is it that they think only in terms
of the Government employees? That
is a thing which has an explanation
of its own. On the other hand, the
hon.. Home Minister said that the
wages of the higher posts have been
fixed; there is no question of increas-
ing their wages. I think that is also
a point which the opposition has got
to take note of.

Hon. Shri Dange seemed to play pun
on the word “servant” used by the
hon. Home Minister, as if that is the.
big weapon in his armoury. That is

Wt merely an official expression; you say,
" “your most obedient servant”. It does
* not mean that everybody else is a big

master. To advance a thing like that
seriously as a criticism is extremely
funny.

I think Shri Dange has been
answered sufficiently so far as this is
concerned. The Industrial Disputes
Act is there no doubt, which can to
some extent meet the serious situation.
But we forget that the idea now is not
to deal with every ‘separate organisa-
tion or union. When the pay commis-
sion is already appointed, where is the
question of appointing these wage
boards or tribunals or arbitration
boards? That is a thing which hon.
Members should keep in view, when
they think of referring to the Indus-
{rial Disputes Act. If, for instance,
the pay commission was not there,
that citicism would certainly hold
good. Therefore, I feel it would be
wholly wrong to pose oneself as a
great champion of the employees and
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heartless people and most callous to
the needs of the people.

Last time I reterred to the general
situation in the country. After all,
what are the wants of Indians? How
few they are and yet are we able to
meet those minimum needs of the
people. Why should we not take this
question as an integrated whole and
suggest solution to this great national
problem. It is wrong to pick out one
section of workers, just because it may
suit the purpose of a party to make
such a capital. I think we have
reached a stage when we should not
resort to such methods.

The hon. P.S.P. Member, Shri Nath
Pai had also his own criticism to offer.
This time, I do not think he exhibited
any great vehemence. I do not want
to answer Shri Nath Pai. I have got
here a statement by a friend, whom, I
hope, he will recognise when I disclose
the name. Let me quote a few words
from his statement. I think I had
better disclose the name; that is, Shri
K. R. Karanath, Deputy Chairman,
All-India Praja Socialist Party. It is
a full-column statement. I am afraid,
he has not seen it. He says:

“I consider the strike, particularly
in view of the gesture wmch the
Union Government is making of
appointing a Committee, as unwise
and undesirable. ...... I do consider
that of all the civilian employmees
of the Union Government, the Rail-
way and the P. & T. men are the
most favourably situated. Emplo-
yees of the other departments of the
Union Government are better placed
than their similar numbers in the
States.

Then, he says, that the cost of living
hag gone up. One or iwo more
sentences.

“Secondly, a Commission should
be ‘appointed not only for the Union
Government servants but also for
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taose of the States to give them a
salary on which they can live
decently and work in  honesty and
without having to seek......” )

I have not heard a whisper from the
vher side, not even a single hon.
Member to say one word in favour of
the Stat: employees. I am unable to
appreciate this standpoint. I do not
know what motivates them. But, the
fact is there, that the question of the
wages of the State employees is a
necessary thing to be taken into consi-
deration when we deal with thig
question. I am very happy, I am
very grateful to the hon. Finance
Munister to have stated in the
terms of reference that that is
also a matter which should be taken
into consideration when determining
the pay structure of the Government
vmployees of the union. Therefore,
ihere is a good deal of responsibility
that mubt attach to any suggestions
that we make here. Regarding the
lower wage structure of the State
umployecs, and employees of the local
Boards, ete., to which the hon. Home
Minister referred, not a single Member
from the Opposition ever dared to
answer that question. They could not
sven if they try.

I may also refer to the statement of
Shri Khadilkar. He said that when
he went to his constituency, he found
what the standard of living of the
poor people was, how miserable it
was, how children could not even get
suflicient milk and so on. How are
we to meet the situation. My hon.
friecnd Pandit Thakur Das Bhargava
ery well set out this case. Here we
are trying to build up the whole
vconomy of the country. There is a
certain amount of sacrifice needed
from every section and sector of our
society. There is no justice in
exploiting the grievances of either the
P. & T. workers or anybody. The Pay
Conimission is there to go into all
those questions.
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With regard to the negotiations with
the P. & T. people, there may have

. been some delay. I do not deny it

1 personsally would have very much
leked the prompter attempt to settle
these disputes. With Shri ZLal
Bahadur Shashtri and Shri Raj
Bahadur there, can anybody say that
they would be unsympathetic to the
claims of the P. & T. workers? Why
should they be unsympathetic? It is
an accusation which, 1 think, is wholly
unjustifiable in the -circumstances.
Have the Members opposite any case
to point out in which justice has not
been done?

With regard to the R.M.S,, the only
case that Shri S. A. Dange referred to,
I have had a talk with Shri Raj Baha-
dur. There is hardly any other point
for them to ferret out of the negotia-
tions between the P. & T. and the
Government. The only things was
with regard to the RM.S. and non-
giving of holidays to the telephone
exchange people. Obviously, they
must work round the clock. 1 gather
that the number of hours for them
per week is 36. It is not even 48. i
is not as if Government has been un-
responsive. Let us understand one
thing. When they are going to give
holidays for other officers of the P.&.T.
why should they grudge giving it t
the telephone exchange people? Are
they enemies? We must understand
that there must be some reason for
such a differentiation. Even then,
they are willing to consider the ques-
tion. This is a matter which is act-
ively under their consideration.

17-15 hrs,

[Mr. Speaxzr in the Chair]

Government have taken a sympa-
thetic attitude. They have appointed
the Pay Commission which they were
probably reluctant to do in the begin-
ning because of the possible repercus-
sions. In spite of it, it anybody tries
to threaten a strike, I think it is
absolutely unjust and antisocial.
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After all, those who are in the Postal
separtment are our own kith and kin.
Many of my own relations are serving
i the Postal department. Why should
{ be unsympathetic towards the claims
of the P&T. men? Therefore, let
us not make use of the demands to
make political capital out of them
especially the situation is fraught with
serious danger. 1 would appeal to
my hon. friends to see.that they do
not try to fan the fire that may be
already there. Shri Frank Anthony
said very well when he said, do not
allow this to be exploited by the Com-
munists. I do not want to say that
much. I think he seems to know
more than some of us do.

Lastly, it was said that this
measure was meant to practically de-
clare every union as illegal, rather
every strike as illegal. Why should
we exercise our mind to such an
extent? It categorises the particular
associations. Mind you, all strikes are
not treated as illegal under the law.
But, the Government reserves to itself
the right to declare particular strikes
illegal. Is that such a dictatorial
power which we are vesting with the
Government?

What is more, when they issue a
notification like that, the matter comes
before the House. We have a perfect
right to have our say. Is that not
democratic? You see, there is an
attempt to meet an extraordinary
situation. Is it not wise, while we
may hope for the best, to be prepared
for the worst? Any Government
worth the name must do it. Ulti-
mately, the Government must govern.
In order to meet an emergency, these
powers are taken. The extremely
democratic character is obvious when-
ever they issue a notification, for
they should come to Parliament after
it meets as early as possible. I think
that ought to satisfy the most demo-
cratic instinet of the House.

Any way, 1 feel that this is an
occasion when every section of the
House should make a fervent appesl
to the misguided friends—it may be



7139 Zssential Services

that with all their good intentions,
they may not be fully conversant with
the mtuation—to see that they do not
resort to the strike and to see that the
hon Home Minister will not have to
notify the strike of any single associu-
tion as illegal I must plead once
again before the House, every section
of the House, not to contnibute any-
thing which will worsen the situation
On the other hand, let us show to the
world that we are capable of rising
above our momentary inclination ana
work solidly and unitedly to buld the
temple of national unity

Mr. Speaker: I intend calling the
Minister at 530 If any hon Member
1s willing to finish in ten minutes

The Minister of State in the Minis-
try of Transport and Communications
(Shri Baj Bahadur). I would lhke to
intervene for a couple of minutes, on
a pomnt of intormation

Mr. Speaker: To the hon Members
who have had no chance now, I shall
give a chance on the clauses

The clauses are as good as the ori-
ginal 1tself

Shri Raj Babadur: This morning
hon Member, Shri Dange, if I under-
stood him correctly, purported to
make out a point that the charter of
demands was presented mn or about
the month of July, 1956 and we did
not think of negotiating in regard to
that charter for a long time It1
understood him correctly further, in
fact he thought that perhaps we were
not meeting the unions gquite fre-
quently or as frequently as we should
have .

In this connection, I would like to
place before hin and before the
House certain facts and figures Be-
tween the 1st March and the end of
December, 1856, there were as many
as ten meetings between the Fede-
ration ar the all-India unions and
the Government at the ministerial
level, with the Director-General as
many as 18 meetings, with other
officers like the senior DDG, or DDG,
Staff, five meetings. In all 88 meet-
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ings with the all-India unions or the

Federation 1n regard to almost all of
these points

From July to December, the num-
ber of meetings was 20 The total
number was 33 in the course of 9
months It may well be inferred
that practically every week we wers
meeting the representatives of the
Federation or of the all-India unions.

From 1st January, 1857 tl1 30th
May, 1057 there were as many as
seven meetings at the ministerial
level, eight at DG’s level and four at
the senior DDG's level, a total of 19
1 five months That means practi=
cally one meeting per week agan

And I may point out the result
also just for the sake of information.
Although the demands in the char-
ter are, known to be 80 in number,
the charter of these demands practi-
cally has secdnd parts a, b, ¢ or so on,
which takes the actual number to 86
Qut of these 86, if we include the
second pay commission and the ques~
tion of merger of dearness allowance
etc, which are going to be referred
to the commssion now, as many as
five major demands out of 12 have
been conceded, and the total number
of demands accepted up to date 18 ¢4
out of 86, partially accepted 2, still
under consideration 8, and under
consideration with other departments
6, rejected 26 That makes the total
ot 86

This is just for the information of
Shr1 Dange and the House

Shri 8. A. Dange: I know that

Pandit G. B. Pant: In my introduc-
tory speech I requested the House to
consider this Bill I am thankful to
some of the friends who have taken a
rational attitude in the matter So
far as my own approach to the ques-
tion goes, 1 would be ever pleased
if the differences between the Govern-
ment and the Government servants
were settled amicably by negotiation
As 1 stated at the outset, such was
our effort and we made a sustained
endeavour m order to achieve that



7I41 Essential Services

[Shri G. B. Pant]

purpose. We are sorry that we did
not succeed.

I had made it clear that the mat-
ter having been referred to the pay
commission, the enquiry that will be
conducted by the commission will be
of a compszehensive character and
will cover*every aspect of the problem.
- I nad also stated thdt so far as the
question of interim relief is concer-
ned, it could not be disposed of sum-
marily, that the matter called for
careful consideration in view of the
economic and other factors to which
I then made a reference. I have no
objection, mnor has the Government
any objection, to the .enquiry com-
mission making any suggestion at any
time. It will be open to the enquiry
‘commission to take up any problem
at any time. The union concerned or
the unions will be free to request the
commission to take upeany particular
question and the commission will be
equally competent to send interim re-
ports.

What I am saying is not new. I
think the Minister for Communica~
tions and the Prime Minister himself,
when some representatives of the
strikers or those interested in them
saw them, had made the position
clear that the commission was perfect-
ly free to send any interim report to
Government, to make recommenda-
tions with regard to any matter at
any stage, but the commission would
alone be qualified to examine the prob-
lem, and as soon as the commission
was satisfled that it was competent
and at that time in a position to make
a definite proposal with regard t{o any
matter, it would be.certainly entitled
to make a recommendation to Gov-
ernment. In the circumstances, there
is no desire on our part to postpone
the enquiry or the decision with re-
gard to any gquestion. What I said
was only this, that the question of in-
terim relief is of such a complex
character that the Government can-
not by itself reach a decision on it,
because there are various aspects of
the matter which have to be consi-
dered. )
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Even Shri Dange, after all that he
had to say about the new approach
and our outmoded methods and the
antediluvian and perhaps minds be-
longing to the pre-1919 era, could sug-
;gest only one remedy for raising the
salaries. That was depleting the
balances that are at present with the
Treasury in England, the Sterling
balances. Take charge of them, re- .
move them from that country and
distribute them among the public
servants. When that amount is ex-
nausted, then nothing is left. What
is fo be done the next year I do not
know. But that shows to what straits
people can be driven when this ques-
tion is considered in a rational way.

If any other person had made such
a suggestion, I would have really been
shocked that at a time like this when
the problem of foreign exchange is
staring us in the face and we are find-
ing it-difficult to import such plants
and machines as are essential to pro-
duce goods for the benefit of the
workmen, public servants and other
sections of the community, a sugges-
tion should be made in all serious-
ness that the Sterling balances should
be utilised or misused for this pur-
pose, If there is no other solution
for this problem, then I am afraid -
that even the pay commission will not
endorse at least this suggestion, be-
cause it is something unthinkable at
this time that we can make use of the
Sterling balances for a temporary,
ephemeral purpose or that the few
hundreds of this Sterling that are new
left should be diverted to a purpose
which is of a limited and temporary
character and the country should on
that account be prevented from mak-
ing any progress in the field of pro-
duction and development. I am afraid
that that remedy at least will not be
welcomed by anybody. And as none
other has been suggested, the interfer-
ence might not be unreasonable that
the speaker had perhaps no other
remedy in his own mind. But whatever
it be, none has been put forward. Still,
as I said, this question again has to
be settled by the Pay Commission,
and when that Pay Commission has
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been appointed, it will certainly look
into all matiers that are relevant.

It was also said that the.Govern-
ment should not stand on prestige.
We were also told that we had been
changing our opinion and yielding to
demands which we were, at a stage,
reluctant to accept. The two things
do not seem to be quite compatible
and consistent. If we had stood by
prestige, we would not have altered
any ‘thing’; we would not have agreed
to cut a ‘t’ or to dot an ‘i’; we could
have refused to make the least altera-
tion in any statements once made.
But Shri S. A. Dange said that though
we were not at a stage prepared—he
said, a fortnight before—to appoint a
pay commission, we had agreed to do
so later. If what he said is correct,
that shows that we do not stand on a
sense of false prestige, and also that
our mind is always open, and we are
prepared to consider all duestions on
their merits. I do not see how any
responsible Government can behave
otherwise. We have to lock to the
interests, the welfare and the progress
of four hundred millions of people in
this country, and we cannot afford to
be petty-minded. We cannot shut up
our windows and say no fresh breeze
will he allowed fto come in. That is
hardly conceivable,

But decisions that are based on
rational grounds cannot be upset
simply because the big club or the
pistol is shown. We must be satis-
fied that a change is really called for
and that it will be in the interests of
the couritry. But his statement that
we had accepted after a fortnight,
what we had refused to do a fort-
night previously is not, I think, so
far as the Pay Commission is concern-
ed, quite correct. He -was perhaps
referring to the discussion on the reso-
lution that was moved-in the House.
At that time, it was made perfectly
clear not only by the Finance Minis-
ter but also by the Prime Minister
that the Government would be pre-
pared to hold an enquiry into all mat-
ters which had a bearing on this im-
portant and vital issye, that it will be
prepared to refer the matter to per-
sons who are competent to deal with
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questions of such a complicated and
intricate character. N

So, the Government had indicated
what is was prepared to do. But, in
spite of that, people continued their
vociferous methods of agitation, and
then, they said that the Government
had in a way gone back upon what it
had said previously. Well, that is noi
a fac:. But if it be so, that should
be still greater satisfaction to ihose
who wanted this enquiry to be held:
they might well regard it as their
own triumph. I am prepared to con-
gralulate them for that, if it gives
them any satisfaction,

But then they should also concede
that the Government has been
throughout anxious to. handle this
question in a way that would enable
them to bring about a settlement,
that the Government has been anxious
to go to the maximum length, and
even to revise its decisions in order
10 give satisfaction to public servants.
I that be so, I think that, instead of
being regarded as an indication of
our stubborn and unreasonable and
irrational attitude, it should be looked
upon and interpreted with greater
generosity.

I was also told that now there was
wnanimous opinion all over the world
that an increase in wages does not
lead to inflation. Well, 1 have yet to
learn a lesson, so far as that goes.
Now, certain references were made
1o certain reports. These reports are
not before me. But I myself said
.hat if an increase in wages is acconi-
panied by a corresponding expansion
in produetion, then there can be no
inflation. It is because we have at
present to eoncentrate on heavy in-
dustries, machine-tool industries and
othe®n things of that kind, and to give
preference and priority to them, that
the expenditure that may have to be
incurred in this country will not im-
inediately result in an increase in the
quantum of consumer goods that is at
present available in the country. In
the circumstances, obviously, the de-
mand will outstrip the supply. It is
obvious enough. It does not require
any reference to the International
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Labour Conference or to any other
autaonty, howsoever eminent that
auwnouy may be. it i1s a aample pro-
posliion wmch anyone, i taink, can
easlly appicciate and accept. Do, As Iar
as that goes, I think, there can be no
dutterence of opinion.

Besiwdes, maters iike this have to be
consigered in the context and in the
Cllcumatances prevaiung in a country
at & psrucular time. Uf course, we
had ourseives many activities in the
country during the First Five Year
Plan, but there was hardly any infla-
uon. There was at that time also an
mncrease in wages, but then the condi-
tions were different. So, no one can
say that every tume, and under all
CITCUIMSIANCES, AN InCrease In wages 1s
bound to lead to inflation, nor can
anyone make any assertions to the
contrary. It i1s the circumstances in
which such decisions are taken or
such pnenomena take place which
will determune the reaction of the one
on the other. It does not need much
of argument.

There was also some reference made
to the strikes that have taken place
in other countries or are taking place
there. I never claum that no strikes
take place anywhere else. I think
that there are international bodies,
and there are many other organisa-
tions of an international character,
including the World Federation of
Trade Unions, who have their vantage
in every country, and they are at it,
energetic and vigorous everywhere.
They can lead the people into alleys,
lanes, and by-lanes in the way they
lhike; and there may be genuine gne-
vances too in other countries, and it
may be necessary for people to go on
strikes, and they may have done so.

To say that in America, an increase
in wages in a particular industry was
accepted as not being necessarily
associated with inflation, I think, may
be quite correct. In a country like
America, when billions are distri-
buted by way of wages every day, to
say that a few millions given by way
of increase in wages to the workmen
in one or two or three or four fac-
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tories would necessarily lead to in-
tHation would be, { think hardly a very
correct statement. Where you have
got bilhons in circulation, where the
standard of Lving of every person is
s0 high, there a little change one way
or the ouher does not affect the stan-
dard. So, these illustrations are in a
way hardly applicable to our country
We must examune the pomtion as it
18 here, and 50 far as the position pre-
vailing in our country 18 concerned,
Shri 5. A Dange did not advance any
arguments to dispute what I had said.

They also said that the words
‘employer and employee’ should be
used and not ‘master and servant. I
would very much like to use the
words ‘employer and employee’, but
so far as public servants are concern-
ed, they are defined as such in law.
They are called public servants.
They have certain duties, certain
rights and certain privileges.

We were told long ago that it was
the duty of the leaders and of the
statesmen in a country and of those
who took interest in public affairs, to
educate their masters—I use the ex-
pression in the sense that the members
of the community in a country, the
entire nation, are the master and we
all are their servants and we should
be loyal to them. So far as the essen-
tial services are concerned, we should
discharge our duties by way of trus-
tees and not as mercenaries who
work only in lieu of the pay that they
receive.

So it was not a question of an indi-
vidual being a master and another
indsvidual being a servant, but of the
gervants of the nation. One of the
highest titles that can be conferred
on & Derson is that of being the first
servant of the nation. That certainly
is not a reflection, but it is the greatest
respect and, if I may say so, also
affectionate expression that can be
used for the most popular, influential,
sagacious and wise man in the coun-
try.

So we should not tear away words
from their context, but interpret them
in & proper manner. I really expres-
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sed the view that as our country had
been under foreign rule for a long
time, our public servants here had not
yet shed off the traits that had
naturally and inevitably been acquir-
ed under foreign rule, I said that I
wished every public servants should
realise that the public was really his
master.

We are criticised in this House
everyday for the faihngs and foibles,
errors and omissions of the public ser-
vants. I attribute those of them which
may be correct to the failure on their
part of the realisation of the fact that
they are really servants of the nation.
The steel-frame days are gone. Those
who serve the State today are expect-
ed to subordinate their interests and
to devote themselves, to dedicate their
lves, their time, their energy, their
faculties and capacity to the service
of the millions living in this country.l
still maintain that it is a privillege to
be a public servant here and I hope
those in charge of the essentia]l ser-
vices will discharge their functions as
the servants of the nation.

There was a suggestion made that
laws of this type did not exist any-
where else What have we done? I
have again tried to re-examine the
position We do not declare any
strike as illegal by itself. I¢ you pass
this Bill and it becomes an Aét, even
it any Union goes on strike, it does
not become an unlawful strike, It is
open to it to continue its activities and
to its members to cease to work But
it only enables the Government, in
case circumstances make it obligatory
on the Government to do so, to dec-
lare a strike as unlawful. It is only
after such declaration that a strike
would be unlawful.

So there is nothing in it which by
itself makes a strike unlawful It
does not in any way ban strikes al-
together. Strikes may take place. But
nobody would deny that the items that
are there do, in the literal sense as
well as every sense of the term, cons-
titute what are called essential servi-
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discharge their duties in a regular and
proper way, public life, social life and
even private Life, is likely to be para-
lysed and subjected to extreme hard-
ships.

In the circumstances, is it desirable
that, even after the main demand has
been accepted and every attempt has
been made to concede the minor de-
mands—most of which, as stated by
the Minister of State for Communica~
tions, have already been accepted,—
the P & T Federation or Confederation
should still persist and mantain its
previous resolution? That would, I
think, be extremely unpatriotic. They
should take a larger view.

As Shr1 Dange said, the doors to
negotiation are never closed. But we
have tried to settle everything fully
and to do the maximum that we can.
But we are still anxious that the
strike should not take place. The very
fact that we have brought this Bil
18 an ndication of our desire that the
strike should not come off If we had
wanted this strike to take place, we
would not have brought forward this
Bill (Interruptions) It is because
some people think that the thing had
better come and perhaps continue for
a pretty long time that they fight shy
of this. But our attitude is just the
opposite

We also take into account the great
hardship and loss that is caused to the
people who go on strike. In a state
of excitement, they may be driven to
a course which will recoil on them
later But we have greater sympathy
with them. We want them to lead a
normal life and to enjoy whatever {s
available today and to prepare the
ground for getting more tomorrow.

I would only request them to make
an effort to produce more per capita
than they have been doing so far That
would be the best way for raising the
scale of wages without creating anv
sort of difficulties But if they are
advised to go slow and not to put
forth even as much energy as they

ces. Without them, the body-politic sis Dessess. then production will naturally,

cannot function in an efficient
smooth way. Unless those services

and ‘W inevitably shrink and the vpool avafl-

able for distribution will dwindle, In
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the circumstances, wages will have
e:ther to be stationary or might even
come down. So the whole remedy
lies in increasing production.

1 was looking into the laws in other
places. I have got some books to
show that laws of this character do
obtain in other countries. I have be-
fore me the Act that was passed in
Australia in 1949, the National Emer-
gency (Coal Strike) Act (No. 20 of
1949). At that time the emergency
was due not to any collapse or strike
with regard to essential services. But
a coal strike there has some import-
ance no doubt.

Section 11 of that Act runs thus:

“Where an organisation has
committed an offence against this
Act, every person who, at the
time of the commission of the
offence was a member of the com-
mittee of management or an offi-
cer of the organisation or of a
branch of the organisation, shall
be deemed to be guilty of the off-
ence, unluss he proves that the off-
ence was committed without his
knowledge or that he used all due
diligence to prevent the commis-
sion of the offence, and shall upon
conviction be punishable by a fine
not exceeding £ 100 or imprison-
ment for a term not excedding 6
months or both.”

You will see that this provision goes
much further than our own Bill. Here
any organisation, any party may do
what it likes but we are not going
to take any action against any organi-
sation as such nor are the members
of the organisation to be punished
because of anything done by the or-
ganisation or by those associated with
it. If we had a law like that §¢
would be, I think, much more far
reaching and‘ stern.

Then, there are other books wi*
me which have more or less provisio®
of a similar type. I will just read o
one.
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Shri Sadhan Gupta: What is the
offence referred to?

Pandit G. B. Pant: Taking part in
a strike or giving money or assisting
the strikers. Organisation giving any
maney or help make every member
of the organisation punishable.

Pandit K. C. Sharma (Hapur): You
will come within the purview of that.

Pandit G. B. Pant: Though we
have no such provision in this Bill, it
any unlawful strike comes at any
time, I hope, no organisation will
help it with moaney.

There is ¢ Jook which says, specisl
restraints are imposed on workers
in those industries and services where
the effects of stoppage are most wide-
ly and sharply felt and where, in
consequence, lock-out is virtually im-
posed. Workers in public utility and
the merchant navy, for example, may
be convicted of a criminal offence and
fined or imprisoned if they break
their contracts by  striking. Other
workers, for example, shipbuilders
working on Government contracts
have also been subjected to certain
restrictions and the right to strike of
civil servants, Police and Armed
Forces is severely limited or not ad-
mitted at all. There have not been
lacking proposals to extend the scope
of legal restrictions to all essential
industries, particularly mining and
transport.

This is a book on Strikes by K. C.
Knowles.

Shri Masani said that the matters
should have been referred to the
Roard of Concillatiot. before this Ri:t
was introduced in this House. I have
just mentioned the efforts that were
made by Government and the talks
and negotiations that were held by
the officers of Government and by
the Minister and the Prime Minister
himself. A Conciliation OMcer was
so appointed; the Labour Officer
~cted as the Conciliation OMicer but
the party concerned did not like the
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idea. In the circumstances, something
rad to be done. Now, a Commission
jas been appointed with a Judge of
the Supreme Court as the Chairman
Can any Tribunal be more effective,
more impartial, more efficlent and
more trustworthy than such a Com-
mission? If then, after the appoint-
ment of such a Commission ...

Shri Tamgamani:
clarification, Str,. ..

Mr. Speaker: Later on I am not
going to allow it Let the hon. Min-
ister close. If any important point
remains (Interruption) What I would
advise hon. Members is that they may
hear the reply of the hon Minister
and it still there are any points to be
cleared T wil]l allow one or two hon
Members.

Shrl Tangamani: Here, the hon
Minister ...

Mr. Speaker: Order order

Pandit G. B. Pant: With a reference
made to a Commission presided over
by & Judge of the Supreme Court
does not lead to the withdrawal of a
strike notice, then, Shri Masan:, with
all his experience and knowledge of
industrifl matters can imagine how
any reference to any other Tribunal
which would be suppossed to be under
the influence and thumb of the Gov-
ernment would satisfy the Union
Would they agree to :t? What war
there to prevent them from applywing
for 1t?

So, 1f we look at these things in 8
serious way, let us not be gu.ded or
ied away oy some technicalities Let
us look at things in a square way. Wr
are concerned with an emesgenet
which we want to avert and to avoid
We have received notices from s
number of Umons which carry or
very essential functions in the coun
try We have made every effort t
reach a solution We have not sur
ceeded. We are reaching the D lir
or the D day almost very close)
Every day we are coming nearer. So
is it or is it not necessary that the

5 AUGUST 1987

On a pomt of

Maintenance Bl 7152

country should receive the services
from the people whqo have been
appointed on their behalf for render-
ing these services? After all the
cfforts made so far have ¥ailed, 1s it
not the Government’s duty to take
steps that will, enable or ensure main-
taining such services? I think if Shri
Masan1 will reconsider the matter he
w1l agree that there was no other
course open

I may also state here that under the
Industrial Disputes Act too there are
provisions more less of the same kind
A person who goes on strikc can be
sent to prison

Shri M. R. Masani: Why not use
them?

Pandit G. B. Pant: Why not use
them” Because it would be a more
straightforward course to come to you
and seek your sanction instrad of go-
ing through the backdoor and making
use of a provision which is not exact
here This 1s a better way and
straightforward way of doing things.
1 think m the circumstances we
should have been allowed 0 proceed
i the manner we wanted t> und cur
courage should have been avpreciat-
ed We wanted to have the sanction
of the House directly fc~ tnhe course
we propose to adopt in the circums-
tances We wanted to place before
the country the circumstances which
have forced us to adopt this line and
nstead of doing things in a clandes-
tine way ‘we thought it betior to fol-
low the line which should bring the
1ssues  directly before the country
and before the Members of this hon
House

I hope, 1n the circumstances, the
motion that I have made will be ac-
cepted by the House. What is still
more I hope the public servants who
have allowed themselves to be em-
broiled in this affair so far will re-
consider the position and give up the
idea of going on strikes

18 hrs

Shrl Sadhan Gupla: The Home
Minister has given us certain examples
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&t offences, perticularly in England.
Muy 1 nuve s clarification: whether
the English 13w does not pravide that
the strixes there under this Act can
vecome illegal only on the issue of
« prociumation of emergency and
whether that proclamation has not to
be approved by Parliament within five
days of the issue of the proclamation
and aiso whether there is no obliga-
tion to refer the matter to arbitration
and whether that arbitration can be
hedged in with terms of reference?

Pandit G. B, Pant: One way or the
gther, it does not affect the position
ere, .

Shri Tangamani: Under the Indus-
trial Disputes Act the P & T Depart-
ment or whichever may be the indus-
tries which are detailed as public
utility services, the workers or their
unions will have to give notice in a
particular form. After the strike
notice is given, there is an obligation
on the part of the Government to refer
some or all the issues for adjudica-
tion. The moment one of the issues is
referred for adjudication, then the
.strlke will become illegal. 8o, there
is that position for the Government to
make the strike illegal. It is not the
same as the appointment of a Pay
Commission. If a tribunal is appoint-
ed, that has got the power.

. Mr. Speaker: What is the elucida-
tion that he wants? He is giving the
information.

Shrl Tangamsani: Therefore, I want
to know this. There has been no
reference to the tribunal under the
Industrial Disputes Act in place of
the Pay Commission which is now
appointed and which the hon. Minis-
ter said is much more effective than
a fribunal. Why was this not refer-
red to a tribunal?

Mr. Speaker: The appointment of a
Pay Commission is, according to the
hon. Member, not equal to the ap-
pointment of a tribunal a reference
of the disputes to which will make the
strike illegal
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Shrl Frank Anthony: What is the
objection for accepting my sugges-
tion? This measure should be made
ad hoc and applied only to those
associations and services which have
given strike notices. The House is
not in a position to assess the exact
circumstances. We are prepared to
give Government powers instead of
passing a blanket measure in respect
of other associations and services from
which there is no threat.

Pandit G. B. Pant: The measure is
confined only to those services which
are essential and are mentioned in the
Bill and have already given notices.
We certainly have no desire to take
action against any other union and we
hope that it will not be necessary to
take action even against one. It is
not our desire that we should take
such action but if we are compelled
and forced to do so, then, we have to
be prepared for that. But the Bill, I
may tell the hon. Member, is intended
to meet the present situation with re-
gard to the unions which have already
given notices, At present we do not
expect that the others will behave in
this way and even if we see things
here, you will find that this is con-
fined only to public utility services
or to services which cause grave
hardship and then only such actionis
taken. The notification also will have
to be placed on the Table of the
House. I do not think that there is
the least danger of our misusing the
provisions of this Bill and I can assure
Shri Frank Anthony that we have no
intention to do so. We do not in fact
like that such emergencies should
arise which force our hands and com-
pel us to introduce measures of this
kind.

Mr. Speaker: I will now put the
amendments to the vote of the House.
First, I shall put Shri Nayar's amend-
ment for circuiation.

The question is:

‘*That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th August, 1087.°
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Patel, Shrimati Maniben
Patel, Shrt N. N.

Patil, 8bei S. K,

Pullsl, Shrl Thanu
Prabhkar, Shri Naval
Radha Raman, Shei
Rghubir Sahsl, Shri
Rej Bahadur, Shri
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Remmswami, Shei S. V.
Ramsswamy, 8bri K. S.
Ramaswamy, Sbri P,
Remeoshwar Rao, Shri
Ram Krishan, Shei
Rampure, Shri M.
Ram Subhag Singh, Dr
Rang, Shri

Ranga, Sbri

Rangarso, Shri
Rao, Stri B, M.

Roeo, Shri Rajagopala
Reo, Shri R. J.
Raut, Shri Bhols

Ray, Shrimat: Renuks
Reddi, Shri Ball
Reddy, Shri K. C.
Reddy, Shri Viswanstha
Roy, Shri Biswanath
Sadhu Rem, Shri
Sahodrabal, Shrimati
Sahu, Shei Rameshwar
Salam, Shri Abdul
Samanta, Phri §. C.
Samantsinhaz, D2,
Sanganps, Shri
Sarhadi, Shri A. S.
Satyabhams Devi, Shrimati
Scindia Shrimati Vijaya Raje
Selku, Shri

Sen, Shri AK.

Shabs, Shrimati Jeyaben
Shah, Shri Mensbendra
Shankarelys,
Sharma, Shei D. C.
Sharms, Pandit K. C.

The motion was negatived,
Mr. Speaker: Should I put Shri

Frank Anthony’s amendment to the

vote of the House?

Shri Frank Anthony: Yes, Sir.

Mr. Speaker: The question is:

“That the Bill be referred to a
Select Committee consisting of
Pandit Thakur Das Bhargava,
Shri N~G. Ranga, Shri Shripad
Amrit Dange, Shri Hem
Shri M. R. Masani, Shri Jaipal
Singh, Shri Naushir Bharucha,
Shri Bhaurso Krishnarao Gaik-
wad, Shri Lal Bahadur Shastrl,
Shri Govind Ballabh Pant, and the
Mover with instructions to report
by the 7th August, 1967.” )
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Shastri, Shei Lal Bahadur
Shivananjeppe, Shei
Siddiah, Shei
Singh, Shri Babunath
Singh, Shri D. N.

Singh, Shri D. P.
Sinha, Shri B, P.

Sinba, Shri Gajendra Prasad
Sinha, Styi Jhulan
Sinha, Shri K. P.

Sinha, Shrimati Tackeshwari
Snatak, Shnr Nardeo
Subbarayan, Dr. P.
Subramanysm, Shei T.
Sultan, Shrimsti Maimoons
Sunder Lal, Shri

Swaran Singh, Sardar
‘Tahir, Shrs Mohamed
Tewatl, Shri Dwarikanath
Thimmaiah, Shri
Thomas, Shel A. M.
‘Tiwari, Shri Bsbu Lal
‘Tiwari, ShriR. S.

Tiwary, Pandit D. N.
Tuls Ram, Shri

Tyagl, Shri

Tyabji, Shri

Ulke, Shri

Umteo Singh, Shri
Upadhyays, Shn Shive Datr
Verma, Shri B.B.
Vedakumari, Kumari M.
Vishwansth Prasad, Shri
Vyss, Skt R. G
Vyas, Shri Radhelal
Wilson, Shri] N.

Shri Assar: I am pressing it.

Mr. Speaker: The question is:

Barua,

“That the Bill be referred to ;
Select Committee copshllnl
Pandit Thakur Das Bhargava, 8hri
Naushir Bharucha, Shri Narayan
Ganesh Goray, Shri Atal Bihari

Shri B. C. Kambls,

Ballabha Pant, the Mover withu
instructions to report by the 15t
August, 1857.”

Those in favour of amendment No.
454, standing in the name of Shrd
Assar will please say ‘Aye’. I find

only one hon. Member saying ‘Aye’.

The motion was negatived.

Mr. Speaker: What about Shri

Assar's amendment?

‘Neo".

Now, those against will please say
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Several hon. Members: ‘No'.

Mr. Speaker: I find a large number
against the amendment. So, by an
overwhelming majority the amend-
ment is lost.

Mr. Speaker: Now I will put the
main motion to the vote of the House,
The question is;

“That the Bill to provide for
the maintenance of certain essen-
tial services and the normal life
of the community be taken into

The motion was negatived. consideration.”

The Lok Sabha divided- Ayes 224; Noes 54.

Division No. 10] [18.16 hrs.,
AYES

Abdul Lateef, Shri Dube, Shn Mulchand Susi:m Sh;x s
Achar, Shr Dublist, Shai Laxmi B, Shrimatt
Achint Ram, Lala Dwved;, Shn M. L. Maics Abased, Shriguati
Agarwal, Shri Eacharan, Shyi I, Maiitl, Serdac

Alva, Shri Joachum Elayaperumal, Shri Maitl, Shri N. B,
Asabalam, Shri Subbish Gackwad, Shri Fatesinghrao . Shei U, S
Arumugham, Shri R. § Ganapathy, Shri Mallish, ey x. i)
Atchamambs, Dz, Gandhi, Shri Feroze M:I ,Sl'hn KB
Ayyakannu, Shei Gandbl, Shri M. M. M.:::;'-.smmnm
Bahadur Singh, Shn Gautam, Shri C. D, Shel
Balakrishnen, Shei Goundez, Shri Dorisswaral M“""-sm!
Balmiki, Shn Gounder, Shri K. P, Mumu. D

Banerh, Shn P.B. Govind Das, Seth P ""‘"‘“M
Banerji Dr.R. Guha, Shri A. C. Maniyangadan,
Baugshi Thakur, Shri Hajarnavis, Shri “umms'“nmn
Barman, Shri Harvani, Shri Anesr Mhh"sML.N
Barupal, Shri P, L. Hathi, Shri Mmsmur.
Basapps, Shn Hasanka, Shei J. N, Mishna, Shid S.N
Bhagat, Shri B. R. Heda, Shn msmn.o.
Bhakt Darshan, Shei Hem Ryj, Shri Mises, Phet
Bhasgava, Pandit M. B, Rukam Siogh, Sarder MM"N‘."- Gm“h
Bhbargave, Pandit Thakur Das Jagiivan Ram, Shri N:‘;‘hmmp T
Bbatkar, Shei Jein, Shri A. P. N.m', m' .
Bholi Sardar, Shri Jain, Shri M. C. msmcwx.
Bidarl, Shei Jinachandran, Shei Nun'h. pi

Burbal Singh, Shei Jogendra Singh, Sardar N p-

Bose, Shri P, C, Joehi, Shei A. C. N""W'- ShiR.
Brehm Petkash,Ch. Joshi, Shrimati Subbadra Nm py
Brajeshwar Prasad, Shri Jyoushi, Pandit J. P, S
Chands, Skr Anll K. Kaliks Smgh, Shel m

Cheturveds, Shel Kamble, Dr. ] “-:,‘""‘
Chavda, Shri Kanakasabei, Shei Nebru, s "'“"'"'u"
Chettier, Shri R, Remagathan Kanungo, Shel m"’"“
Chuni Lal, Shri Karmarkar, Shri Dev, Shei
Daljit Singhi, Shri Kusliwal, Shri P""“" M

Dumani, Shei Kaysl, Shei P, N, P""“"' s o
Dastppe, Shri Keshava, Shri Msnﬂt’( "'s.u
Dm, Shri K. K. Keskae, Dr. M"""" .

D, SheiM. M. Khadiwals, Shei m’ SMS&MN. N

Das, $hei Ramdhani Khan, Sbri Sadeth Al Pud. Sl

Das, Shel Shree Narsysn Khas, Shri Shahngwas mms‘_L v
Dataz, Shei Kbedker, Dr. G, B. Plial, Sl

Deb, Shri N, M. Khimfi, Shel .sutwm
Deeal, Skri Mocart Khawajs, Shel Jamal Prabhakar Shel
Deshmakh, Shri K, . Krishnalsh, Shei Radhe Raman, Sebel, Shei
Deshzoukb, Dz, P. 5, Krishnamecharl, Shri T, T, Reghusbic Shri
Diadod, Shai, Krishag Rao, Shri M. V. :‘“"’d “'“"m
Dinesh, Siagh, Shei Lachhi Ram, Shn Baludur,
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Ranukrishnan, Shrf
Raman, Shel Pattabln

Ram Subhag Singh, Dr.
Rane, Shn

Rangs, Shri
Rangareo, Shri

Reo, Shri B. M.

Rso, Shn Rejagopal
Rao, ShniR. J.
Raut, Shri Bhols

Ray, Shrimati Reauka
Reddy, Shri Bali
Reddy, Shei K. C.
Reddy, Shn Viswanatha
Roy, Shri Bishwanath
Sadivu Rem, Shri
Sahodrabas, Shrimats
Sahu, Shri Bhagabypt
Sahu, Shri Remeshwar

Assar Shn

Banerjee, Shri Pramathanath
Banerjec, Shri S. M.

Barus, Shri Hem

Bharucha, Shri Naushur
Chsakravartty, Shnmat: Renu
Chavan, Shn: D. R.

Dange, Shr1 S. A

Dasarstha Deb, Shri
Dasgupta, Shn B.

m"- shl'l

Dwivedy, Shn Surendranath
Blias, Shr1 M.

Gakwad, Shr1 B. K

Ghosal, Shn

Ghose, Shri Bimal

Ghose, Shn1 S.

Gopalan, Shn A. K.

The motion was adopted.

Clause 2—(Definitions) of their amendments specifying the

Mr. Speaker: The House will now

take up clause by clause

tion of the Essential Services Mainten-
ance Bill, 1857 for which 3 hours have

been allotted.

Hon. Members who wish to move
their amendments to the wvarious
clauses may kindly hand over at the
Teble within 15 minutes the numbers

§ AUGUST 1957

Selam, Shri Abdul
Samants, Shri S, C.
Samantsinhar, Dr,
Sanganna, Shri

Sarbadi, §hrl A, S.
Satyabhama Debi, Shrimati
Satysnaraysna, Shri
Scindia, Shrimeti Vijaya Raje
Selku, Shn

Sen, Sbri A. K.

Shah, Shrimati Jayaben
Shah, Shrl Manubhai
Shab, Shri Manabendra
Shankaraiys, Shri

Sharma, Shri D, C.
Sharms, Pandit, K. C.
Shaatri, Shri Lal Bahadur
Shivananjappa, Shri
Siddiah, Shri

Singh, Shei Bsbunath
Singh, Shri D. N.

Singh, Skri D. P.

Singh, Shri M. N.

Sinha, Shnn B. P.

Sinha, Shni Gajendra Prasad
Sinha, Shri Jbulan

Sinhs, Shri Satya Narsyan

NOES

Goray, Shri

Gupta, Shri Sadhan
Iyer, Shri Baswars
Jadhav, Shn
Kamble, Shnn B. C
Kar, Shr1 Prabhat
Katti, Shr1 D. A.
Khadilkar, Shri
Kodiyan, Shr:
Krishosswams, Dr
Kumarsn, Shn
Kunban, Shn
Mahagaonkar, Shr
Manay, Shni
Maters, Shni
Meaon, Dr. K. B
Menon, Shri Narsyanankutty
More, Shrs
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Sinha, Shrimati Tarkeshwarl
Soatak, Shei Nardeo

‘Wilson, Shri J. N

Mukerjee, Shnn H, N.
Mullick, Shri B C
Nur, Shr: Vasudevan
Nath Pa), Shri

Nayar, Shn V P
Pandey, Shrt Sarju
Parulekar, Shri
Parvatbi Kruhnan, Shamati
Patil, Shr1 Nana
Punnoose, Shn

Rao, Shn T B Vittal
Sampath, Shn

Singh, Shn L. Achaw
Singh, Shri T. N.
Sonule, Shnt H. N.
Sugandhi, Shn
Tangamani, Shri
Warsot, Shri

clauses to which they relate,

considera-

day.

Shri T. B. Vittal Rao: Can't we
take it up tomorrow, Sir? We have
been sitting in tension for the whole

Mr. Speaker: No, no; the tension has

subsided.

Shri T. B. Vittal Ras: My amand-
ments are numbers 32, 83, 34, 35, 28
and 27.
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Shri Easwara lyer (Trivandrum): I
have goi my amendment No. 82.

Shri Tangamani: ny'nnmdment is
number 36.

Shri Sadhan Gupta: I want to move
all the amendments standing in my
name.

Shri V. P. Nayar: There are as many
as 500 amendments; it will take some
' tima to select the amendments that we
want to move.

Mr. Speaker: I will call one hon.
Member to speak on this clause and
his amendment. In the ineantime
other hon. Members may pass on chits
to the Table indicating the numbers
of amendments that they would like
to move. Shri Easwara lyer.

Shri Easwara Iyer: Mr. Speaker,
Sir, I do not want to deal with the
aspects of the Bill, but I will confine
myself to the provisions of the amend-
ment that I am proposing.

I submit that so far as sub-clause
(vil) of clause 2 is concerned, it is
stated that the Central Government is
given powers to declare any service
as essential service. This arbitrary
power which is given to the Central
Government, this unbridled power
that is given to the Central Govern-
ment to declare a service to be an
essential service is opposed to
the fundamental rights that ase
declared by the Constitution.
I submit that quite apart from the
fact that so far as this sub-clause
(vii) is concerned, it reserves powers
for the Central Government, with
all due reference to the Constitution,
I would respectfully submit that to
invest the Central Government with
powers to determine as to whether a
particular service is an essential ser-
vice or not, to leave it to the subjec-
tive satisfaction of the Government
itself to determine as to whether a
service is an essential service, is not
to be allowed. I would say that
Pandit Thakur Das Bhargava said in

5 AUGUST 1937
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happens that a giant's power confer-
red upon the Government will be
used like a gaint. 1 therefore say
that sub-clause (vii) should be omit-

fact, I will not go to the techni-

is a naked and arbitrary power upon
the Government and therefore is
obnoxious to article 14 of the Consti-
tution.

1 may also respectfully submit that
itmaybeopmtotheﬁovernmentto
suggest that this is subject to sub-
clause (2) of clause 2. It reads as
follows:—

“Every notification issued under
sub-clause (vii) of clause (a) of
sub-section (1) shall be laid before
each House of Parliament as soon
asmaybeaﬁeitilmde.md
shanceuetoopmuattbeex-
piraﬁonofﬁortydnysﬁomthen—
assembly of Parliament unless
before the expiration of that
period a resolution approving the
notification is dy both
Houses of Parliament.”

Possibly, shelter m&be taken under
this. But I would say that as soom
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lit:rofthemﬁﬁuﬁonwil}belouonly
after the expiration of 40 days.
So, I would say that the notification
should come into operation only after
the Parliament has approved of it
Otherwise, the Government could
declare any service to be an essen-

illegal and then proceed with penal-
ties. Possibly, the House may dis-
approve of it later and the persons
might have been arrested, though,
later, the services may be found not
to be essential service. The Parlia-
ment may disapprove by a resolution
that the notification is not warranted.
Those persons who have been arrested
and imprisoned and confined will be
let free, and who will answer for
that? My respectful submission,
therefore is, those blanket powers
that have been conferred upon the
Government to determine as to whe-
ther a particular service is an essen~
tial service or not should not be
allowed. In that respect, I would
say that this is against the funda-
mental rights.

My friend Pandit Thakur Das
Bhargava would say that so far as
the individual is concerned, there
may be a fundamental right, and
with respect to an association there
is no fundamental right. Of course
my friend would concede that there
is a tundamental right, to . the indi-
vidual, and the result of that is, I
respectfully submit, explosive. Once
you say that this is a fundamental
right to strike so far as the individual
is concerned, the collective right to be
exercised by an association necessa-
rily follows as a consequence. We
cannot speak of a fundamental right
with respect to a particular indivi-
dual alone and an association or a
group of persons being deprived of
that fundamental right. Certainly it
is obnoxious to the provisions of the
Constitution or to any known sys-
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tamo!jurispmd'cncemmcounn-y.
That argument, coming as it does
from my friend Pandit Thakur Das
Bhargava, was not so clear to me.
Bntuntortunatelyhewuhlkin‘h
ahnguagewhichisunhmuiutome.
although I got the assistance from
wmy friends here as to what he was
speaking, and I understood that this
was the purport of his argument.

My friend alsoargued thatthis is a
harmless provision. I say that thers
is no use condemning yourself by say-
ing that this is harmless provision.
Any person who acts in furtherance
of a general strike which is to be
declared illegal is caught up by the
provisions of this Act. If any ser.
vice which has been declared to be
an essential service by virtue of sub-
clause ¢wii) is attracted by these
provisions and if the strike in that
service is naturally declared illegal
by a notification as contemplated by
this provision, ‘any person’ who has
acted in furtherance of his object in-
clude even legal practitioners who
might opine that this is against the
fundamental right. I do not know
whether it may include a child
although under the Indian Penal Code
a child under a particular age may
not be punished for an offence. In
this case, it becomes a statutory
offence that has been declared as such.
If a child under a particular age stands
infnvourofastrike,ithattnctedhy
the provisiong of this Act. It is a most
obnoxious piece of law which I have
never come across. My respectful sub-
mission is, quite apart from the
amendments that have been moved to
the provisions of the Bill, if this en-
actment finds a place in our statute-
book, that will mean that it would be
found by generations later on to be a
statute that is a black one and it will
disfigure our staute-book for ever.

Shri Hem Barua (Gauhati): Mr.
Speaker, Sir, as I read this Bill, I find
that the purpose of it is snti-demo-
cratic and that is why I have tabled
an amendment, It seeks to change the
title of the Bill. Of course, I ghall
come to it later on.
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Rpw, coming to clause 2, the noti-
fication will have no validity under
the law unless it is placed and ap-
proved by the Parliament. I was not
interested in all the amendments
because of the fact that I felt that this
legisiation itself is an anti-democra-
tic piece of legislation and it will
deprive a large number of individuals
of their fundamental rights. The Con-
stitution hasg guaranteed cértain
fundamental rights to the workers.
But the purpose of this legislation
will deprive them of those funda-
mental rights. In that case, we should
not say that India is a protector of
democracy. It is a non-protector of
democracy

At the same time, according to the
Industrial Disputes Act, we have just
conceded the right to strike, to the
worker, a fundamental right, whe-
ther it is an individual worker or a
collection of individuals also. At the
same time, according to the Industrial
Disputes Act, we have conceded the
right to strike to the workers because
strikes are the only legitimate weapon
in the armoury of workers. If they
make certain demands, they want to
have those demands fulfilled. They
make negotiations and then if neces-
sary the matters go to arbitration.

Mr. Speaker: I am afraid the hon.
Member is going just beyond what
the House has accomplished thus far.
The House has accepted the principle
of the Bill. All those arguments about
the fundamental rights have been
made. We are on essential service,—
whether it is right to have that or
to omit it or, how it can be improved.
That is the only point.

Shri Hem Barua: I am referring
to this only because of the fact that
this will not apply to a strike which
is started after giving due notice to
the office concerned. The right to
strike is a fundamental right and the
Industrial Disputes Act has also con-
ceded this right to strike. That is why
I want this to be amended, because
this right is given to the workers and
it they resort to strike after giving
due notice, there should be no clause

like this. That is what I want to point
out. *

§ AUGUST 1987
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There is another point also. They
have catalogued certain essential ser-
vicea and at the same time, in sub-
clause (vii), they say,

“any service which the Central
Government, being of opinion
that strikes therein would preju-
dically affect the maintenance of
any public utility service or
would result in the infliction of
grave hardship on the community
may, by notification in the Official
Gazette, declare to be an essenti-

al gervice for the purposes of this
Ant”

Generally this type of Bill is placed
befare the House in a very great
emergency. During war time, essen-
tial services were defined like that
But now there 1s no emergency, but
only a national crisis. In addition to
cataloguing certain services as es-
sential services, at the same time,
they have maintained a clause here
and they have given scope to
the clause that whenever the
Government find that a certain
service is to be declared es-
sential service for their purposes,
they would do it. I oppose this dec-
laration of certain services as essen~
tial services whenever the Govern=
ment want to do 1t on their own sweet
will. They say that would be rectifi-
ed by sub-clause (2):

“Every notification issued
under sub-clause (vii) of clause
(a) of sub-section (1) shall be
laid before each House of Parlia-
ment as soon ag may be after it
is made, and shall cease to oper-
ate at the expiration of forty days
from the re-assembly of Parlia-
ment unless before the expiration
of that period a resolution
approving the issue of the notifi-
cation is passed by both Houses
of Parliament.”

They will declare on their sweet
will certain services as essential ser-
vices and then bring the law to oper-
ate on those services. The police force
will be let loose, people will be fined
and the right to strike, the legitimate
weapon in armoury of the °workers,
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is not given. Therefore, I say that no
service should be declared as essenti-
al service for'the purpose of this Act
without the notification first being
placed before the Houses of Parlia-
ment for endorsement or rejection.
These are my points. If we go beyond
this, it would be anti-democratic and
counter to the fundamental rights of
the Constitution.

Shri Anthony Pillali (Madras
North): I would like to draw the
attention of the House to the defini-
tion of ‘strike’ given in clause 2(1)
(b):

“‘strike’ means the cessation
of work by a body of persons
employed in any essential service
acting in combination or a con-~
certed refusal or a refusal under
a common understanding of any
number of persons who are
or have been so employed to con-
tinue to work or to accept em-
ployment.”

A lot of discussion has gone on ear-
lier with regard to fundamental
rights. I would like to draw the
attention of the House to the fact that
as the definition stands, it would be
possible for the Government to arrest
any person, or to seek to convict any
person who have been in the employ
of the P. & T.—he may be a pensioner
—who when offered, refuses to ac-
cept employment; or any person who,
makes an application and is now
offered employment during the course
of the strike, if he should refuse, it
would become a penal offence. It was
argued by the Law Minister that the
right to strike is not a fundamental
right. Irrespective of the fact whether
it is a fundametal right or not, it is
our contention thaf it is an inaliena-
able right of the working class. Fur-
ther I do not agree with the conten-
tion that it is not a fundamental right.

According to the
under article 19.

Constitution,

5 AUGUST 1057
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“All citizens shall have the right—

(g) to practise any profession,
or to carry on any occupation,
trade or business.”

Sub-clause (8) says:

“Nothing in sub-clause (g) of
the said clause shall affect the

clause, is allowed to stan
ruining one of fundamentals of demo-
cracy, namely, that a man has
right and freedom to sell his labour
as and when he pleases. So

we have this clause which says that
a man can be compelled to accept
employment, my humble submission
is that it is a violation of a fundamen-
tal right, which will make society a
slave society.

Shri 8. M. Banerjee (Kanpur): I
want to seek on amendments 471, 473,
473, 475, 477 and 470.

Mr. Speaker:
substance.

Shri 8. Ghose (Burdwan): I want
to move my amendments to clause 2

Mr. Speaker: I will note down his
name.

He may give the
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iy g anw § fe awd wrdgee
ot T o ¥ aniere Wi § W
T w@ ¥ fadAnf o ower
warmAinior e
o o ¥ IR 9 g TR T
wmd oy § e g TR da W
o wiftrr wx R WA wrer Aw-
0 T ar @ R Wl
FTMFdeproardfe § mrcd
e 1w WY ayer
gt § feowromdy & aw sy aw
WY darerer T guTd A NWT "7 g
8 wnnm Yz d fwr Ol
FTawyMferad rfemmg agd
WX GET TN R W d
o g § fe wr o Al ¢
fin ag oramw fow & 99 Faw R
T 47 W qT G AT [T A A
WeT gq ¥ ferg g gqv av it wer ?
WU FUF fAGT HEr ¥ w
w%

ww okt (sfr arrfax ) -
wnd & g wvgwr ar ?

N qo Wo WM : T TE &
e d Arawarar) w=
R Foft sgwaS g é
wd vt aff W § fe i g W
FAA T Arx § WA § T aqy
¢ fr firg a<g ¥ ST Seey A @
frar orr wfgd s w0 O
are v A e AR A wr gate @

Shri Heda (Nizamabad): On a point

Heda have been patiently

I
This is a thorough
o'

., Speaker: 1 thought this was pre-
to clause 2. Now we can come
use 2.

i

g
e%ﬁ

Wt o Wo wwaf © 7 A< fafr-
®T ¥, AT ¥, WA AA Y
¥ wgm  fe il At gwAE. ¥ T
YA G § | W AT A A EwatA
oI § 1 AT W WX WY
% g9 ¥ W faw 7 W Wk qea
aTE gAY U g aF o Aff
L ERATR 1 W WY qorg ¥ 994
e J AT wyAwT § | o e
AAGT gEATT FW § A W I«
g Y T vy § 1 Al oW
@, I { wAT A A5 WAEQAT 9T
feT s W FAT AL @ AW,
w71 g % & @ a1 7 2 a8 waw
Y w7 ATAT AT | § I3 AW 7T qAT
qi fragiqig@aw ¥ Iy #
fewmaa gt §, wgfras wr fewraa
gt & AT w17 § Ao skt | AT
JUFT T T @I |,

Mr. Speaker: Order; order. The
hon. Member will have many oppor-
tunities to speak on the Finance Bill
and other Bills. Now the considera-
tion stage of the Bill is over. If the
hon. Member has got anything to con-
tribute on clause 2, he can confine
his remarks to that. Of course, all the
other matters he has placed before the
House are very interesting, but he will
have another opportunity. I think he
can conclude now.

of order. Is this speech on clause 2?
This seems to be a general speech. N ®o Wo WY : W‘h

. AT ax & 9 wETwigaT§ | ¥
Shri 8. M. Banerjee: This |
clauses 4, 5 and 6. .o faviae %m? (ﬁ) ¥ ﬂ’f"w'



7175  Essential Services

wx Wt qficarar @ € § o forny
I ST AT § fiw “strike” mesnp the
cessation ofinwox:y by aut:zgg.‘of p.:l::lx:
W W O AY ATed & & T witfererr
e g

eifawer afedw & T T g Qw
XEET § gt fin Fzer wertife & gifam
W W §, W A & S A af
w7 farar mar ot o g Xw ¥ fod
gfwe fag T 1 Azw TR
THETEY & q¥F I ug ORI W
W &, a8 W7 WY AT fEw PR
= W e A § 7T WK wR
TTew § IS B g7 @A W
A qe fr g w3 (A)
# agraT gun §, aY TEET T« FIAA
T umie ¥ I oFm
gt ferd o wrga g e 2 (a)
¥ 9 g 7 afoneT # 4 2 2
“gafgae Afafes " ©ff w1 aw
T e WA Faew WA
Az o TR )

Mr. Speaker: Does the hon. Mem-
ber want the whole of clause 2 to be
omitted?

Shri 8. M. Banerjee: I am coming
to that. The definition of strike given
in clause 2 reads as follows:

“‘strike’ means the cessation of
work by a body of persons
employed in any essential service
acting in combination or a con-
certed refusal or a refusal under
& common understanding of any
number of persons who are or
have been so employed to con-
tinue to work or to accept employ-
ment.”,

T want that the words beginning from
“‘acting’ and ending with ‘employ-
ment’ be omitted. That is my sub-
‘mission.
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Shrl V. P. Nayar: I think that this
clause is one of the most obnoxious
clauses in the Bill. Perbaps the word
‘obnoxious' is not proper; one has to
find stronger words. I cannot under-
stand how such a clause can be
brought in a legislation, and Govern-
ment can take blanket powers to
control the organisations.

This clause should not be read by
itself. It has to be read along with
clause 3, because this clause givez
certain definitions of what is meant
by ‘essential services’, and the acts
in respect of the essential services,
which are prohibited, come later on
in the provisions.

As you have rightly observed, the
question of Fundamental Rights has
been discussed yesterday, but I want
to raise this question whether this
clause which creates certain groups
and certain orders will be in con-
formity with the spirit and letter of
the Constitution itself. When I say
‘the spirit of the Constitution’, I am
reminded of what was said by Sardar
Vallabhbhai Patel in his capacity as
chairman of the Fundamental Rights
Bub-committee. I find Sardar Vallabh-
bhai Patel writing:

“We attach great importance to
the Constitution making these
rights justiciable. The right of
the citizen to be protected in cer-
tain matters is a special feature
of the American Constitution..."—

My hon. friend the Law Minister
pointed that out yesterday-—

“...and the more recent demo-
cratic Constitutions.”.

Later on, the report says:

“We are of the opinion that
Fundamental Rights of the citi-
zens of the Union would have no
value, if they differ from group
to group or from unit to unit or
are not uniformly enforceable,”,

1 want to ask whether the Funda-
mental Rights—I do not want to dis-
cuss what the Fundamental Rights
are—which are curtailed by declaring
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certain services as essential, and then
Government taking the power to pro-
hibit strikes in so far as these services
are concerned will enable the or-
ganisations to make these rights
justiciable, As I submitted it 18
against the letter of the Constitution
also, not to speak of its being against
the spant of the Constitution. )

Here 13 the Statement of Objects
and Reasons. I wonder whether we
can pass any legislation and have a
provision like this in clause 2, apart
from what 1s provided for in the
Constitution for limiting Fundamental

Rights,

Mr. Speaker: Is the hon Member
referring to item (vn)?

Shri V. P. Nayar: I am referring to
item (wvii) and to article 19 (2) of the
Constitution.

Mr, Speaker: Has that not been
referred to already?

‘Shri V. . Nayar: No. The point
which I want to raise has not been
raised. 1 have been following the
debate very closely. Article 19(2)
reads: '

“Nothung in sub-clause (a) of
clause (1) shall affect the opera-
tion of any existing law, or pre-
vent the State from making any
law, 1n s0 far as such law imposes
reasonable restrictions on the ex-
ercise of the right conferred by
the said sub-clause in the interests
of the security of the State, friend-
ly relations with foreign States,
public order, decency or morahty,
or 1n relation to contempt of
court, defamation or incitement to
an offence”

My point 18 that as regards the
curtailment of fundamental rights, the
legislative competence of this House
1s stnictly hmited to these specified
items I went through the Statement
of Objects and Reasons and I could
not find any of these there
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Mr. Speaker: Where is the funda-
mental right to strike?

Shri V. P. Nayar: Not strike. I am
saymg that this should be read along
with clause 3 where strikeg can be
prohibited It cannot be prohibited
1n all organisations; it can be prohibit-
ed only in certain organisations which
are declared as coming within essen-
tial services, so that this clause has
relevance to the later clause.

Therefore, 1t becomes relevant for
us to consider whether the restrictions
imposed on fundamental rights later
on, when strikes are prohibited in
one organisation or one service, do
not also cover other fundamental
rights; the right to form an associa-
tion, freedom of speech and expres-
sion, all these will naturally and
necessarily be curtailed.

Mr. Speaker: Prevention of strikes
15 not prevention of association.

Shri V. P. Nayar: Strike by itself
and all acts leading to the strike. If
a particular strike has been declared
unlawful and 1f it is considered to be
1llegal, nothing can be said about it;
freedom of speech and expression
will not be there.

Therefore, my point 15 that the
curtailment of fundamental rights
cannot be of anything except the
items very specifically stated in this
particular article I was gomng
through the Statement of Objects and
Reasons; I found some items there.
But so far as curtailment of funda-
mental rights 18 concerned, they must
relate either to the security of the
State, friendly relations with foreign
States, public order, decency or
morality or in relation to contempt of
court etc But here that is not so.
Even in the Long Title of the Bill,
you do not say whether the rights are
being curtailed 1n the interest of
security. The Long Title says: ‘A Bill
to provide for the maintenance of
certain essential services and the nor-
mal life of the community’. Where is
the provision in regard to security of
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State here” Security of State is a
different matter If you restrict the
rights under particular article of the
Constitution, you have to very strict-
ly construe what 15 given mn that
article Curtailment of fundamental
nights which will necessanly come
out of this legislation does not fall
within the scope of any one of the
items specified in that article

Therefore, my submussion 18 that
this 15 a matter of grave concern to
us, because we are Members of
Parhament representing a free peo-
ple It 18 our business and our duty
to find out the loopholes Whenever
the rights of the people are infringed,
it is our duty to get proper remedies
Therefore, we are very anxious to
see that curtailment of rights in res-
pect of matters not specifically pro-
vided for m that article—~which of
course envisages certain curtaillments
—cannot be allowed to be passed by
this House, and 1t 18 certainly beyond
the legislative competence of this
House

It 1s very unfortunate that the
Home Minister should have chosen to
have this clause He regrets very
much

Mr. Speaker: That 1s the very soul
of the Bill If clause 2 15 omtted, I
am afraid there 1s nothing else in the
Bill

Shri V. P. Nayar: I am only point-
ing out that the very soul of the Bill
18 smelling very bad, 1t 1s foul

Mr. Speaker: Unfortunately, the
House has accepted 1t

Shri Sadhan Gupta: We can still
rectify 1t

Shri V. P. Nayar: Therefore, we
have some amendments, if they are
accepted, at least the soul will be
less foul smelling

It 15 the sweetest pleasure of the
hon Home Minister to express his
regret and then pass on to some
obnoxious measure We have had it
from hum 50 many times I want him
to consider whether in this measure
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the letter and spint of the Constitu-
tion have been kept in mind. Xf not,
1t 18 ttme for us to conmder whether
this should not be amended accord-
mngly If we are able to convince
either the Home Minister or the Gov-
ernment or the House that a particu-
lar measure 1s not in keeping with or
18 ultra vires of the Constitution, then,
there 1s nothing which prevents us
from dropping this Bill, although we
are committed to the acceptance of
the prinaple

Take, for example, clause 7 The
Government have . ..

Mr. Speaker: I am afraid the hon
Member 1s gomng beyond the scope of
the amendment to clause 2

Shri V. P. Nayar: I am soory, 1
mean sub-clause (vu) of clause 2,
It 18 claimed to be a residuary power
We have defined in the sub-clauses
above that, what services will consti-
tute essential services Government
do not themselves know—apart from
all those which have been specified
above—what else has got to be brought
n

Of course, an explanation was given
this morning I wounder whether 1n
order to prevent stnikes and prevent
the working classes from agitating for
their legitimate demands, such a blan-
ket power should be given to Govern-
ment I have never seen such power
given to any Executive 1n any Act 1
am not as experienced as the hon
Home Mimster, but thi§ 1s a most
obnoxious provision I plead—and 1
know I am doing 1t 1n vain and the
Home Minister i1s smuling at me in a
very skind way-—and I request hum to
consider whether this at least should
not be taken away

Shri Sadhan Gupta: Sir, while dus-
cuss.ng this clause, as a lawyer, there
1s always a great temptation to make
a disquisition on fundamental rights

Mr. Speaker. That has been done.
Now, hon Members may give a resu-
me of what exactly they want by way
of amendment to this clause And, it
they want to oppose this clause, let
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them say so, so that the House may
follow what exactly they are saying.

Shri Sadhan Gupta: I endorse the
views expressed by previous speakers
that this clause, particularly the defi-
nitions in the clause, is contrary to the
fundamental rights. These together
would adversely affect the fundamen-
tal rights. But, I do not want to go
into that in detail because, although
there is so much tempation, there is
so much revolting in the whole mea-
sure that we must consider this clause
in the light of that.

This is a definition clause and has a
bearing on the other clauses which
follow. The net cast in this clause is
too wide and we rope in millions of
our countrymen within the mischief
of this Act. If the net is restricted,
however little it can be restricted,
then, we succeed in getting out if its
mischief some sections of the people
of our country.

There are two definitions both of
which have raised controversy. For
example, the definition of essential
services. Under this sub-clause (vii)
thers. is not a thing that cannot be
included within essential services it
the Government chooses to express
the opinion that any particular thing
is essential service and that its with-
holding from work would inflict hard-
ship on the community. *

19 hrs.

I have given notice of 40 amend-
ments to this clause and the reason
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for these amendments—the main
object of these amendments—is to try
to save as much as possible out of the
clutches of this oppressive law. First
of all, in this deflnition of essentisl
service, the most objectionable sub-
clause is the last one. There is nothing
on earth, nothing under the sun that
cannot be included within the last sub-
clause. When the points of orders
were raised, I think it was you, Sir,
who said what other industries could
be covered. There are a lot of other
industries which could be covered by
this sub-clause. In fact, the question
is not what other industries could be
covered but what industries could not
be covered. That is the question which
arises,

We are proceeding to enact a most
extra-ordinary law. We are concern-
ed with the right to strike. Whether
it is fundamental or not, I am not
concerned at the moment. If it is a
fundamental right under the Consti-
tution, it is bad enough but if it is not
a fundamental right, it is only a defect
of our Constitution because there is
no doubt that in all parts of the civi-
lised world the right to strike is in
fact a fundamental right.

Mr. Speaker: The hon. Member may
continue tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
8th August, 1957.





